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INTRODUCTION

1, the Chairman of the Public Accounts Committee having been
authorised by the Committee to present the Report on  their behalf
present this 11th Report on the Appropriation Accounts (Posts and
Telegraphs) 1955-56 and Audit Report 1957 (Part II).

2.,The Appropriation Accounts (Posts and Telegraphs) 1955-56
and Audit Report 1957 (Part 1I) were laid on the Table of the House
on the 11th September, 1957. The Committee examined these
Accounts etc. at their sittings held on the 30th and 31st July, 1958.
. The recommendations of the Committee in regard to the excess in
Grant No. 6—Posts and Telegraphs Expenditure met from Revenue—
as disclosed in these Accounts have been incorporated in Para 7 of
their Ninth Report which was presented to the House on the 9th Sep-
tember, 1958.

3. The Committee have in the past commented *upon the delays
on the part of Government in taking disciplinary action against delin-
quent officials. Despite this, a number of cases have again come to
their notice where considerable delays have occurred in finalising
departmental action against the delinquent officials; in certain cases
such officials have retired from service before disciplinary proceedings
were launched against them and in others disciplinary proceedings
were initiated only after the Committee had suggested such action.

The Committee deplore this state of affairs. The departments are
expected to investigate the irregularities as soon as they come 1o their
notice and take suitable action against delinquent officials.

In the course of their examination of certain cases involving
serious financial irregularities which merited both departmental action
and simultaneous prosecution for alleged criminal misconduct refer-
ence to which has been made in the later part of this report, their
attention was drawn to the orders issued in Ministry of Home Affairs,
Office Memorandum dated 7-6-1955, by which disciplinary action by
the Departments concerned against delinquent officials could proceed
with criminal prosecution pari passu. Long delays in taking depari-
mental action in such cases is not in the financial interests of the State
as it involves payment of avoidable substantial subsistence allowance.
The Committee trust the Posts and Telegraphs Department would look
into the matter and impress upon their subordinate offices the necessity
of prompt and adequate disciplinary action.

*Para 4 (Introduction)—Twenty-second Report.
Para 3 (Introductior)—First Report (Second Lok Sabha).

(i)




(iv)

4. The examination of the Posts and Telegraphs Accounts was
conducted under the Chairmanship of my predecessor, Shri T. N. Singh.
The Committee place on record their sense of appreciation of his work.

5. A brief record of the proceedings of each sitting of the Com-
mittee has been maintained and forms part of this Report (Part II).

6. A statement showing the summary of the principal recommenda-
tions of the Committee is appended to the Report (Appendix II).

7. The Committee place on record their appreciation of the assist-
ance rendered to them in their examination of these Accounts by the

Comptroller and Auditor-General of India.

N. G. RANGA,
Chairman,

Public Accounts Committee.

New DELHI;
Dated the 1st November, 1958.



POSTS & TELEGRAPHS DEPARTMENT
1
CONTROL OVER EXPENDITURE

. Financial Working of the Posts-& Telegraphs Department

The following table shows the original and final grants and charged
sappropriation and expenditure actually incurred against each during
ithe year 1955-56:

(In {akhs of Rupees)

Original grant  Final grant Actual
or or | Expenditure
Appropria- Appropria-
tion tion
“Total Expenditure met from revenue
Voted . . . . . 48,85 49,10 49,11
Charged . . . . 2,37 2,37 2,21
‘Total expenditure met from Capital
Voted . . . . . . 26,03 26,03 22,46
Totals :—
Voted . . . . . 74,88 7%,13 71,87
Charged . . . . 2,37 2,37 2,21
GrAND TOTAL . . . . 77,25 77,50 73,78

As the Grants and Appropriations are for gross amounts, the
:above details do not include the recoveries which are adjusted in the
accounts in reduction of expenditure. Total actual recoveries against
all grants and appropriations are given below.

Actuals
Voted .. - .. 17,52
Charged .. .. L. 2,53

2. There was thus a saving of Rs. 3,72 lakhs or about 4.8% over
the total final grant and appropriation durmg the year under review as
against a saving of about 69, in 1954-55 and about 0-5%, in 1953-54.

3. Savings on Voted Grant and Charged Appropriation:

There was a saving of Rs. 16,89 lakhs or 7 1% under the charged
:appropriations.
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The sanctioned appropriation was Rs. 23744 lakhs against whiche
the revised estimate framed in January 1956 was put at Rs. 226°16-
lakhs, thus anticipating a saving of Rs. 11-28 lakhs. A further saving
of Rs. 2:63 lakhs was anticipated in the finally modified estimates.
(March 1956), which was put at Rs. 22353 lakhs. The savings of
* Rs. 13791 lakhs were, however, surrendered only on. the last day of:
March, 1956.

The saving under Capital Grant No. 108 amounted to Rs. 356°5-
lakhs or 13:7% of the sanctioned grant of Rs. 260278 lakhs. The
revised estimate framed in January 1956 was fixed at Rs. 2549:94.
lakhs anticipating a saving of Rs. 52,84 lakhs. The finally modified
estimates (March 1956) were put at. Rs. 22,96:26 lakhs thus anticipa:
ting a further saving of Rs. 253-68 lakhs. The total savings of
Rs. 306'52 lakhs were surrendered only in the last week of March:
1956.

On an enquiry by the Committee why the above savings could not
be anticipated a little earlier than March, the representative of the-
Posts ‘and Telegraphs Department stated that as a result of corrective.
action taken during the last two or three years, the final provision was-
now known by November and December. As against the 13% savings-
under Grant No. 108 in 1955-56, the saving under the same grant in
1326-57 was only 2% and these were expected to be less than 1% i
1957-58. -

In the case of Capital Grant, the following analysis would show:
that no expenditure was incurred on 421 out of 750 works costing:
more than Rs. 1 lakh each for which substantial funds were obtained.
Apparently funds were asked for schemes before they were ready for-
execution.

No. of Total No. of Total
-1 budgeted amount works on amount
works -} budgeted for | which no{ budgeted fors
exceedingl works in  |expenditure| works in
s. Col. 2 was Col. 4
1 lakh incurred |
during
1955-56
1 2 3 4 5
Buildings . . . . 319 | 1,78,45,800 257 | 1,08,89,900:
Lines & Wires . . 256 ¢ 1,80,61,000 92 75,764,200
Apparatus & Plant . " 175 | 2,59,65,500 72 54,534,400
ToTAL . . 750 | 6,18,72,300 421 | 2,39,00,500:
1

Further 409 major works (75 related to Buildings, 178 to Lines:
and Wires and 156 to Apparatus and Plant) involving an Qutlay of:
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~Rs. 4258 lakhs were executed during the year without any specific
provision; the corresponding number for the years 1954-55 and 1953-
54 being 655 and 868 respectively. :

4, The Committee pointed out that despite the assurance given to
them when they examined the Posts and Telegraphs Accounts for
. 1953-54 (c.f. para 3 of the 22nd Report) that with the enhancement
of the ceiling for minor works, the number of such non-budgeted works
would decrease in future years, no perceptible improvement has been
noticed by the Committee in the year under report.

- 5. In extenuation, it was stated by the representative of the Posts
_and Telegraphs Department that out of 409 works, 400 involving
~ Rs. 29:25 lakhs were works which had been approved by Parliament
~ in previous years and completed but in respect of which some adjust-
ments of expenditure incurred in previous years had been carried out
and brought into accounts in the year 1955-56. Out of the remaining
nine works, some were departmental works of emergent nature,
which were not shown in the Demands for Grants, but executed with
the concurrence of the Ministry of Finance. In the other cases, the
major works were approved by Parliament but the expenditure was
incurred under a different sub-head other than the one auaticipated. It
was added that as compared to 1951-52, there had been a gradual
decline in 1956-57 in the number of cases involving expenditure of
large sums of money on works without budget provision.

The Committee are not convinced of the reasons put forth in this
case. In their opinion, the standards of accuracy in budgeting in the
Department are below expectations. . Maintenance of Liability Regis-
ters in the form laid down by the Ministry of Finance for other civil
Departments would prevent cases of expenditure without provision
being made.

From a note furnished to the Committee at their instance (*Ap-
pendix I) the Committee observe that instructions had been issued to
all Heads of Circles, etc. on 30th November, 1955 for the maintenance
of Liability Registers. As, however, only 16 of the 32 controlling
units had complied with these instructions, further instructions were

issued on 19th August, 1958.

The Committee desire that a watch should be kept 1o see that
instructions issued by the D.G.P. & T. are invariably followed by all
Heads of Circles and Controlling Units and there is no laxity in such
matters.

6. Major works carried out without sanctioned estimates—Pages 213 of
the Account—Note 2—Item (iii).

According to the instructions issued by the Director General, Posts
and Telegraphs in September, 1952, no work should be undertaken

¥Vol. 11 of Eleventh Report (Second Lok Sabhaj.
1348 (Aii) LS—2
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without prior financial sanction, except in emergent cases. The Com-~
mittee note from the statement regarding Capital works that there were
nine instances where expenditure had been incurred without sanctioned
estimates in contravention of those instructions. “In this connection
the Committee drew the attention to para 13 at page 9 of the First
Report of the Public Accounts Committee 1957-58 (Second Lok
Sabha), wherein the Director General, Posts and Telegraphs, informed
the Public Accounts Committee in July, 1957, that since the issue of
the above orders no case had come to his knowledge. The representa-
tive of the Department stated that out of these nine works seven had
since been sanctioned and two had been abandoned.

The Committee would like to be informed when they next take up-
examination of the Posts and Telegraphs Accounts. the number of
cases in which action has been taken by the D.G.P. & T. against the
Engineering officers concerned who were responsible for violating the
instructions issued by him in September, 1952.
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LOSSES, NUGATORY EXPENDITURE, FINANCIAL IRREGU-
LARITIES AND OTHER TOPICS OF INTEREST

Compensation for losses—Para 13 of Audit Report

7. Payments on account of compensation to the senders of insured
and other articles, lost or damaged in transit are not booked under
head “Losses etc., written off” but are charged off separately under
“Miscellaneous Post Office Expenses” in the accounts of the circle in
which they occur. Recoveries if any are credited to the revenue
receipts in the accounts of the circle concerned.

During the year under report, a sum of Rs. 2,42,963 was paid to
various parties as compensation for the insured and other articles lost
or damaged in transit. Departmental Officials were responsible for
about 22 per cent of the loss suffered by the Departinent on payment
of such compensation as against 37 per cent during the previous year.
About 39 per cent of the amount of compensation attributed to negli-
gence or dishonesty of the Departmental Officials was ordered to be
recovered from the officials concerned. No responsibility has yet
been fixed in respect of Rs. 22,217 paid as compensation, which repre-
sents about 9 per cent of the total loss.

The net amount of loss on account of payment of compensatiori
was about 48 per cent of the total amount of insurance fee realised
by the Department during the year, which was about the same as in
the previous year.

8. In the course of evidence, the representative of the P. & T.
Department drew attention to the difficulty in fixing responsibility in
respect of the sum of Rs. 22,217 paid as compensation owing to many
cases still pending in courts or under police investigation which stood
in the way of finalising departmental action against the persons
concerned. According to him the recent imstructions of the Ministry
of Home Affairs were that in cases of fraud, abstraction or manipula-
tion of accounts, etc., departmental action should not be initiated
where the case had been handed over to the Police. Further that in
each of the cases referred to in the Audit para, they could not suspend a
person just because of a minor act of contributory negligence. They
could suspend an employee only when a substantial charge had been
levelled against him. The statement made by the representative of

%
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the Posts and Telegraphs Department was contradictory to what had
been earlier stated by his predecessor before the Committee. *

Further under Rule 12 of the Central Civil Services (Classification
Control and Appeal) Rules, 1957 a Government servant could be
placed wunder suspension  where an enquiry into ‘his conduct was
contemplated or was pending or a complaint against him of any cri-
minal offence was under investigation or trial.

9. In this particular case, the Committee would point out the recom-
mendation made by them in Para 13 of their 13th Report that the
existing procedure for disposal of disciplinary cases, which require that
in every case when a criminal act was in question, the departmental
proceedings should not be held up pending the result of the criminal
prosecution, needed revision., as it led to delay which helped the
delinquent officials to escape punishment. This recommendation had
been accepted by the Ministry of Home Affairs and necessary changes
had been made by them in the existing procedure, [c.f. Appendix XXIi
of the 22nd Report of the P.A.C. (1956-57)]. The Committee are
surprised why the deparatmental witness 512011!(1 be oblivious of these
decisions.

10. The Commitiee next looked into the reasons for frauds in
Savings BanksiAccounts and thefts of insured articles and enquired
what steps had been taken to prevent the recurrence of such cases.
The representative of the Posts and Telegraphs ueparmluu Stated
that at this stage when efforts were being made to popularise the smali
savings campaign, introduction of more ‘checks and stricter supervision
would retard the progress of the campaign. He added that the Small
‘Savings Committee set up by Government were aiready endeavouring
to improve the security of the scheme without affecting its popularity.
The Posts and Telegraphs Department is considering the revision of
the Savings Bank procedure in Post Offices in consultation with Audit
with a view to both safeguarding the interests of the State and effecting
«vplifications in the procedure for the convenience of the depositors
(Appendix XLI). The Committee would like to watch the results of
the working of the revised procedure being introduced by the Posts
and Telegraphs Department.

‘ 11. As regards the thefts of insured articles, the Committee were
informed that the Department was satisfied with the working of the
existing system of insurance.

*The following sentence appears in para 106 of their 22nd Report, 1956-57 ©

““The representative of the D. G. Posts and Telegraphs informed the Committee
that the revised, procedure for instituting departmental proceedings zgainst
Government servants involved in criminal misconduct without waiting for
judgement of the Court had been brought into force since October, 1955 and
all cases which arose after that:date were being dealt with in accordance
with the revised procedure.” =



From a note (Appendix* 1I) furnished giving comparative percen-
tages; of cases of defalcations, losses etc. where departmental officials
were mvolved in respect of the years 1955-56 and 1956-57, the Com-
mitiee note that the percentage of officials involved in such’cases was
40°27 in 1955-56 and 40-11 in 1956-57. The Committee are not,
therefore, happy at the complacence of the Ministry. " They feel that
the existing procedure requires to be tightened up to bri ing ‘down- the
percentage of Iovsey due to” Departmental lapses. :

Grainshops—~Para 14 of Audit Report

12. The Fair Price Shops which were opened for the supply of food
stuffs, etc., to Government servants at controlled rates were closed down

during 1954-55.

The net loss, viz., Rs. 2-16 lakhs sustained by the Department in the
running of the shops in all the Circles during the post-partition period
from the 15th August, 1947 to their closure in 1954-55 was reported to
the Department for obtaining orders of the Government for writing it
off.  Out of this, sanction ior write off of Rs. 8,993-4-6 has' been
issued. The orders of the Government for the write off of the balance.

are awaited.

13, In evidence, the Commitiee were il’i’orm«ad by the representative
of the Ministry of Transport and Communications that not much head-
way had so far been made in writing off the balance of the net loss men-

tioned in the Audit Para.  The ;rmancml Adviser stated that he case
had been referred to him only recently.
4. The Commitiee do not see any justification for the delay in this

case. They desire that ihe matter should be settled speedily as other-:
w;se it would be *‘ﬁwir for Government io take i necessary actiorn with
repord ro losses.  They desive thar be}‘me sanctioning the write 05}‘ of
the loss of Rs. 2°16 lakhs sustained z/y ihe Departinent in the 1 'rmm;?g of
the shops, the Ministry of Finance should satisfy themselves about the
causes leading thereto and also whether responsibility for acts of com-
mission and omission on the part of the staff concerned has been fixed
and disciplinary action taken against them. The Committee would like
to be informed in due course of the furiher developments in this case.

Postal Life Insurance Organisation—~Para 17 of Audit Report read with
Appendix 4

15. In para 69 of their First Report on the accounts for 1948-49,
the Public Accounts Commitiee suggested that the Postal Insurance
-Orgenisation after its transfer from the Audit Department to the Posts
and Telegraphs Department should be run on commercial lines and
that a balance sheet in respect thereof duly countersigned by the Audit
Officers be appended to the Commercial Appendix to the Appropriation
Accounts.

II of Eleventh Report {Second Lok Sabhaje
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According to the Audit Report, the balance sheets were to be pre-
pared after the fund was divided and valuation of Pakistan policies com-
pleted. As an interim arrangement, statements showing (i) the busi-
ness of the Post Office Insurance Fund, (ii) the policies issued, dis-
charged, lapsed and surrendered and (iii) receipts and payments during
1955-56 together with the Financial Review on the working of the
Fund during the year and audit comments thereon have been exhibited
in Appendix 4 of the Accounts under report (Pages 228-—244).

16. In evidence it was stated that the question of bifurcating the
Revenue Account of the Fund on the basis of the Life Insurance Fund
w5 on the 14th August, 1947 was being pursued and a provisional
balance sheet had already been drawn up. Further, considerable pro-
gress had been made in the clearance of arrears in (i) posting of un-
adjusted items to the Ledger Accounts and (ii) classification of accounts
and the consequent arrears in the maintenance of Broadsheet and other
records of Civil wing of the Fund.

17. The Committee would like to watch the results of the steps
taken to clear these arrears through the next year’s Audit Report.



OUTSTANDING *RECOMMENDATIONS
Loss due to delay in reaching decisions—para 18 of the 22nd Report

18. In this case delay of 9 years in reaching a decision to acquire
two plots of land resulted in an unnecessary expenditure of about
Rs. 35,000.  The Public Accounts Committee (1956-57) had held the
view that the officers concerned in this case had failed to appreciate the
urgency.

19. In evidence, it was stated that the delay occurred because the
Ministry of Communications could not get certain information from the
Postal Circle where this matter seemed to have been dealt with at a
lower level.  The Committee deplore the manner in which matters
which were to be dealt with by senior officers at their level are ‘being
allowed to take their usual course. They stress that senior officers
should take quick and prompt decisions, especially in cases involving
financial implications.

Item 11—Misappropriation of the value of Money Orders by an Extra-
Department Branch Post Master——Para 32 of 22nd Report.

20. In para 32 of their twenty-second Report, the Committee desired
10 be apprised of the results of the departmental action and of the
-appeal preferred in the High Court by the Post Master who was reported
to have misappropriated a sum of Rs. 17,700 being the value including
commission of Money Orders tendered by “Toddy Licencees” at the
Post Office for remittance to the Superintendent of Excise. The Com-
mittee had also suggested that a procedure should be evolved whereby
Posts and Telegraphs Department could get, at regular intervals, a report
from the various Government Departments of cases of non-receipt of
payments collected by the Post Offices on their behalf.

21. The Committee were informed in a note (Appendix III) that
the Post Master was dismissed from service with effect from 30-4-56
and that action against other delinquent officials was in progress. As
regards the improvement in procedure the Committee were informed in
a note (Appendix IV) that a suitable procedure had since been evolved
in consultation with the Ministry of Finance for reporting periodically
to the Superintendent of Post Office concerned cases of non-payment of
Money Orders sent to the Central Excise and Customs Authorities by
the licencees for prompt investigation and that the Ministry of Finance

#3ee Appendix (T) containing the Statement showing action taken or proposed to be
taken on the Outstanding recommendations relating to P. & T. Accounts etc. as revised
and brought wp-to-date .

$
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had issued instructions on the subject. The Committee desire that
periodical report about the practical working of this procedure should
be called for by the Posts and Telegraphs Department from the Central
Excise and Land Customs Collectorates.

Ttem 12—Loss due to abandonment of wbl?ks*;]abalpm* Foundry Pro-
ject—Paras 36 and 37 of the 22nd Report.. = .

© 22, A total expenditure of Rs. 6,84,500 had been incurred upto the
end of 1954-55 on the construction of a manually operated Foundry in
Jabalpur started in 1945. The decision to start working the Foundry
from January, 1955 was taken and raw materials worth Rs. 3,69,000
were obfained.  But the scheme was abandoned in February, 1955,
The Committee of 1956-57 were informed that proposals for utilisation
of the Foundry shed in the Telegraphs Workshop at Jabalpur had been
put up before the Workshops Board. The Committee desired to be
informed about the final outcome of the examination of the proposal
and the circumstances in which Chief Engineer advised the General
Manager, Posts and Telegraphs Workshops to postpone the operation
of the Foundry. The proposal for the abandonment of the Foundry in
February, 1955 was not referred to the Ministry of Finance.

The Commitiee considered the Memorandum (Appendix VI)
furnished by the Ministry in this case. 'The latest position (September
1958) with regard to disposal of the raw materials and  plant and
machinery and the utilisation of the floor space of the Jabalpur
Foundry were stated to be as follows: A

(i) Raw Materials: All raw materials originally procured for
Jabalpur Foundry and which had become surplus.
would be utilised by the P. & T. Workshops. The im-
portant items requiring disposal are pig iron, steel, coal
and limestone. The latest position in regard to these
items is given below:—

(a) Pig fron: There was a total stock of 1098 tons of pig
iron at Jabalpur on the 7th August, 1958 and it is
being sent gradually to the Alipore Workshops where
it will be consumed in about 3} months at the rate
of 300 tons per month. About 650 tons of pig iron
has already been sent to the Alipore Workshops.

(b) Steam Coal: The present stock at Jabalpur is about
- 500 tons. This will be utilised at Jabalpur for normal
consumption in the Workshops at Jabalpur and will

be consumed in about a year.
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(¢) Lime Stone: The disposal of lime stone is presenting
some difficulty as there is little prospect of local dis-

- posal since Jabalpur is in lime stone area. It is pro-
posed to transfer the stock of lime stone to Calcutta

after working out the economics of the proposition.

(ii) Plant and Machinery: (a) The following items of plant
and machinery which had become surplus as a result of
the abandonment of the Foundry Project at Jabalpur
are proposed to be utilised at the P & T Workshops,

Aliporei— Nos.

{1) M. S. Cupolas (5 tons) - i two.
{2) Rumbling Barrels .. .. two

{3) Moulding Boxes a .. One set.

(4) Blower Set .. . One

{b) The following items of surplus plant and machlﬁery

cannot, however,. be utilised in the Posts and Tele- -

graphs Workshops and it is proposed that they should
be disposed of through the D.G.S. & D:—

No.
(1) Cupolas (5 tons) .. L Two
(2) Cupola (3 tons) .. .. one
{3) Soorkey Mill - .. one
{4) Goods Lift - . one

The proposal for the disposal of the items has been approved
by the P. & T. Workshops Board. The necessary ai-
location estimates in regard to the disposal of these
items have also been prepared. Necessary action
for according Government sanction for the disposal
of these items is being taken separately.

(iii) Floor Space: The Floor space of the Foundry Shed at
Jabalpur is being fully utilised to store M.S. Sheets,
Ammonium Chloride and other miscellaneous items of
stores of the P. & T. Workshops at Jabalpur.

23. This case discloses considerable want of careful planning on
she part of the persons, in the Posts and Telegraphs Department, res-
ponsible for the formulation of this Project. They have noted that the
:same officer who had put forth proposals for the starting of the Foun-
«dry advised within a year, that the scheme might be ‘abandoned. The
sCommittee would ike to be informed of the final outcome of the. dis-
posal of the surplus materials and of the . plant-and machinery as well
«as - the ultimate ‘loss to. Government on the abandonment of this Pro-
iject which was obviously - ill-conceived and the action taken against
the concerned officers, ‘
71348 (Al LS-—3
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Iltem 13-——Alleged Fraudulent Transaction in regard to the issue and’
discharge of Post Office Certificates—Embezzlement of the sale:
proceeds of the Postal Certificates—Misappropriation of the sale-
proceeds of the Certificates—Paras 38—47 of the 22nd Report..

24. In their Twenty-second Report, the Committee had dealt with.
certain cases of frauds, embezzlements and misappropriations in which.
officials of the Posts and Telegraphs Department were involved.  They"
‘desired to be informed of the result of disciplinary action taken against
the officials concerned.  In a note (Appendix VIII) furnished to the-
Commnittee, it has been stated by the Posts and Telegraphs Department
that in the case referred to in para 38 of the 22nd Report, orders had
been passed for recovery of Rs. 8,108.50 nP. from six officials con-
cerned. - In the absence of any corroborative evidence no action could.
be taken against the Seventh official.

As regards the cases referred to in paras 41-—47 of the above:
Report, it has been stated in notes ( Appendices IX, X, X1 and XXVII}
that disciplinary proceedings have been finalised in all the 12 cases;:
four persons have been warned and censured, recovery of Rs. 3456-2-0-
ordered from four persons and 4 let off.  In one case, after deciding to-
recover an amount of Rs. 2,280 from an employee, it was waived by
the Post Master-General in his capacity as appellate authority as the.
charges were not in his opinion proved against the official.

25. The Committee are concerned at the delay in taking action in:
regard to disciplinary proceedings against guilty officials. In certain
cases, it had taken 6 to 9 years to arrive at a final decision while in-
some_other cases sterner action would have been more appropriate
considering the gravity of the charges. By such delays, the guilty
officials are enabled or allowed to retire from service by the time res--
ponsibility is fixed.

Item 14—Alleged Misappropriation of cash by a Treasurer of a Post
Office~——Paras 53 & 54 of the 22nd Report.

26. In paras 53 and 54 of their twenty-second Report, the Com-
mittee had desired to be informed of the action taken against the
officers as a result of whose negligence a sum of Rs. 24,578]- of"
Government money had been misappropriated.

27. In a note submitted by the Ministry (Appendix XIV) the
Cominittee were informed that action ‘against 13 out of 18 officials in+
volved in this ‘caseé had been finalised. ' Further certain suggestions for:
tightening the procedure for handling cash and stamps in the Heads
and Branch Post Offices, were under the consideration of the D.G.}.
P. & T. ‘and final orders would ‘be issued in due course. ~The Com-:
mittee should be appraised of the progress made in this case. ‘
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Item 16—Unsatisfactory store-Accounts in the P. & T. Department—-

Para 60 of the 22nd Report.

28. In para 60 of their Twenty-second Report the Committee had
expressed concern about the dilatory manner in which the problem of
clearing the arrears in store-accounts was being tackled, and desired
- the fixation of a target date for completion of this work.

29, In evidence, it was, stated by the representative of the Ministry
that the reconciliation of the discrepancies of balances in the price
ledgers had been completed upto 1956-57 but 7,128 items relating to
the year 1957-58 were still pending.

30. The Committee regret to note that the target dates fixed for
the clearance of these arears were not being adhered to in spite of the
fact that this matter had been pending for the last few years and the
Committee had expressed their concern over this. They trust that by
the time they take up examination of the next year's Accounts the ar-
rears would be wiped off.

Items 17 & 18—Defective Stock=verification -and delay. in disposal of =
discrepancy statements and Irregularities in . auction sale of
stores—Paras 62 and 66 of the 22nd Report.

31. In para 62 of their Twenty-second Report, the Committee had
desired to be informed about the progress of disciplinary action against
officials responsible for submitting ‘Nil’ discrepancy statements without
actually verifying stock.

In para 66 ibid the Committee also desired to be informed about
the disciplinary action taken against the officials responsible for the
serious procedural irregularities.

32. The Committee note (Appendix XV) that in the first case the
stockholders concerned had been warned in the first instance and as a
result of further review censured. 1In the second case, (Appendices
XVI to XVIII), one Assistant Engineer had been removed from service
with effect from 12th February, 1958 and another censured. Stock-
holders concerned had been warned.

33. The Committee trust that in all such cases, the censure, warn-
ing etc., is recorded in the Confidential Reports of the officers concern-
ed:

Item 19—Stock position—Paras 69 to 71 of the 22nd Report.

34. In paras 69—71 of their Twenty-second Report, the Committee
had emphasised the desirability of speedy disposal of all surplus stores
and inter alia suggested that the disposal procedure should be review-
ed with this object in view. The Committee were informed that only
Rs. 0.77 lakhs worth of stock declared surplus was in hand.
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35. The Committee understand from the Comptroller and Auditor-
General of India that the Surplus Stores Committee  had  not been
Sunctioning well. .. They would like to watch as working through . the
next Audit Report.

Item 27—Excess payment of labour wages in Engineering Dzvzsxonsm
Para 5 of 1st Report (Second Lok Sabha).

36. In Para 5 of their First Report (Second Lok Sabha), the Com-
mittee had suggested an investigation of the payments to labour in
certain Engineering Divisions of the U.P. Circle at rates higher than
local rates without recording any reasons therefor and the fixing of the
responsibility on the persons concerned. The Committee were told
-at that time (4-7-1957) that the Post-Master General, U.P., had been
.asked to fix the responsibility on the persons concerned.

- 37. In a note dated the 14th September 1957  (Appendix XX)
furnished to them in the first instance, it was stated that while the Post-
Master General, U. P. Circle was seized of the matter, two officers and
a senior subordinate who were considered to be responsible for the
irregularities had retired from service on 3-1-56, 17-11-56 and 1-8-55
respectively.  In a subsequent note dated the 8th July, 1958, (Appen-
dix XXI) it was stated that on the basis of the report received from
the Post-Master General, U. P. Circle, the explanations from
one Director of Telegraphs, 2 Divisional Engineers and one Assistant
Engineer and 2 L. D. C.s were called for. The explanations from 3
officials had been received while those from other 3 officials were still
awaited. Thus even after the lapse of about 10 months, the case re-
mained at its preliminary enquiry stage although in this case the excess
paviment involved was Rs. 1,51,000.

38. The Committee view with strong disfavour the manner.in which
this case has been dealt with by the Posts and Telegraphs Department.
They desire that the case should be processed more expeditiously and a
‘report submitted to them by the end of January next.

Calcutta Telephone Automatisation Project—Remunerativeness—

Para 15 of the Director-Generals Financial Review read. with

Item 43—of the Statement of Qusstanding recommendations
(Appendix 1).

39. In para 61 of their Tenth Report, the Public Accounts
‘Committee had asked the Ministry of Finance (Communications) to
examine the effect of delay in the execution of the project on its
remunerativeness and submit a note to them in this respect.  The
Committee of 1957-58 considered this question further and called for
further information with regard to the detailed break-up of the capital
outlay, working expenses, revenue receipts and the profit for the years
1952-53 to 1956-57 in respect of this Project.

40. The Committee examined the statement showing the detailed
break-up (Appendix XXI1I) from which it was revealed that though
the number of new connections given during 1955-56 was 4,623, the
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profit in that year showed a decline as compared to the figures for the
preceding three years when the number of new connections given was
comparatively less. : '

In evidence, the representative of the Posts and Telegraphs
Department stated that while taking charge of the Calcutta Tele-
phones; the assets were taken over at a highly depreciated value and,
therefore, the working expenses were extremely small. In the process
of replacement of old exchange equipment by new ones requiring a
total capital of about Rs. 14 crores, the capital cost went up at an
accelerated pace. The additional revenue would take sometime to
materialise. This will be a temporary. phenomenon and would soon
disappear. In fact the profit in 1956-57 which was Rs. 25 lakhs was
going up. He added that once the capital programme of expansion
of this Project was completed, every new connection would mean
additional revenue. ‘

The Commitiee would like to watch the results of the financial
working of the Project through the successive Audit Reports.

Item 22—Introduction of an effective Cost Accounting system in the
Posts and Telegraphs Workshops—~Para 23 of the 1st Report
(Second Lok Sabha).

41. The Public Accounts Committee, (1956-57) were informed
that a Cost Accounts Officer had been appointed to study the system of
cost accounting in the Posts and Telegraphs Workshops and consider-
able progress had been achieved in the preparation of labour and
material schedules. The Committee of 1957-58 were not satisfied
with the state of cost accounting in the Posts and Telegraphs Work-
shops.

In evidence it was stated that the Cost Accounts Officer who was
appointed in April, 1956 started actual work only in September, 1956
and there were 2,669 items of stores manufactured in Alipore Work-
shops alone and that out of this, the Cost Accounts Officer had only 131
items left to examine. As regards percentage of variable and invariable
overheads, the General Manager, Posts and Telegraphs Workshops
observed that the overheads for each of the Workshops at Calcutta
and Jabalpur had been separated and consequently they were able to
allocate the cost to the proper heads. The other step which they pro-
posed to take was to put down the overheads of the various shops in
Jabalpur as well as in Bombay and this they were doing with effect
from 1st October, 1958.

As regards the average overheads percentage for the 3 Workshops,
the Committee were informed that in the Bombay Workshop, it would
be the highest being of the order of 320%. In Jabalpur it would also
be about the same and in Calcutta a little less.

42. The Committee are of the opinion that the progress made has
been rather slow considering the results achieved during the period of
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two years since the appointment of the Cost Accounts Officer. They
hope that by the time they take up examination of the next year's
accounts, all the items would have been reviewed completely and the
schedules drawn up,

43. As regards the overheads, the Committee feel that they are
rather high. They learn that the P. & T. Department have been able
to secure some orders from the Railway Department. While by in-
creased production it would be possible to bring down the incidence
of overheads on the end products, the Committee would emphasise the
need for gradual reduction of the overheads to a regulated figure and
thus reduce the cost of production.
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INDIAN TELEPHONE INDUSTRIES (P) LTD.

ilndian Telephone Industries (P) Ltd., Bangalore—Para 43 of Audit
Report (Civil) 1957 Vol. I, Sub-para (1)—Large amounts of
outstanding book debts.

44, The book debts due to the Company as on 31st March, 1956
.amounted to Rs. 229-42 lakhs; a large portion of which was due from
:the Posts and Telegraphs Department. The amount of bills outstand-
dng for more than q year was Rs. 71:20 lakhs as on 31st: March, 1955,
iwhile the amount of bills outstanding for more than two years on this
.date was Rs. 22°70 lakhs. As a result of these large outstanding dues,
the Company was compelled to borrow money both from Gevernment
.and the Bank and had to pay interest chaiges of Rs. 1,06,500 during

:1954-55 of which Rs. 61,800 was the payment to the Bank.

45. The following statement set forth the amounts of outstandmg
‘book debts and the loans raised by the Company from the Govern-
‘ment of India and the State Bank of India during the last 4 years
«ending on.31-3-1958:

Ason As on Ason Ason
31-3-55 31-3-56 31-3-57 31-3-58
Rs. Rs. Rs, Rs.

(Outstanding Sundry Debtors . . 3,04,96:334 . 2,29,42;306  2,16,42,754 1,28,11,322
‘T.oans from Govt. 'of India. . 51,84,200 51,84;200 63,84,200 75,84,200

+Over-draft from State Bank of
‘India L . . 51,98;279 .. 62,58,838 10,85,687
The total interest paid or accrued upto 31st March 1958, on Gov-
.ernment of India and State Bank of India loans is Rs. §, 56 685 and
Rs. 5,41,685 respectively.

Out of 'the total Book debts amounting to Rs. 1,28,11,322 out-
-standing on 31st March, 1958, a sum of Rs. 92,71,372, i.e. more than
72% 1is due from the Posts and Telegraphs Department. The above
«outstandings rélate to the following periods:

Rs.

(@) More than one year

(Bills issued upto 31-3-57) . . . . . 16,74,446
(b) Moze than two years

(Bills issued upto 31-3- 56) . . . . . 32,388,434
{c) More tharrthree years

(Bils issued upto 31-3-55) . . . . . 10,25,590
i{d) Less than one year

‘(Billstissued during 1957-58) . . . . . 68,22,852

Totar - 1,28,11,322

i e E——————
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46. In the course of evidence the representative of the Ministry
explained that the position had since improved and on 1st July, 1958,.
the outstanding against the Posts and Telegraphs Department was.
Rs. 61°6 lakhs only. The Posts and Telegraphs Department had been.
making quick payments since last year. The representative of the
LT.I. observed that whatever interest the I.T.1. paid to the Banks it had
to be added to the cost and the Posts and Telegraphs Department had.
to pay it indirectly. .

477. The Committee are unable to understand why there are such
heavy outstandings against the Posts and Telegraphs Department..
According to the agreement between the Posts and Telegraphs Depart--
ment and the LT.I;; 96% - of the value:-on the basis of the 1.T.1: deli~
very challan had to be paid to the 1.T.I. Apparently this is not being:
followed.  They learn that the Railways and Defence Ministries have-
agreed to make 100% payment as soon as bills were sent after despatch:
of materials by the LT.1. It is surprising why the Posts and Telegraphs
Department, (also a commercial Department) the principal customers:
of the 1.T.1., should not make payment for the supplies made to it by
the 1.T 1. like these Ministries. The Committee desire that the Posts
and Telegraphs Department should issue instructions to all the units
indenting stores from the 1.T.1. that they should settle the bills from
~ the LTl expeditiously. In any case payment of bills of the 1.T.I.
by the Posts and Telegraphs Inspection Units situated at the 1.T.I..
should be settled on a cash and carry basis.

Loss—Sub-para (3) of para 43 of Audit Report (Civily, 1957..

- 48. In December, 1954, a quantity of 1,369 gallons of varnish pur-.
chased by the Indian Telephone Industries in previous years was declar-
ed unsuitable for use as it had been kept in stock for a much longer
period than its normal shelf life of only six months. The varnish was
disposed of in auction on 20th January, 1955 and 21st March, 1958 for
a sum of Rs, 1,055 resulting in a loss of Rs. 34,960 which had to be-
written off. ) A

The dates of receipt of varnish and its consumption. are givem
below: S ;

Receipt of varnmish . Consumption of varnish,
Date g Quantity Date Quantity
15-12-50 . 400 gallons . : 1950 5 gallons:
2-6-51 95 5 1951 65 5
I2-6-52 g . 200 35 ) 1952 30 2
11-8-52. 400 - 1953 90-7124 ,,.
22-12-52 3950 1954 75-1/8

X 125 f' . .

9-1-53 : 30 3

e i

TOTAL .- 1,645 gallons Total ‘265-5/172 gallons.

[ss——




19

49. The Secretary to the Ministry (who is also the Chairman,
Indian Telephone Industries) stated in evidence that though the actual
monthly average consumption was only (7 gallons, the Consultants
and Collaborators of 1.T.1. had put it at 3-6 gallons. An explanation
was called for this variation. But in the meanwhile the varnish got
spoiled on the shelf.

When asked why they purchased 400 gallons in 1950 when the
actual consumption was only 5 gallons, the Managing Director, Indian
Telephone Industries, admitted thar there was lack of co-ordination and
it was not necessary to order all the quantities of varnish during these
vears. Further, they had nor ar that time introduced stock control pro-
cedure.

50. The Committee trust that such a lack of co-ordination in the
working of the various wings of the 1.T.1. would not recur in future.
The Indian Telephone Industries should also frame realistic estimates
of their replacement of such materials to be kept in sitock as these are
subject to deterioration quicker.

New DELHI; N. G. RANGA,

Dated the 1st November, 1958, Chairman,
Public Accounts Commitiee.
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Proceedings of the Sittings of the Public Accounts
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Ministry of Transport and Communications
- (Department of Communications and Civil Aviation)
Shri M. M. Philip, Secretary. o 3
Shri D. C. Das, Joint Secretary.
. Directorate General, Posts & Telegraphs

Shri Shankar Prasad, Director General, Posts & Telegraphs.

Shri R. C. Vaish, Chief Engineer (P & T).

Shri C. V. Cunningham, Sr. Deputy Director General,
(P & T).
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(Shri R. G. Kamath, Chairman, Public Accounts Commit-
tee, Mysore Legislative Assembly accompanied by
Shri Thimappa Gowda, Assistant Secretary, Mysore
Legislature was also present to watch the proceedings.)

52. The Committee took up consideration of the Appropriation
Accounts (Posts and Telegraphs) 1955-56 and Audit Report, 1957—
Part II.

Savings on Voted Grant and Charged Appropriation Grant Nos, 6
& 108. , o

53. There was a saving of Rs. 16.89 lakhs or 7.1 per cent under
the charged section of Grant No. 6. The savings of Rs. 13:91 lakhs
were surrendered only on the last day of March, 1936,

Similarly, the savings under Capital Grant No. 108 amounted to
Rs. 356'5 lakhs or 1379 of the sanctioned grant of Rs. 2602 78
lakhs: Savings of Rs. 306°52 lakhs were surrendered only in the last
week of March, 1956.

The above savings were stated to be the result of several causes
such as execution of a lesser number of works than anticipated, non-
receipt of stores, smaller expenditure under stores suspense, reduction
in interest charges etc.

The Committee wanted to know why such savings could not be
anticipated a little earlier than March. The representative of the
Posts and Telegraphs Department stated that as a result of examina-
tion of accounts, they had been able to take corrective action during
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the last two or threc years by foreseeing the final position sometimes
in the month of November and ”Dec,ember As against the 13% sav-
ings under Grant No. 108 in 1955-56, the savings under the same
Grant in 1956-57 was only of the order of two per cent and these
were expected to be less than 19, in 1957-58. Thus the difficulties
that were inherent in 1955-56 accounts were reduced and the varia-

tions would not be as large in future.

Excess over Voted Grants—Girant No. 6

54. The original Voted Grant provided for an expcnd1ture of
Rs. 48,85,41,000.  This was supplemented by another grant of
Rs. 25, OO OOO obtained on 20th March, 1956 mainly for making
increased contribution to the Telephone Development Fund as a
result of larger collections of advance rentals under the “Own Your
Telephone Scheme.” This supplementary grant, however, proved to
be insufficient and there was actually an excess expenditure of Rs. 1:01

lakhs under this Grant.

@

The representative of the P & T Department stated that this excess
was mainly due to allowances, honoraria and other payments to staff,
sporadic traffic increases, increased expenditure on postage stamps and
post cards, on stores and workshops etc. Elucxdatmg the matter for-
ther, he stated that matters pertaining to the question of allowances
etc. of the staff remained quite indefinite for a long time as they affect-
ed other departments and services of the Government of India. Such
decisions were sometimes taken extremely late in the year.

The Committee drew attention to the note LAppc:ndlx 1V of the
Ninth Report (Second Lok Sabha)] submitted by the Director-General
Posts and Telegraphs explaining the circumstances leading to the above
excess. The P. & T. Department had contended that had it not been
for the excess collection under the ‘Own Your Telephone Scheme’,
there would have been no net excess expenditure. .

The Committee enquired the details of the accounting procedure
followed in the case of the advance rental collections under this
Scheme. The representative of the P. & T. Department stated that
under the ‘Own Your Telephone Scheme’, advance rentals (at the rate
of Rs. 2,500 per connection in Bombay and Calcutta and Rs. 2,000 in
other places) were realised to cover the capital cost of the telephone
connection. The advance rentals thus realised were credited to
revenue receipts, while an equivalent amount was contributed from
Working Expenses to the Telephone Development Fund created for -
the purpose of financing the capital expenditure incurred for extension
 and development of telephone services. In other words, the entire
amount thus collected was capitalised and this fund was earmarked
for the development of telephones,

1348 (Aii) LS-5
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Calcutta Telephone Automatisation. Projeci—Page 11, para 15 of the
Director General’s Financial Review read with item 43 of the
*Statement showing action taken or proposed to be taken on the
outstanding recommendations of the P. 4. C.

55. The Committee pointed out that in the statement (Appendix
XXI1I) showing the break-up of the capital outlay etc. of the Calcutta
Automatisation Project, the profit in respect of the year 1955-56 had
been shown as Rs. 19-14 lakhs although the number of new connec-
tions given had been stated as 4,623. They wanted to know the
reasons for this decline in the profit as compared to the figures for the
preceding three years when the number of new connections given was
comparatively less.

The representative of the P. & T. Department stated that while
taking charge of the Calcutta Telephones, the assets were taken over
at a highly depreciated value and, therefore, the working expenses were
extremely small.  In the process of replacement of old exchange equip-
ment by new ones requiring a 1otal capital of about Rs. 14 crores, the
capital cost” had increased in a higher proportion to the additional
revenue expectations.  Thus the profit margin had gone down in the
first instance.  Once this optimum limit had been reached, the exchang-
es would yielc:f more profit.  In case of Calcutta, this limit was reached
in 195536 Referring to the statement ibid, he pointed out that the
profit in }.956 57 was Rs. 25 lakhs and it had been going up. He
maintained that once the capital programme of expansion of this Pro-
ject was complete, every new connection would mean additional
revenue.

In reply to a question, the representative of the P & T Department
stated that the rate of depreciation allowed in the case of Telephone
equipment ranged between 4 to 4-509, on the capital outlay.

56. The Committee then discussed the rationalisation of the rate
structure for telephone traffic. The representative of the P & T Depart-
ment informed the Committee in this connection that Government
had appointed a Departmental Committee to examine the telephone
rate structure etc.  That Committee, he said, had considered inter alia
the future. capital structure of the Department, the amount of contri-
butions to be made either to the ‘Renewals Reserve Fund’ or to the
Telephone Development Fund.”  The Committee desired that a copy
of this report as also action taken thereon by Government should be
furnished to them as soon as ready.

In reply to another question, the representative of the P & T
Department stated that since the commencement of the First Five Year
Plan, they had increased their assets in the Telephone Branch by four
fold, but they had not been able to cope with the growing demand in
the country owzng to the industrial development durmg the Second

*Appendn I
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Five Year Plan. He stated that this capacity was limited very largely
not by the lack of demand but by the lack of resources.

LCompensation for losses—Para 13 of Audit Report, Page 30.

57. During the year under report, a sum of Rs. 2,42,965 had been
paid as compensation to the senders of insured and other articles, lost
or damaged in transit. The Committee noticed from the statement
showing detailed analysis of this amount given in Appendix I of the
Accounts under consideration that Departmental official were respon-
sible for about 229, of the loss suffered by the Department on payment
of such _compensation as-against the corresponding percentage of 37
during the previous year.. - About 39 per cent of the amount of com-
pensation paid on account of negligence or dishonesty of the depart-
mental officials was ordered to be recovered from the officials concern- -
ed. - No responsibility had yet been fixed in respect of Rs. 22,217 paid
as compensation which represented about 99, of the loss.

58. When asked about the difficulty in fixing responsibility in
respect of Rs. 22,217 paid as compensation, the representative of the
P & T Department stated that many cases were either pending in the
court of law or were under Police investigation and in such circums-
tances it was not possible to finalise departmental proceedings against
the persons concerned. The Committee, however, drew attention to
the recommendation made by them sometime back that the existing
procedure for the disposal of disciplinary cases, which required that
in every case when a Criminal act was in question, the departmental
proceedings should not be held up pending the result of the criminal
prosecution, needed revision, as it led to delay and helped the delin-
quent officials to escape punishment. This recommendation, it was
pointed out, had been accepted by the Ministry of Home Affairs and
necessary changes had been made by them in the existing procedure.
The representative of the D.G., P & T, however, averred that only
recently they had received instructions from the Ministry of Home
Affairs that in cases of fraud, abstraction or manipulation of accounts
etc. where a case had been made over to the Police, departmental
action should not be resorted to at once.

Attention of the representatives of the P & T Department was then
drawn by the Committee to para 106 of the 22nd Report of the P.A.C.
wherein it was stated that the revised procedure as envisaged by the
Committee (briefly referred to above) had been brought into force
since October, 1955. It was pointed out that the present statement)
of the representatives of the P & T Department ran counter to what
had “been earlier stated by them. The representative conceded that
they had no intention whatever of resiling from that position. But
they felt the need of some flexibility in the observance of the revised
‘procedure.

On the matter being pressed further, the representative of the
P & T Department stated that when an employee was prosecuted in
a court for dishonesty, they could suspend him pending the decision of
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the court. They could not, however, suspend a person just because
of a small act of contributory negligence on his part. They could
suspend a person only when a substantial charge had been levelled
against him*.

59. When asked to indicate the number of cases disposed of or
where the police investigations had -been completed, the representative
of the P & T Department stated that no responsibility was fixed in
respect of Rs. 22,217. ‘He promised to furnish the detailed breakup:
of ‘the amount. To another. question, he replied that in many cases,
the officers involved were still in service and in some cases they had
retired. On the Committee pointing out the increase in the percen-
tage of fraud cases, etc., for which departmental officers were respon-
sible, the representative promlsed to furnish a note giving percentage:
of officials involved and the compalatwe figures for the last two years.

In view of the cases of fraud on savings banks accounts and of
theft of insured articles, the Committee wanted to know whether these:
cases were merely due to the dishonesty of the officials or due to some
lacuna in the procedure which made detection of frauds difficult in

time.

60. In regard to Savings Bank Accounts, the representative of the
P&T Department stated that they were endeavourmg to build up. the:
small savings campaign and any precautionary measures such as more
checks, intensive supervision, etc. would necessarily result in a certain
‘measure of slowing down of the campaign and making it less popular.
He added that they had set up a Small Savings Committee who were
already seized of this problem and were endeavouring to find the best
means of increasing the security without affecting the popularlty of
the system ‘

61. So far as the insurance system was concerned, the representa-
tiveof the P& T Department stated that the Department was generally
satisfied that the existing system was working well. Government did
not contemplate introducing a system by which they could have re-
insurance for the articles which had been insured in the Post Office so
that the losses that might arise on account of theft or destruction could
be compensated through reinsurance coverage.

Government Telephones Board (Private) Limited Page 11, para 16 of
the Director Gene;al’s Financial Review.

62. The Commxttee were informed that the Bombay Telephone
Company had been liquidated in March, 1958 and that the Govern-
‘ment Telephone Board would shortly go into liquidation.

*On the 31st July, 1958, the C & A.G. read out to the Committee the Rule, [Rule 12
of the Central Civil Services (Classification, Control and Appeal) Rules, 1957] under which
an officer could be placcd under suspension even when merely an enquiry into-his conduct:

was cortemplatcd
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Page 29—para 11(4) of the Audit Report.

63. This para relates to the execution of 409 major works involv-
ing an outlay of Rs. 42-58 lakhs without any specific provision in the

budget.

The representative of the P & T Department explained that 400
out of 409 works amounting to Rs. 29-25 lakhs were works which
had been approved by Parliament and which had been executed and
physically completed but in which some adjustments of expenditure
relating to the previous years had been carried out and brought into
proper accounts in this particular year wunder report. Out of the
remaining 9 works, some were departmental works of an emergent
mature which were not shown in the Demands for Grants and for which
Parliament’s sanction had not been taken. But these were executed
with the concurrence of the Ministry of Finance. In the other cases,
the major works were approved by Parliament but the expenditure was
incurred under a different sub-head other than the one anticipated.
He assured the Committee that there had been a gradual decline in
the number of cases involving large sums of money without provision
in the budget from 1126 in 1951552 to 305 in 1956-57.

When the representative explained the practical difficulties experi-
enced in a large majority of cases where expenditure was adjusted on
completed works in subsequent years, the C & A. G. suggesied the
maintenance of a ‘Liability Register’ in respect of each work as enjoined
by a circular issued by the Finance Ministry.

64. The Committee then referred to the list of items appearing at
pages 211 and 212 of the Audit Report where the progressive expendi-
ture on certain major works exceeded the sanctioned cost of works
by more than 109,. The representative of the P & T Department
explained that it was due to two reasons viz., (a) rise in the cost of
materials and (b) change of specifications durmg the progress of the
work or in the early stages of its execution.

Page 213—Note 2—Item (iii) of Appropriation Accounts (P & T),
1955-56.

65. This statement brings out nine instances where expenditure was
incurred without sanctioned estimates. The representative of the
P & T Department stated that out of these nine works, seven works had
been sanctioned and two had been abandoned. There was only a
question of issuing either a revised formal sanction for the work or
when the cost of the work went beyond 109%,, it had to be re-sanction-

ed again.
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Grain Shops—~Page 30—Para 14 of Audit Report, 1957.

66. The Committee understood that not much headway had so
far been made in writing off the balance of the net loss referred to in
this para. The Financial "Adviser, however, promised to take quick
action in this regard.

Postal Life Insurance Organisation-—Pages 31-32, para 17 read with
Appendix 4 Pages 228-——231.

67. The Committee desired. that the P & T Department should
examine the question as to why the percentage of expenditure of the
Postal Life Insurance Organisation was comparatively higher on the
civil side than in the military wing.

In reply to a question, the Committee were informed that the ques-
tion of bifurcating the Revenue Account of the Fund on the basis of
the Life Insurance Fund as on 14th August, 1947 was being pursued
and a provisional balance sheet had already been drawn up.

Considerable progress had also been made in the adjustment of
items of arrears referred to in para 3 at page 232 of the Appropriation
Accounts.

The Committee then adjourned till 10 a.M. on Thursday, the 31st
July, 1958.
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WITNESSES
Ministry of Transport and Communications

Department of Communications and Civil Aviation
Shri M. M. Philip, Secretary.
Shri D. C. Dass, Joint Secretary.
Directorate Ggneral, Posts and Telegraphs
Shri Shankar Prasad, Director General, Posts and Tele-
graphs. ~

Shri R. C. Vaish, Chief Engineer (P. & T.).
Shri C. V. Cunningham, Sr. Dy. Director General

(P. & T.).

Shri P. M. Agerwala, Chief Engineer (Planning),
(P. & T.).

Shri B. D. Sud, General Manager, Posts & Telegraphs Work-
shops.

Ministry of Finance

Shri 8. S. Shiralkar, Financial Adviser (Communications).
Shri R. Saran, Dy. Secretary (Deptt. of Economic Affairs).

Indian Telephone Industries (P) Ltd., Bangalore
“ Shri Jagdeesh Prasad, Managing Director.

[Shri R. G. Kamath, Chairman, Public Accounis Commitiee,
Mysore Legislative Aséembly, accompanied by Shri Thimappa Gowda,
Assistant Secretary, Mysore Legislature, was also present to watch the
proceedings.]

Posts aAND TELEGRAPHS DEPARTMENT

Statement showing action iaken or proposed to be taken on the
Outstanding Recommendations
Loss due to abandonment of works.—Item 12.-—Paras 36 & 37 of the
22nd Report.

69. The Committee considered the Memorandum (Appendix V1I)
furnished by the Ministry of Transport and Communications (Depart-
ment of Communications) in this case and wanted to know the action
taken on the observations made by them in their 22nd Report.

The representative of the Ministry stated that all the raw materials
originally procured for the Foundry were being utilised by the P. & T.
Workshops themselves  except steam coal (worth about Rs. 10,560)
and limestone valued at about Rs. 9,800. The steam coal, he said,
would actually be used in place of Smithy Coal in view of the oeneral
shortage of the latter. The limestone might deteriorate in course of
time. As regards the utilisation of the surplus machinery, he stated
that out of 5 cupolas, two would be utilised at Alipore workshops.
The balance would be disposed of through the D. G. S. & D. Similarly
the Soorkey mill and the other goods left would be disposed of throuOh
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the D. G. S. & D. while the rumbling barrels would be utilised. The
Comimnittee, however, sounded a note of caution that care should be
taken to ensure that the D.G.S. & D. did not dispose of the cupolas
in question to a firm from whom these might be purchased later on by
Government.

- On_his attention being drawn that the Memorandum furnished to
the Committee did not make any mention about the point raised earlier
by the Committee that the proposal for the abandonment of the Foun-
dry was not even referred to the Ministry of Finance, the representa-
tive. of the Minisiry of Transport and Communicdtions {Department oy
Communications) stated that he found in the files only a record about
discussion at a high level where the Financial Adviser (Communica-
tions) ~was himself present. He could nor say why the file was not
formally referred to the Ministry of Finance. He admitted that a slip
had been made in this case.

70. Referring to the proposal to set up a workshop at Maithon,
the representative of the Ministry stated that it was dropped as the
Damodar Valley Corporation had pleaded their inability to give them
the site and building as originally agreed to by the latter.

-~ Asregards the setting up of an additional workshop somewhere else,
he stated that it was not so urgent now due to a shrinkage of work.

, Referring to the investments of the Jabalpur Foundry Project, the
representative of the Ministry gave the following information:

Buildings Rs. 5-31 lakhs
Plant & Machinery Rs. 1°33 lakhs
Raw Material Rs. 3-69 lakhs
Contingencies .Rs.  -20 lakhs

Restating that they were utilising all these raw materials except
steam coal and limestone, he informed the Committee that the loss due
to deterioration of limestone would come to Rs. 5,000. As regards the
expenditure on establishment, he stated that as the foundry was not
established, they had incurred only installation charges. They had
not employed any extra staff for operating it.

71. In reply to a question as to who was the officer who took the
decision to purchase the raw materials etc. the General Manager, Posts
and Telegraphs Workshops stated that apropos the decision taken by
the P. & T. Workshops Board on 25th November, 1954 that the
General Manager should take all steps to start the foundry by January,
1'955, ordegs were placed for raw materials. In December 1954, instruc-
tions were issued- to the General Manager, Posts and Telegraphs Work-
shops by the Chief Engineer, P. & T. who was also the Chairman,
P. & T. Workshops Board to' go slow in view of the proposal to set up a
workshop at Maithon.  As regards recruitment of staff, the General
Manager, P. & T. Workshops elucidated that they had a workshop at
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Jabalpur which employed about 1,600 persons. The foundry was
only an additional activity. He added that they did not recruit any
staff specifically for this foundry, as they had thought of getting some
men from Alipore Workshop. But those men were not willing to go
to Jabalpur.

72. When questioned about the production of the existing P. & T.
Foundry, the representative of the Ministry explained that production
had lately increased from an average of 250 tons per month to 320 tons.
He added that they were introducing a study of time and motion in
the P. & T. Workshops. They were also trying to get trial orders from
outside and had recently booked an order from Railways to the tune
of Rs. 18 lakhs.

Unsatisfactory store-accounting in the P. & T. Department.—-Item 16—
Para 28(i) of the 13th Report & Para 60 of the 22nd Report,

73. In para 60 of their 22nd Report, the Committee had desired
that a target date should be fixed for clearance of arrears in stores ac-
counting. The Committee wanted to know as to why these targets
were not adhered to and what were the difficulties. The reprsenta-
tive of the Ministry stated that according to the information available
with him, the reconciliation of the discrepancies of balances in the price
ledger had been completed upto 1956-57. As regards 1957-58, 7,128
items were pending.

Defective stock-verification and delay in disposal of discrepancy state-
ments and irregular auction sale of stores.~—Items 17 and 18.—
Paras 62 and 66 of the 22nd Report.

74. As regards the disciplinary action taken against the two Assis-
tant Engineers found responsible for irregular auction sale of stores,
the Comimnittee were informed that one had been censured, while the
other had been removed from service with effect from 12th February,
1958.

The Committee then enquired about the working of the Technical
Survey Committee set up by the P. & T. Department to ensure a more
detailed review of the Stores declared surplus, referred to in Para 6
of the Ministry’s note (Appendix XVII) under consideration. = The
Ministry’s representative informed the Committee that he understood
from the General Manager of P. & T. Workshops, who was also a
member of the Committee, that it had worked well and thus proved
its utility.

As regards the disciplinary action against the officials responsible
for submitting “Nil” discrepancy statements, without actually verify-
ing the stores the Ministry’s representative informed the Committee
that the stock holders had been censured.

Stock position—Item 19-—Paras 69 fo 71 of the 22nd Report.

75. The Committee desired to be informed of the latest position
in regard to disposal of surplus stores. The Ministry’s representative
stated that out of Rs. 30 lakhs worth of stores, about Rs. 12-12 lakhs
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worth were declared surplus and written off. Stores worth about
Rs. 11 lakhs were also stated to have been sold at cost price and there
was another Rs. 11:52 lakhs worth of stores which had been similarly
sanctioned to be written off. In reply to a question, it was stated by
the representative of the Ministry that only Rs. 77 lakhs worth of
stock was in hand described as surplus. When asked as to whether
the Surplus Stores Committee was functioning well, the Ministry's
representative expressed his satisfaction. At this stage, the Comp-
troller and Auditor General, however, pointed out to the Commiltee
that it was not so and that -he was including a para criticising the work-
ing of the Committee in his next Audit Report.

Introduction of an effective Cost Accounting system in the P. & T.
Workshops.—Item 22.—Para 92 of the 22nd Report and Para 23
of the First Report of Second Lok Sabha.

76. The Committee had desired to be apprised of the progress
made in this behalf. While thanking the Committee for having
stressed the need for introducing the cost accounting system, the
Ministry’s representative stated that Government were satisfied with
the progress made in this connection. They were now able to control
the cost at shop level even while the job was in progress. He added
that the system was reducing their expenditure by making the whole
management cost-conscious. Not only they were putting down the
cost, but they were getting information regarding the costs, shop by
shop, while the production was in progress to ensure proper control
over expenditure. Asked as to whether the cost of production had
been minimised, it was stated that it was too early to give concrete
figures at this stage. The Committee were also informed that the
Cost Accounts Officer who was appointed in April, 1956 started actual
work only in September, 1956. The Committee felt that the period
of two years for a newly appointed Cost Accounts Officer should be
enough to show results. In this connection, it was stated that there
were 2,669 items made in Alipore Workshops alone and that out of
this the Cost Accounts Officer had only 131 items left to be examined.

77. Asked about percentage of variable and invariable overheads,
the General Manager, P. & T. Workshops, explained that the over-
heads for each of the workshops at Calcutta and Jabalpur had been
separated and consequently they were able to put the cost to where it
belonged instead of getting it all mixed up. The other step which they
proposed to take was to put down the overheads of the various shops
in Jabalpur as well as in Bombay and this they were doing with effect’
from 1st October, 1958. He reiterated that the procedure whereby the
management was kept informed about the cost even when the work

was in progress would be extended to Jabalpur and Bombay Workshops
in the next few months.

78. Asked about the average overhead percentage for the 3 work-
shops, it was stated that in Bombay it would be the highest being in
the order of 320%,. In Calcutta and Jabalpur it would also be the
same; it ‘might be a little less at Calcutta.
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Indian Telephone Industries (P) Lid.

79. The Committee then proceeded to take up examination of
para 43 of the Audit Report (Civil) 1957, Vol. I, relating to Indian
Telephone Industries (P) Ltd., Bangalore.

Sub-para (i)—OQutstanding Book Debts

80. Out of the total book debts amounting to Rs. 1,28,11,322
outstanding on 31st March, 1958, a sum of Rs. 92,71,372, i.e., more
than 72% was due from the P. & T. Department. The Committee

wanted to know the reasons for the large outstandings against the
P. & T. Department and the steps taken to clear the outstandings
which had involved the company in interest charges to the extent of
Rs. 13-98 lakhs upto 31-3-1958. The Ministry’s representative
explained that the position had since improved. He added that the
monthly sale of the Company was about Rs. 24 lakhs According to
the agreement with the P. & T. Department, 90%, would be paid
within a month of the issue of despatch receipt and 10% within the
next 6 months. The Ministry’s representative stated that taking
Rs. 24 lakhs as monthly sales on the above basis, there would be  a
minimum of Rs. 38 to 40 lakhs outstanding. ;

81. Stating the latest position he said that out of the sum of
Rs. 1,28,00,000, Rs. 88,00,000 were due from the P. & T. Department
on 31-3-1958 and the balance from the Railways and Defence Depart-
ments. The Company, he added, had discussed the matter with the
Department and they had agreed to make full payment on the issue of
its despatch note. The Company, it was stated, proposed to take up
this question with P. & T. also with whom the agreement was to last
for five years. On 1st July, 1958, the outstanding against the P. & T.
Department was stated to be Rs. 616 lakhs.

82. Asked whether the Indian Telephone Industries had not
claimed interest from the P. & T. Department and other customers,
the Managing Director, Indian Telephone Industries, stated that the
909, referred to was a relic of' the past when goods were imported.
In those days, he said, the practice was to pay 909, on the production
of shipping documents and 109, when the goods were received and
installed. ~ The same praCtice was continued by the Indian Telephone
Industries without entering into any regular agreement with P. & T,
Department and this had caused accumulation of arrears. He pointed
out that the P. & T. Department had been making quick payments
since last year and, therefore, the outstandings had been reduced to
Rs. 61 lakhs. The Managing Director, Indian Telephone industries,
further stated that it could not come down lower than Rs. 10 lakhs in
so far as P. & T. Department was concerned and that too, if the
P. & T. Department agreed to pay 100% on receipt of goods It was
further disclosed that the monthly rate of supply was worth between

Rs. 25 and 30 lakhs.
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Asked why they were not charging interest from the customers, as
was being done in commercial concerns, it was stated that even there
that particular clause was seldom enforced. He, however, added that
whatever interest they paid, it had to be added to the cost and the
P. & T. Department had to pay it indirectly.

(ii) P.A.B.X. Equipment.

83. It was explained by the Managing Director, Indian Telephone
Industries with regard to delay in reporting the damage that the testing
literature about the new equipment had arrived long time after the
equipment was received from U.K. There was some further delay
even after the literature was received. He added that they had wrong-
ly estimated the loss due to damage at Rs. 62,700. When the consign-
ments were actually repaid, they found the loss to be less than
Rs. 30,000, being the amount recovered from the Insurance Co. The
actual cost, however, came to Rs. 27,000. Therefore, they had to
refund Rs. 3,000 to the insurers. .

The Managing Director of the Indian Telephone Industries assured
the Committee that such cases would not recur since the equipment
was now made in India and the literature was always supplied along
with it.

(iil) ‘Losses.

84, In December, 1954, a quantity of 1369 gallons of varnish
purchased by the Indlan Telephone Industries in previous years (1952
to 1953) was declared unsuitable for use as it had been kept in stock
for a much longer period than its normal shelf life of only six months.
This varnish was disposed of in auction on 20th January, 1955 and
21st March, 1955 for a sum of Rs. 1,055 resulting in a loss of
Rs. 34,960 which was written off.

In extenuation, the Secretary to the Ministry (who is also the Chair-
man, Indian Telephone Industries) stated that though the actual
consumption was only 07 gallons, the *A.T.E.’s had put it at 36
gallons. An explanation was called for this variation. But in the
‘meanwhile the varnish got spoiled on the shelf.

Asked why they purchased 400 gallons in 1950 when the actual
consumption was only 5 gallons, the Managing Director, Indian Tele-
phone Industries admitted that there was a lack of co-ordination and it
was not necessary to order all the quantities of varnish during these
years. Further, they had not at that time introduced stock control
procedure.

Asked as to whether any A. T. E. personnel were on their staff,
the Managing Director, Indian Telephone 1ndustnes rephed in the
negative.

When asked as to whether they were trying to use, as far as possible,
mdzgenous raw materials, it was stated that they had succeeded in

,*Lpnsgltantn and .Collaborators of LT.1L



40

getting 75%, of materials from sources in the country and that only
259%, was imported.

In reply to a question, it was stated that Hindustan Cables did not
manufacture the type of cables needed by them.

Loss caused due to delay in taking decisions for over 9 years—Para
18 of the 22nd Report.

85. The Committee expressed their concern over the long delay.

Action taken in regard to cases of misappropriation of the value ' of
Money-orders by an Extra-Departmental Branch Post Master.—-
Item 11—Para 32 of the 22nd Report.

86. The Committee desired to know what procedure had been
evolved to check such misappropriations.

In a note (Appendix 1V) submitted to the Committee in this
case, it had been stated that a suitable procedure
had been evolved in consultation with the Ministry of Finance, whereby
non-payment of money-orders sent to the Excise and Customs autho-
rities by the licensees would be reported periodically to the S.P.Os.
concerned for prompt investigation. The Committee desired that the
periodical report about the working of this procedure should be called
for by the P. & T. Department.

Fraudulent transactions, embezzlements and misappropriation of sale
proceeds of Post Office Certificates—Item 13—Paras 40, 43 and
47 of the 22nd Report.

87. With reference to Memo (Appendix IX) submitted by the
Ministry, the Committee wanted to know the reasons for waiving the
recovery of Rs. 2,280 from the Supervisor, Meerut. The representa-
tive of the Ministry stated this was done by the P. & T. Department
in their capacity as ‘appellate authority, when it functioned in a semi-
judicial manner. The Ministry’s representative pleaded that charges
were not proved against him.

In reply to a question, it was stated that this person had since
retired from service.

. Alleged misappropriation of cash by a Treasurer of a Post Office—
Item 14—Paras 53 and 54 of the 22nd Report.

88. In this case, 18 officials were involved against 14 of whom
no decision regarding disciplinary action had yet been arrived at.
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Excess payment of labour wages in Engineering Divisions in the U.P.
circle—Item 27—Para 5 of the First Report of P.A.C. (Second
Lok Sabha).

89. The Committee pointed out that although the representative
of the P. & T. Department had told them on the 4th July, 1957
that the Post Master General, U. P. had been asked to fix responsi-
bility on the persons concerned in this case, not much headway had
been made and the matter was still pending for action by the Post
Master General as stated in a note (Appendices XX and XXI) sub-
mitted -to them.

The Committee were critical of the manner in which this case
had been handled by the P. & T. Department.

Examination of the existing procedure for ‘handling of cash and
Postage stamps—Item 14(iii)—Paras 53 & 54 of the 22nd Reporl.

90. Regarding the system of checks and counter-checks in regard
to handling of cash and postage stamps etc. in the Head and Branch
Post Offices, as recommended by the Committee, they were informed
that although certain matters affecting improvements in the checks
were under consideration in the meantime orders had since been
ssued introducing certain changes in the existing procedure.

Infructuous expenditure on leasing rented accommodation for the
location of offices—Items 21 and 49-—Paras 87 of the 22nd
Report and 31 of the First Report (Second Lok Sabha).

91. The Committee considered the note furnished by the Ministry
in this case (Appendix XXXI1). They were informed that the
building in question had since been vacated and vacant possession
given to the landlord in April, 1958. Asked about the owner’s claim
regarding the cost of repairs, etc., the Ministry’s representative stated
that the P.M.G. had been asked to consult the Law Officers in this
behalf and take appropriate steps.

{The witnesses withdrew).

Consideration of Draft Reports by the Commitiee

92. Before the Committee rose, the Chairman outlined the pro-
cedure he proposed to follow in the matter of consideration of the
Draft Reports of the Committee. He observed that the minutes of
cach sitting of the Committee prepared by the Secretariat would be
circulated to the Working Group concerned, so that they might look
into them and offer their comments thereon, if any. On this basis
the draft report would be prepared by the Secretariat and referred
to the Working Group concerned who would place it before the main
Committee along with their comments. This would facilitate not only
the passing of the Report by the Committee but also save a lot of
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time and avoidable discussion on minor and unimportant issues. The
draft Report would then be circulated to the Committee more or less
a week in advance of the date fixed for consideration of the report
by them. The Committee could take up the Report Chapter by
Chapter and approve it after such modifications as they might consider
necessary. ‘

On-the-spot study visits by Working Groups ‘to the various Projects/
Undertakings coming within their sphere of work,

\ 93. The Chairman suggested that the various Working Groups
might visit the Projects/Undertakings etc., with which they were con-
cerned for an on- -the-spot study. In case, any other member not
belonging to a particular Group desired to join that Group in their
Study tour for a special reason that could be arranged.

The Committee adjourned sine die.



PROCEEDINGS OF THE THIRTY-FIRST  SITTING OF THE
PUBLIC ACCOUNTS COMMITTEE HELD ON SATURDAY,

THE 1ST NOVEMBER, 1958.

94. The Committee sat fmm 10-00 to 13-40 hours.
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# * *
95. Thereafter, the Committee considered and approved the
#Hollowing Draft Reports:— ’
(i) Draft Tenth Report on the Excesses over Voted Grants

and Charged Appropriations disclosed in the Appro-
priation Accounts (Civil), 1955-56.

(ii) Draft Eleventh Report on the Appropriation Accounts
(Posts and Telegraphs), 1955-56 and Audit Report,
1957—Part I

The Committee authorised the Chairman to sign these Reports
and to present them to the Lok Sabha.

The Committee also authorised Shri M. Govinda Reddy to
present these Reports to the Rajya Sabha.

The Committee then adjourned sine die.

The asterisks indicate portions omitted which relate to examination of Appropriation
Accounts of Defence Services, 1955-56 and Audit Report, 1957.
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APPENDIX 1

Statement showing action taken or proposed to be taken on the previois recommendations of the Public Accoiints Commitide:  Ministry of Transport
and Compmications (Departiment of Commmnicationsyand D. G., P. & T,

$erial | Item No. | Para No. Ministry/Deptt. . o Comments of the
No. as per of concerned Particulars of Item Remarks of Ministry Committae
summary | Report
of
recom- »
mendations
I 2 3 4 5 6 7
10th Report (Accounts for '1950-51)
1 3 61 Finance/ The Ministry of Finance (Communi- | A note was submitted to the | See paras 39 and 40 of
aS‘ee S. Communications. cations) should carefully examaine Committ:e (1957-58) — the Report,
No. 43 the extent to which the element of Appendix [ of First Report
2150) delay in the execution of this Pro- of Sec¢ond Lok Sabha.
ject 1s likely to effect its remunera-
tiveness at the time of revision of
the 1949 estimates, which were
stated to be under consideration
of the Governiment.
2 46 65 Do. The holding of stores worth about | A note has been submitted | No comments.
i Rs. 95 lakhs by the 1.T.I.shows a (Appendiz XXV), The
lack of proper planning and fore- Ministry have come to the
sight on the part of the previous conclusion that it is not
i

L¥
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1
(See S.
No, 25
also.)

29

4
(Introdu
tion)

menagement in investing lakhs of
public money in indiscriminate
purchases, The Committee should
like to know the disciplinary act-
jon taken against the officials at
fault.

possible to fix responsibility
for the over-stocking on any
particular officer or officers.
The Ministry are also satis-
fied that there is no evidence
to prove any mala fide against
any officer responsible for
ordering of materials for
production or construction.

Th:’rtemik Report (Accounts for 1950-51 and 195 1-52)

P. & T. Deptt.

All Ministries

The P. & T. Department should fur-

nish the Comimittee with informa-
tion called for by them on points
arising from para 27 of Audit Re-
port (P. & T.) 1954—Execution
of the Telephone Expansion Pro-
ject in the Bombay Telephone
District much in advance of the
time when they take up examina-
tion of the next year’s Audit
Report.

!

A memo was submitted to

the Committee—Appendix
XXVII of 13th Report, Vol.
II. The Commiitee had
desired a further note, This
note has been submitted.
(Appendix I+ of First Re-
port of Second Lok Sabha.)

Twenty-Second Report (Accounts for 1953-54)

A
%
i
H

§

point to which successive Com-
mittees on Public Accounts have
drawn attention is the delay in the
submission to them of the notes/
memoranda on points arising from
the Accounts examined by them.
They would once again emphasize
that the Ministries concerned
should attach the greatest impor-
tance to the supply of information

The Ministries have noted and

brought this to the notice of
all concerned for guidance
and compliance,

See comments against
S. No. 14.

No comments,



, sgked for by the Committee with-
i in the time schedule laid down for
i the purpose, With the passage of
time the utility of examination of
; such material by the Committee
is considerably reduced.

2 3 D.G,P.&T/ The Committee would liketo watch | D. G.; P. & 'T. have stated | No comments.
the results of the measures adopted Every effort is being made to
! by the P. & T. Depariment for keep down the non-budgeted

bringing down the number of non- works-to the absolute mini-
budgeted works by enhancing the murnm.
ceiling for minor works.
3 5 Do () Though the number of cases of | Suitable instructions  have | See para 3 (Introduction)
frauds and the amount involved been issued. Heads of of the Report.
appears small in comparison to Circles have been requested
the total volume of business, to ensure that there is no
the Committee would like to point delay on the part of the in-
out that the proportion of cases vestigating officers to ini- o
in which employees of the De- tiate and finalise depart- b
partment were involved prepon- mental proceedings against
derate and the cases where dis- officials for losses or frauds,

ciplinary action has not been
taken are numerous. They would,
therefore, urge that in the matter
of taking disciplinary action
against official responsible for
these losses and frauds, both
speed and firmness are essential.
In action over long periods and
undue tolerance will defeat the
purpose in view.

(i) The Committee also desire that | A *Report will be submitted | Awaited.*
a report on the disposal of the to the Committee. ;
pending cases should be sub- i
mitted to them at the time they
take up next year's Accounts,

*Note received on I-12-58--too late to be included in this volume.
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:

D.G. P..&7T. | (f) The Committee are amazed to | N
: observe that it should have taken
| the Posts and Telegraphs Depart- ‘
i ment 9 years to deal with the cases

referred to in Para 2 of Audit

Report (P. & T.) 1s55~—Part T

regarding fraudulent withdrawals

from_the Defence Savings Bank

Accounts. They are also con-

cerned at the erratic manper -in

which the Departmental action
had been started in this case.

See comments against

(i7) The Comrmittee also regret that | A Memoa. has been submitted. S. No. 45.

although more than five months | Appendix II1 of First Report
have elapsed, the D.G., P. & T, (of Second Lok Sabha)and |
have not so far been able to fur- Appendix XXVI of the
nish either the note promised by Eleventh Report  (Second
them or the information called Lok Sabha) Vol I1.

for by the Committee. The Com-
mittee, theréfore, reserve their
c¢omments on this case till they
are placed in possession of the

full facts, I
Do. g () The Committee very much de- | Note submitted, See comments against
plore the manner in which the | (Appendix XXVIII). i 8.No.46.

case referred to in Para 3 of the
Audit Report ‘(P. & T.) 1955~
Part I relating to loss due to delay |
in raking action against the extra- |
departmental Branch Post Master,
has been handled by the Posts |
and Telegraphs Department 8t |
different stages. They are con-~ |-
sttained to obsérve that not only |
fiad the Senior Superintendent of |
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27

D.G.,P.&T.

All Ministries.

Ministry of Com-
munications.
Indian Telephone
Industries (Private)
Liud.

Post Offices failed to exercise his
powers and 'to take responsibility
in this-case, but neither the Post
Magter General, nior the Director
General; Posts and: Telegraphs
pointed out :this failure-on his
part when ‘the case was referred
to them: - ‘On the other hand  the
Post Master  General alsodid not
take a decision in the matter and
referred the case to the Director-
General - Posts. and: Telegraphs
for orders, who in turn; took an~
other 10 months before coming
to a decision.

(i) The Comimnittee feel that this case

typifies the reluctance on the part
of ‘the Officers to take ‘decisions
and - -assume responsibility where
it belongs - to . them: The
Committee would: like ‘Govern~
ment  to-impress ‘uponi’ all - their
subordinate officers -thedesira-
ability -of - duly ‘exercising - the
powers vested in-them' and take
serious notice: of “~cases . where
responsibility is shirked by Senior
Officers.

The Committee “would - like to be’

apprised in due course of the result
of (@) the ‘review -of provisional
pricing of equipment. supplied by
LT to the P, ‘& T. Department
stated to have been undertaken by
‘the Costing Unit of the -Indian
Telephone Industries and (b) the
application-of the Rate List issued
by the LT.I for the new items of
equipment to ‘be supplied to the

Cabinet  Sectt, (O.&M/Dn.)
have issued necessary in-
structions in this réegard to
all Ministries. (Appendix
XXI1X)

A Memo. has been submitted.

(Appendizx XXX.)

‘No comments.

The Committee may be

apprised of the latest
position as regards the
review of provisional
pricing and issue of
supplementary sche-

- idules of rates,

P. & T, Department, L

18
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j8¢]

29

32

D.G,.P.&T.

D.G.,P.&T,

The Committee feel that the review

of “important cases affecting the
révenues -of ‘the P & T, Depart~
meént should not be left ‘to chance
or:memory; but a systematic pro-
cedure should be ‘devised 1o ensure
that such’ cases ‘are reviewed ‘when
due,

() The Committee would " like ‘to

beapprised in due. course of fur-
ther progressiin-the case referred
toin Para 4 of Audit Report, 1956
Part T'relating to-the ‘miscappro-
priation of -the" value  of money
Orders by an extra-departmental
Branch “Post-Master  in 5o far it
rélated. rorthe institution of De=
partmental caction ‘against’ the
Post-Master and the result of the
appeal preferred by him in the
High Court.

(#1) In the meantime; the Committee

would suggest that with a viewto
preventing - the - récurrence of
such ‘cases of mis<appropriation
of cashy; the Posts and "Telegraphs
Department should in consulta~

tion ~with the Government  Des
partiments/Bodies on whose be-
half they  coliect such payments
evolve the  procedure whereby
the P.:& T, Department could get
at regulay intervals, 'a report of
cases of non-receipt of payments

D.G., P. & T, have issued
suitable instructions, (0. O.
No. 41, dated 29-10-1956).

Notes have been submitted,
(Appendices Il and IV.)

Instructions have been issued,
(Appendix V.)

See S, No. 48,

[

See paras 20 and 21
of the Report.

g5
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ix

36837

Ministry of Com-
munications,

D.G.,P.&T.

into the Post Offices to enable
that Department. (o investigate
into'those ¢ases.

(7) The Committee  are puzzled by

the: vagiety of éxplanations given
for the decision to suspend the
operationt of  the ]ﬁbbulpur
Foundry in February, 1955, after
incurring ‘about Rs. 4 lakhs on
the purchase ‘of raw materials in
January; 19550 In the context
of ‘the retarded progress of ‘the
scheme the Commiittee see little
justification for " incurring - very
substantial - expenditure ‘on - pur-
chiase of raw materials,

(i) The Committee are surprised to

observe that the  proposal for
the abandonment 'of the Foundry
i Pebruary, 1955 was not even
referred’ 1o the  Ministrty  of
Finanee:

3ty The: Committee should like to

be-informed of the final outcome
of the Workshops Board’s ‘exami~
nation of the proposal for utilisa-
tionofthe foundry shed in the
Telegraph ‘Workshops and - (i)
of ‘the circumstances ‘in ~ 'which
the  Chief Bngineer advised 'the
General Manager to postpone the
operation “of ‘the foundry till the
proposalfor: opening of ‘a8 ‘new
Workshop at ‘Maithon was ex-
amined “in grater- detail  about
which- - there is no provision in
the final proposal for the Maithon's
Project.

(A memo, has been submitted.
(Appendix VIL)

>See paras 22 and 23 &
of the Report,




n

13

12

40

43

47

See also
item 14

(#i)

D.G,P.&T.

(1) ’The  Committee would like to be
informed- of * the * Departmenta
action against “the * delinquent
postal Officials and the steps taken
to make good the loss caused by
the . fraudulenit encashment " of
I2-year Nationial' Saving certi-
ficates,

(#) The Committee feel that without
counterchecks, “the™ system “of
accounting “in " sub-Post "Offices
is open to risks and desire that
steps-be taken by Posts and Tele-
graphs Department to devisé a
method “by which® fecuirrence ‘of
sucli frauds” could be prevented,
They would also like to be ap~
prised of the result of the dis-
ciplinary proceedings institated
against the officials at fault in
the -casé reported in sub-para ()
1c;f ParIa 9 of Audit Report 1956-—

art 1, :

(#1) The  Committee * fail to uider-
stand why action against the re-
maining two officials could not be
taken - so¥far, They desire that
action against them should also be

- expedited ‘and "a riote “submitted
to the Committee int due course;

(fv) The three cases commented in
‘para:g-of Audit Report (P, & T%)
1956 Part T indicate that besides

“procedural’ - defects, there ~hag

A note has been submitted,
(Appendix VIIIL)

Notes submitted to the Com; k
mittee,
(Appendices IX, X, XI).

A note has been submitted,
(Appendices IX & XXVII.

A note bas been submitted, .
(Appendix XII1.) ,

} See paras 24 and 25
of the Reporr.

The recoveries may be
watched by Audit.

A copy of the fina} in-
structions - issued in

the matter of tighten~
ing “of checks and

¥s
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53& 54

Do.

obviously been a lack of proper |

supervision and inspection on the
part of the immediately “higher
authoritiés. ' The Comimittee,
therefore, suggest that™ supervi-
sion -over ‘the handling of cash
transactions in’ the Post” Offices
should be strengthened and the
frequency of “inspection be in-
creased, ‘

(@) The Comumittee ‘desive that ade-
quate - action ~ should” be taken
againstthe Inspecting Officérs

concerned ' for  their, failure in’

discovering the fraud  committed
by :the Treasurér in the Head
Post Office,

(#7) The Committee] ‘should “dlso be
informed in ‘" due “course’ of the
result of the appeal preferred in
the High Court as also the action
taken against other officials whose
contributory negligence resulted
in the misappropriation of public
money in this case,

() The Committee would further
like the P, & T. Department to
examine the existing procedure
for handling of cash and postage
stamps et¢.in the -~ Head - and
Branch Post" Offices and tighten
the checks and “counter-checks
to be exercised by the local officers
and the Inspecting staff, *-Arnote
stating the action taken in this
respect may  be furnished to.the
Comumittee,

L Notes have been submitted.
{Appendices XII, XII1&
XV

H

‘¢ounter-checks  over
‘cash transactions - in
‘the Post Offices may
be furnished to the
Committee.

See paras 26 and 27

of the Report.

See Comments agairist
itern 13(i) ibid,

i
W
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16

17

16

17

57

60

62

D.G,P.&T.

The Committee trust that it would

now be possible for the Posts'and
Telegraphs  Department to. pre-
are: a-balance-gheet of the Postal

ifé Insiirance Orgatisation on |

commercial lines'to be appended
to - the Appropriation ~ Accounts
(P. & 'T.Y: for the tiext year,

In the opinion of the Committee

the plea ‘that ron-availability of
personnel © - and’ ‘accommodation
hindered ~in the clearance of 'the
arrears 'in §tores; can be hardly
considered " as valid, They feel
concerned about the dilatory man-
ner-in which the problem is being
tackled, " They would " urge that
a target  date should be fixed for
compléting the work and the same
adhered ‘to.

The Committee desire that the P.&T.

Departmeént  should impress upon
all “the officers concernied 7 the
urgency and importance’ of ‘the
expeditious disposal - of ‘discre~
pancy  statements,. They con-
sider- it a ‘seriots  matter that
false statements should have been
furnished without actually verify«
ing thestock: They would, there-
fore; like'to be informed - about
the  progress of the disciplinary
action  against the officials @ res-
ponsible,

Efforts are being made to ex-
pedite  preparation  of the
Balance-sheet - of the Postal
Life Insurance Fund.

A target date has been fixed
to complete the work and
efforts are being made to
adhere to the same.

Notes have been submitted.
(Appendices XV and XVI)

See paras  15-17 of
the Report.

See paras 28-30 of the
Report.

See paras 31-33 of
the Report.

9¢
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19

18

19

66

69

70

The Committee ~desire to be (i) in-
formed in due course of the dis-
ciplinary action taken against the
officials for submitting anincorrect
“* Stores-for disposal meme?’ and
of ‘the responsibility of Members
of the Surplus Stores Committee
i not actually surveying the arti-
cles in'question ; and

(i) furnished with 2 note stating the
remedial measures that the P.&T.
Department  propose . to adopt
to: safe-guard against such lapses
in future;

(i) The  Committee world - once
again stress the urgency of speedy
disposal-of all surplus stores: In
this:‘connection they would: re-
iterate ‘their-oft-répeated observa-
tion that the maintenance of ex-
cessive: stocks involved the tax-
payer ina fourfold loss ¢ lossof
interest -onscapital - unnecessarily
locked - up i loss arising from the
possibility: of -the stores becoming
obsolete and: :unsaleable or dis-
posableonly'at-arate Jower than
the cost price ;- expenditure  on
care and maintenance stafT besides
expenditure on storage  accommo-
dation,

(i) The Committee would like to be
informed of the latest. position. in
regard to the disposal of workshop
stores . still lying undisposed of.

Note - submitted. :
(Appendices XVIT and XVIII}

¥ A memo has been submitted
(Appendix X1X)

See paras 34 and 35 of
the Report.

LS
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21
{See

S. No.

49
algo)

21

22

82

87

DG,P &T.

Communications,

(iif) The Committee also feel that

the present procedure followed by
the P.&T. Department in the dis-
posal of surplus stores .is com-
bersome and dilatory. . They
would suggest that the P.&T. De-
partment should . - examine. the
whole - procedure in consultation
with the: Ministry of Finance and
Works - Housing. - and - Supply
with a view to making it
expediticus and effective;

The Comumnittee would like to be

apprised -.of the developments to
be effected in the matter of ade-
quate supply - of forms to  the
P.&T. Department as a result of
the Report by the Committee set
up by the Ministry of Works,
Housing and Supply to examine
the supply, printing and distribu-
tion of forms and statioaery.

The Committee trust that the mes

try of Communications will - per-
suade the West Bengal Govern-
ment to provide alternative ac-
commeodation - to the un-authorised
squatters -and thus get themselves
relieved of further liability in res-
pect of the building rented by the
P.&T. Departmentin 1948 on ac-
count ;of which - they have already
incurred -aninfructuous expenditure
of -Rs.-7- 2-1akhs. The “Commit-
tee . wouldlike to be apprised - of

more

A Memo, has been submitted
(Appendix XXXT;

A note has been submitted.
(Appendix XXXII)

A further report on the
method of installa-
tion of Rota prnt
machines in  the
various Postal Cir-
cles may be furnished.

No Comments

86
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{8ee
8. No
42(i)
also)

24

25
See
8. No

25

i

4>

D.G, P. & T\

Do,

st Report (Second Lok Sabha Accownts for 1054-55)

D.G,P.&T.

The Committee would like to watch

The Committee trustthat the cumu-

i
i

(Intro-
duction)

Homwe Affairs,

D.G,P. & &

(Intro~
duction.)

Min. of Transport
& Com. )

The Conmunittee regret that intoy-

further

developments in this;
case.

the effect on the progress achieved
towards the maintenance of cost
accounting  system in the P.&T.
Workshops as z result of the ap-
poinument of the Cost Accounts
Officer.

lative efiect of all the measnres
taken by the P.&T. Department for
speeding  up recoveries of out-
standing telephone revenue would
result in improving the situation
and they would be presented with
a better picture at the time they
next take up examination of the
P.&T, Accounts,

The Commiiiee observe that disci~ |

i

plinary proceedings against the |
delinquent  officials involved in |
cases of losses, frauds ectc., have
been delayed. While they appre-
ciate the difficulties expressed by
the Posts and Telegraphs De-
partment  in  this respect the
Commirttees feels that such difficulties
are not insurmountable, They |
trugt next year’s accounts will
show improvement in this res-
pect.

mation desired by them in regard
to certain cases was not received
by them in time for drafting their

Observations  of the Com-

mittee have been taken note |-

of and efferts are being
made to achieve progress
in Cost-Accounting in P.&T.
Workshops.

The observations of the Com-
n}xttee have been taken note
of, L

Suitable instructons have
been issued by D. G., P.&T.
(Appendix XXXITI)

Every effort wil be made to
submit the memos in time,

3
1

See paras 41-43 of the
« Repost, .

See Comments against -
,No. 39,

No Comments. See
para 3 (Introduc~
tion) of the Report.

No comments,

£30)|
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Transport & Com.
/Finance (Com)f
All Ministries,

Finance (Commu-
nications)/ Trans-
port & Commuy-
nications.

Transport & Com-

munications/D.G.,
P&T.

report, They had, therefors, to
defer consideration of these
cases.

(i) The Committee are not satisfied
with the explanations given for
savings under grant No. 111, In
their opinion the tendency to pro-~
vide funds in the Budget Esti-
mates on the basis of the plan
targets without a realistic appraisal
of spending capacity would only
hamper the progress of the Plan
by locking up funds which could
be profitably wutilised elsewhere.
This tendency is noticeable in
other Ministries also. A More
accurate estimation of the spending
capacity is very necessary espe-
cially in the context of the present
financial strigency and it is hoped
all Ministries will take due note
of the observations of the Com-
mittee in this regard.

(i1) The Committee are led to the

conclusion that in this case pro-
per financial control had not been
exercised either in the initial sta-
ges or in subsequent stages des-
pite the fact that similar lapses
had been pointed out by the
Committee in previous years.

(iii) The Committee régret that the

information desired by them ‘has
not yet been furnished by the
D.G., P.&T.

Suitable instructions
issued by D.G.,P.&T.
(Appendix XXXIV)

A memo has been submitted.

(Appendix XXXV)

Mo comments,

Ne comments.

‘Mo comments.




27 4
28 5
20 6

Transport & Com-
munications/D.G.,
P.&T,

fn the opinion of the  Committees

The Committee deplore the pur-

The Committee are unable to ap-

the primary irregularity in the
case referred to in para 2 of Audit
Report, 1957 Part I was that the
payment had been made contrary
to the existing instructions issued
by the P, & T. Department. The
fact that it has since been possible
to work at the local rates strongly
supports the view that there has|
been avoidable extra expenditure.
The Committee, therefore, desire
that the P.&T, Deparunent should
investigate this case and fix res-
ponsibility on the persons con-
cerned for making payments at
higher rates without recording
reagons.

chase of material in the case re-
ferred to in para 3 of Audit Re-
port P.&T. 1957 Part I without
reference to stock in hand. The
Committee desire that the depart-
ment should take prompt steps
to guard against such lapses.
They would also like to know
the action tzken by the P.&T.
Department against the persons
r?sp}?nsible for over-indenting of
cloth.

preciate the reasons for subse-
quently abandoning the proposal
to acquire the building after pro-
tracted negotiations. The infruc-
tuous expenditure could have been

avoided if the department had

Notes have been submitted. | See paras 3,5-38'3{“ the

(Appendices XX and XXI)

A memo will be subisitted to
the Committee.

The observations of the Com-
mittee  have been  taken
note of.

Report. §

May be awaited.

Mo comments,

g

A
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31

]

j{e]

D.G., P.&T.

D.G,P &T.

befere examining the questiory of
purchasing the property made full
enquiries into the title of the
property snd the price acceptable
0 the vendor,

() The Committee observed that in
the case referred to in para 5 of
Audit Report, 1957 Part 1, even
though it was ¥nown that the
refugees had occupied the sheds
and  out-houses by September,
1949, adequate security measures
were not taken 1o protect the
remainder of the property at the
time of vaecating it in June, 1951,

(i) While the Committee appre-
ciate the legal complication in the
case, they cannot but express their
concern at the large infrucruous
expenditure which still continues
to be incurred in the rental
of these buildings. They would
oncs again stress the urgency of
finding a solution to save the Ex-
chequer from this recurring liabi-
lity and the Government of West
Bengal should be strongly urged

to help in a final solution of this
tangle,

The Commitres disaDprove the man-

ner in which the equiPment . was
purchased in the case referred to
18 para 6 of Audit Repory; 1957

Part 1, without proper planning

A note has been submitted.
(Appendix XXXVI)

A note has been submitted
(Appendix XXXVD

Suitable instructions issued.
(Appendix. XXXVII D)

- Do.

No Comments.

The Committee may be
apprised of the latest
position in the matter.,




| I end  investigaton regarding

{ its usability, The  Committee

trust that in future the Posts and

Telegraphs  Department  would

not embark on the purchase of plant
and machinery without a definite

plan  for wsing them.’

32 9 12 Do (1) The Committee reserve their | A Memo has been submitted. | Further information as
comments in the case referred to (Appendix XXXVIID. pormised in the con-
in para 7 of Audit Report. 1957 Part | -+ : cluding  portion of
I till the information desired by the Memo may be
them is made available by the D.G., furnishad. .

P.&T.
13 Do (i) The Committee desire that

the D.G., P.&T. should keep 4
strict  watch on all works under-
taken  withour prior . financial
sanction.

33 10 14 | D.G,P&T. The Comumnittee would like to be | A Memo will be submirtted to | Awaited.
apprised of the final outcome of the Committee.
the proceedings against the Mana-
ger of the Depot and the contractor

- involved in the case referred to in
para 8 of Audit Report, 1957

Part 1. ;
34 11 15 Do { The Comumittce wish to reiterate the | A qote has been submitted. | See para 3 {Introductiony
importance of expeditious depart- (Appendix XXXIX). of the Report. Fur<

mental action against the delinqueat ther report regarding
officials involved ir frauds in Post departmental  action
Offices and trust that the P. & T. against the delinquent
Department  will take steps to officials ‘concerned
achieve this erd. They would may be furnished to
like 10 be apprised of the final out- the Committee.
~come of the case veferred 1o in :
para 10 of Audit Report, 1957
Part L.

€9
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35 12
36 13
371 4

17

18

I
|

4 H

et s e et e, e 2 o

D.G.,P & T/Home
Affairs.

D.G,P.&T.

Do

7

The Committee suggest that it will
be conducive to better discipling if
départmental  proceecings  are
started against delinquents simul-
taneously with the police enqguiry.

The Committeée were iaformed that
the existing system of payments
in Saving Banks Accounts was
inherently defective. They desire
that P. & T. Department in
consultation . with Audit should
urgently  consider the revision
of the procedure with a view 1o
obviate the possibility of recurrance
of such frauds. They would
also watch further developments
in the particular case.

(i) The Committee would like to know
the outcome of the courtcase in due
course.

(ii) The Committee are led to'the view
that the entire Savings Bank pro-
cedure in Post Offices needs a
thorough examination with a view
to  better safe-guarding of the
interests of the State while at the
same time effecting simplifications
in the procedure in interests of the
depositors.

Note* will be submitted.

Notes have been submitted.
(Appendices XL, and XLI).

(i) A note has been submitted.
(Appendix XLII).

Notes have been submitted.
(Appsndices XL and XLIII)

(See para 3 Introduction?
“of the Report.

The Commitice should
be informed about the
final decision taken to
evolve a suitable
procadure to eliminate
frauds in  Savings
Bank Branches of Post
Offices.

The Commitiee should
be informed about
the further progress
of the case pending
before Court.

See comments Ragsinst
S.No. 36~ Ibid.

9
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38

39
(See S.
No. 23
also),

40

41

15

17

18

19

20

21

D.G,P&T

Transport &
Communications/
D.G,P.&T.

D.G,P.&T.

The Commitice  would await the
results of the Deépartmiental irives-
tigations in the case referred to'in
the para 13 of Audit Report, 1957
Part 1. At this stage, the only
comment which the Committec
like to make is that  although
more than three' years have ¢laps-
ed very little progress appears ‘to
have been made.

The Committee see no reason why
the outstandings of the Telephore
Revenues could not be brought
down considerably.

The Committee were concérnied that
delays in furnishing replies to
Audit still continued.  The Com~
mittee would reiterate their pre-
vious recommendations made in
paras 38 and 84 of their First and
Seventh Reports respectively anda
desire the P. & T.  Department
to impress upon all the officers
the importance of prompt atten-
tion to Audit observations.

In view of the magnitude of losses of
copper wire, the Committee would
suggest that the P. & T. Depart-
ment should study this problem
in the light of measures adoptred
by other countries.

A note has been submitted.
(Appendix XLIV).

Every effort is being made to
bring down the outstanding
telephone revenues.

The Ministry have issued
instructions to all con~
cerned. (Appendix XLV).

The question of re-placing
the copper wire by alumi-
nium wire is being examined
and experiments are afoot.

The latest position re-
garding the  depart-
mental action taken
against the  officials
concerned - should be
intimated to the Com~
mitee.

The Committee may be
apprised of the prog-
ress so far made by
the departement to
speed up recoveries
of outstanding tele-
phone revenues.

Ne  comments.

The result of the ex-
periments  conducted
for replacing the cop-
per wire by alumi-
nium  wire should be
intimared to  the
Commitree.

TReceived too late for consideration, Printed as Appendix L,
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L

4i2
(See S.
No. 22
also).

43

(See 8.

No, 1.
also)

19

20

25

Comptrolleyr and

Auditor General

of India.

Transport &
Communications/
Finance {Cony)

(i) The Conmunittee were concerned
to see that despite repeated assu-

rances given to them the state of
store  accounting in the P. & T.
Department  had not shown any
improvement,

(i) The Committee were informed
that the closure of work orders and
preparation of lebour and material
schedules were in progress and
the P. & T. Department expected
1o complete these by October,
1957 and Decomber, 1957 res=
peuuwl; The Committee  trust’
that the P. & T. Department would’
be able to adhere to these target
dates.

They desire that progress report
may be submitted to then.

(iii) The Committee would also like
that the commerts of Audit on the
revised procediffe regarding in-
clusion of the customs duty in the
price of stores adopted by the
P. & T. Departaent be reported
upon in the next year’s Audit
Report.

The Committee should be furnished
with the information - desired by
themn.  (Remunerativeness -~ of

the Calcutta Te“ephcne Auto-

matisation Project)”

(i) A memo has been submitted
(Appendix XXII).

(ii) A memo has been submit-
ted. (Appendix XXIV).

A note has been submitted.
(Appendix XXII).

See paras 41-43 of the
Report.

Awaited.

See paras- 29 and g>
of the Report.

59,



Notes have been submitted.

PFurther = progress made

44 21 26 Transport & The Committee would like to be
(See S. Communications. informed of the progress in the | (Appendices KIVI and XLVID}  in the closure - of
No. 3 reconstruction of the accounts of accounts of ~ various
also). the Telephone expansion project estimates forming part
in the Bombay Telephone District. of this project ~may
be intimared to the
Committee.
45 22 27 Transport & Com~ | The Committee are surprised that | A note has been submitted. | No Comments.
(See S. rfiunications. the Senior Supetintendent, Post | (Appendix XXVI)
No. 7 an Offices, should have thought it fitto .
also) D.G,P &T. reinstatethe official on compassionat
grounds ‘pending = completione
of disciplinary proceedings against
him. ~In their opinion, the Senior
Superintendent had gravely erred
in allowing his judgement to be
influenced by compassionate consi-
derations instead of the merits of the
case and the larger intefest of the
administration.
The Committee would await a further
feport in this case.

46 23 28 Do. The Committee would like to be| Note submitted. Disciplinary action ta-
(See S. informed of the action taken against | (Appendix XXVIII) ken against the offi-
No. 8 the officers concerned in this case. cers who are stated
also) to be still in service
K may be intimated to

the Committee.

47 24 29 Do. The Cormittee desire that the'disci- | Notesubmitted. See paras 18 and 19

plinary action should be taken | (Appendix XLVIIID) of the Report.
. against the persons concerned who | A decision ‘has been taken not

had contributed to the delay of 9 | to take -disciplinary action.

years in reaching a decision in this Suitable instructions issued.

case.

49



2 % 3 4 5 6 7
|
48 25 ‘ 30 Transport & Com-~| The Committeetrustthat theinstruc- | The instructions of the Com- | No Comments,
(See ! munications and tionsissued by P, & T. Department mittee have been noted.
S. No. i D.G.,.P. &T. for timely review o
10 also) cases involving financial impleca-
tions and those laid down in the
Central Secretariat Manual of Office
of office Procedure ro safeguard the loss of
official records would be strictly
followed in future.
49 26 3I Do. The Committee observe that despite | A note has been submitted. | No Comments.
(See the protracted correspondence bet- |  (Appendix XXXII)
item 21 ween the Government of Indiaand | The premises havesince been
1bid West Bengal no tangible results vacated.
also) have been achieved in getting the
premises vacated,
50 34 D.G.,P. & T. At the instance of the Committee, the

P.&T, Department undertook to
furnish the following information :

&) Reasons for the continuous loss
in the Telegraphs Branch from
the year 1953-54 and the dispro-
portionate increase in expenditure
as compared with the income.

(#1) Reasons for the continued losses
in the working of the Post Offices
from the year 1948-49 onwards.

(Appendix XL.IX). Thepre-
sent position of the working
ir of the Postal Depariment
seems to be satisfactory.

‘{ A note has been submitted,

No Comments.
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APPENDIX II

Summary of main conclusions[recommendations contained in_the Eleventh
Reporr  (Second Lok Sabha) of the Public Accounts Committee on
zhe Appropriation Accounts (P & T), 1955-56 and Audit Report (P. & T.),
1957, Pt I1.

Para
No.
Sl of | Ministriesor Depart- Conclusions/recommendations
No.! Re- ments concerned
port
Iy 2 : 3 . 4
1{3(0n| D.GP.&T. . | The Committee have in the past com-
L0~ | e mented upon the delays on the
duc~ | All Ministries. part of Government in taking dis-
tion) ciplinary action against delinquent

officials. Despite this, a number
of cases have again come to their
notice where considerable delays have
occurred in finalising departmental
action against the delinquent offi-
cials ; in certain cases such offi-
cials have retired from service be-
fore disciplinary proceedings were
launched against them and in others

disciplinary  proceedings were
initiated only after the Committee
-had suggested such action. The

Committee deplore this state of affairs.
The Departments are expected to
investigate the irregularities as soon
as they come to their notice and
take suitable action against delin-
quent officials.

Long delays in taking departmental
action in such cases is not in the
financial interests of the State as
it involves payment of avoidable
substantial ~ subsistence allowance.
The Committee trust the Posts and
Telegraphs Department would look
into the matter and impress upon
their subordinate offices the neces-

, sity of prompt and adequate discip~

! linary action.

‘ 69
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Io

Ministry of Trans-

port & Communi-

cations  (Depart-

mentof Communi-

cations)

D.GP.&T.

Ministry of Trans-
port & Commumni-~
cations - (Depart-
ment of Commu-
nications)

D.GP.&T.

The Committee are not convinced of
the reasons put forth in this case
by the Ministry for taking up items
of “major ‘work - without -prior: finan-
cial * sanction except' in “emergent.
cases.  In their opinion, the stan-
dards of accuracy in budgeting in
the Department are below expec--
tations. Maintenance of ILija--
bility Registers in the form laid
down by the Ministry of Finance
for other Civil Departments would
prevent cases of expenditure without
provision being made. : ’

The Committee desire that a watch
should be kept to see that instruc-:
tions issued by the D.G.P. & T.
are invariably . followed by  all
Heads of Circles and Controlling:
Units and there is no laxity in such:
matters.

The Committee would like to -~ be
informed when they next take up:
examination of the Posts and Tele-
graphs  Accounts the number ' of”
cases in which action has been
taken by the D.G.P. & T. against
the Engineering officers concerned:
who were responsible for violating:
the instructions issued by him in
September, 1952, to the effect that
no work should be undertaken with-
out prior financial sanction except:
in emergent cases.

The Committee are surprised why
the departmental witnesses appearing-
before the Committee should be
oblivious of the decisions of the
Ministry of Home Affairs in the-
matter of instituting  disciplinary
proceedings against the delinquent-
officials.

The Committee would like to watch
the results of the working of the
revised procedure regarding Sa--
vings Bank which is being intro-
duced by the Posts and Telegraphs.
Department.




n

1x

14

17

Ministry of *Trans-
port & Communi-

catiops (Depart-
ment of Commu-
nications)

D.GP &T.

Do.

Ministry of Finance
{Communications)

Ministry of Trans-
port and Commu-
nications (Depart-
ment of Commu-
nications)

D.G.P&T.

The Committee - are’ not happy at
the complacence of the  Ministry
regarding the percentage of cases
of defalcations, losses etc., where
departmental  officials were invol-
ved and they feel that the existing
procedure  requires to be tigh-
tened up to bring down the per-
centage of losses due to departmental
lapses.

The Committee do not see any justi-
fication for the delay in writing
off the net loss sustained by the
Department . in this case. They
desire that the matter should be
settled speedily as = otherwise it
would be difficult for Government
1o take necessary action with re-
gard to losses.  Further, before
sanctioning  the write-off of the
loss of Rs. 2-16 lakhs sustained
by the Posts and  Telegraphs De-
partment on the running of grain
shops, the Ministry of Finance should
satisfy themselves about the causes
leading thereto and also whether
responsibility for acts of commission
and omission on the part of the
staff concerned has been fixed and
disciplinary action taken against them.

The Committee would like to be in-~
formed in due course about the
further developments in this case.

The Committee would like to watch
the results of the steps taken to
clear the arrears in respect of :

(i) posting of unadjusted items to
the ledger accounts of the Post
Office Insurance Fund; and

(i1) Classification of accounts and
consequent arrears in the main-
tenance of Broad-sheet and other
records of Civil Wing of the
Post Office Insurance Fund
through the next year’s Audit
Report.
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10

11

12

19

21

23

25

D.GP.&T.

All Ministries.

Ministry of Trans-
port & Communi-
cations

D.GP.&T.

Ministry of Finance
(Department  of
Revenue).

Ministry . of ‘“Trans-
port & Communi-
cations

e et i

The Committee deplore the manner
in which matters which were to
be dealt with by the senior officers.
at their level are being allowed to
take their usual course. They stress
that senior officers should take quick
and prompt decisions  especially
in cases involving financial impli-
cations.

The Committee desire that perio-
dical Reports about the practical
working of the procedure since evol-
ved in respect of cases of nom-pay-
ment .of money orders sent to the
Central Excise and Customs Autho-
rities by the licencees should be
called for the by Posts and Tele-
graphs Department from the Cen-
tral Excise and Land Customs Collec-
torates. ,

The case discloses want of careful
planning on the part of the persons
in the Posts and Telegraphs De-
partment responsible for the for-
mulation of the Jabalpur Foundry
Project.

The Committee have noted that the
same officer who had put forth
proposals for the starting of the
Foundry at Jabalpur advised within
a year that the scheme might be
abandoned.

The Committee would like to be
informed of the final outcome of
the disposal of surplus materials and
of the plant and machinery as well
as the ultimate loss to Government
on the abandonment of this ill-
conceived Project and the action
taken against the concerned officers.

The Committee are concerned at
the delay in taking action in regard
to disciplinary procecdings against
guilty officials. In certain.  cases
it had taken 6 to ¢ years to arrive
at a final decision, while in. some
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13

14

15

6

17

27

30

33

35

37-38

Ministry of Trans- |

&, port & Communi-
cations

D.G. P.&T.

D.GP &T.
All Ministries,

Ministry of Trans-
port & Communi-
cations

TD.G.PET.

Do.

other cases sterner action would.
have been more appropriate, con-
sidering the gravity of the, charges.
By such delays, the guilty; officials.
are enabled or allowed to retire
frcm service by the time thel res—
ponsibility is fixed.

The Commitice should be apprised
of the progress made in respect
of the suggestions which were stated.
to be under consideration of the
D.G.P. & T. for tightening the
procedure for handling cash and
stamps in the Head and Branch. Post
Offices.

The Commitiee regret to note that
the target dates fixed for the clear-
ance of arrears im store accounts.
were not being adhered to in! spite
of the fact that this matter had
been pending for the last few years
and the Committee had expressed
concern over this. They trust that
by the time they take up examina~-
tion of the next year’s Accounts,.
the arrears would be wiped off.

The Committee trust in all cases the

'Y results of disciplinary acticn suchias

censure, warning etc. are entered in
the confidential  Reporte of the
officers concerned.

The Committee would like to watch
the working of the Surplus Stores
Committee set up by the Posts
and Telegraphs Department through
the next Audit Report,

The Committee note thy even after
the lapse of about 10 months, the
case relating to excess payment of
labour wages in certain Engineering
Divigions of the U. P. Circle re-
mained i its preliminary enquiry
stage although it involved an ex~
cess payment of Rs. 1,51,000/-.
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4

18

‘19

L2O

40

42

43

47

Ministry of Trans-
port & Communi-
cations.

DGP&T.

Do,

The Committee view with strong dis~
favour the manner in which this
case had been dealt with by the Posts
and Telegraphs Department. They
desire that the «case should be
processed more expeditiously and a
report submitted to them by the
end of January next.

The Committee would like to watch
the results ‘of the fAnancial working
of the Calcutta Telephone Auto-
matisation = Project through the suc-
c@ssive Audit Reports.

(i) The Committee are of the opinion
that the progress made in the matter
of introduction of an effective Cost
Accounting system in the Posts
and Telegraphs Workshops has
been rather slow considering the
results achieved during the period
of two years since the appointment
of the Cost Accounts Officer.  They
hope that by the time they take
up examination of the next year’s
Accounts all the items would have
been reviewed completely and the
Iabour and material schedules drawn

up.

(i) As regards the overheads, the Com-
mittee feel that they are rather
high. The Committee would em-~
phasize the need for gradual reduc-
tion of the overheads to a regulated
figure and thus reduce the cost of
production.

Ministry of Trans- | (;) The Committe¢ are unable to

port & Communi-
cations

LTI

understand why there are such heavy
outstandings against the P. & T.
Department  for stores supplied
by the LT.I. (P) Lid., Bangalore.
They desire that the Posts and
Telegraphs  Department should
issue instructions to all the wunits
indenting stores from the LT.I. that
they should settle the bills from the

L.T.1I. expeditiously.




%

21| 50 {Ministry of Transport
& Communications

LT.L

() In any case, payment of bills
of the I.T.1. by the Posts and Tele~
graphs Inspection Units situated
at the LT.I. should be settled on
a cash and carry basis,

The 1.T.I. should frame realistic es-
timates of their replacement of such
materials as varnish to be kept in
stock as these are subject to deteriora-
tion quicker.

GIPD—LS [~-1348—1.8~+3-12-58~1600.
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10.

11,

13

14.

15,

17

i8.

. Jain
Connaught Place,

. 'The Popular Book Deput,

ST OF AUTHOR

.

.

SED AGENTS FOR THE SALE OF

PARLIAMENTARY PUBLICATIONS OF THE LOK

of the Agent

Agency, 19,
New

Book
Delhi.

. Kitabistan, 17-A, Kamig 26

Mehru Road, Allahabad,

. British Book Depot, 84,
Hazaratgani, Lucknow, 21,

. Bmpetial. Book = Depot,

266, Main Street, Poona
‘Camp :

(Repd.) Lamington Road,
Bombay-7.

H.  ¥Venkataramizh &
Sons, Vidyanidhi . Book

Depor, MewStatue Circle, 24,

'Muysore,

. International Book House, 25,

Main Road, Trivandrum,

. The Presidency Book
Suppliers, 8-C, Pycroft’s 26.

Road, Triplicane, Mad-
Tas-5.

. Atmas  Ram &  Sonsr 27,

Kashmere Gate, Delhi-6.

Book Centre Opp. Pam®
College, Patna.

1.M. Jaina & Brothers,
Mori  Gate, Delhi-5,

. ‘I‘ha Cuttack Law TimeS

Office;, Cuttack-2.

The New Book Depot’
Connaught  Place. ew
Delhi.

The New Book Depot’ 3L

=9, The Mall, Simla,

ts. The Central News Ag 32.

ency, 23/90, Connaught
Circus, New Dethi,

éﬂk éviila%h};imict Court Chhipi Tenk, Meerut.
s Treaar i 34. The Good Companion’ °
is{e:ves SéﬂCo., 20, Par Baroda.
ot, Ca -16. ,
Irget, Calou16 . Universi Publishers sz.

s
The New Book Depot, }
Modi No. 3, Nagpur.

22,

23

29,

3g,

No. of the dgent

The Kashmir fﬁeoic Sixopf, 36
Residency Road, Srinagars
Kashmir.

The English Book Stores 37

7-L, Connaught - Circus,
New Delhi,

Rama Krishna & Sons,
16-B, Connaught  Place,
New Delhi. ;

International Book House
Private, Limited, 9, Ash
Lane, Bombay.

Lakshmit Book Store, 437
M. M. Queensway, New
Delhi.

The Kalpara Publisherss
Trichinopoly-3. !
8. K. Brothers, 15A/66,
W.E.A., Karol = Bagh,
Delhi-6.

The International  Book

Bervice,  Deccan Gym™
khana, ’Peona-zp 4

4.

38,

39.

s

4%

42.

43

~ SABHA SECRETARIAT NEW DELHI—1.

e and Address  Agency Nome and Address A,g\rerzcy Neame and Address
0.

of the Ageme.

. Students Stores, Raghi-
nath  Bazar,  Jemmu-
Tawi.
Amar Kitab Ghar, Disgo-
nal Road, Jamshedpur-v.
Allied ' Traders,  Motia
Park, Bhopal. "
E. M. Gopalkrishna Kong
(8hri Gopal ~ Mahal
North  Chitral
Madurai.
Friends Book House,
U. Aligarh, - ;
Modern Book House, 286,
Jawshar Ganj, Jubalpur.
M. C. Sarkar & Sops (P)
L1d.; 14, Bankim Chatter-
ii Street, Caleutta-12.
People’s Book  House, |
B-2-829/1, Nizam Shahi
Road, Hydersbad Dn.

Strg;t,

M.

4. W. Newman & Co. Ltd,,

3,01d Court House Street,
Bahri’ Brothers, 188, Calcutta. ;
Lajpat Rai Markel, s Thackar Spink & Co.

28. City Book Sellers, Sohan”

ganj Street, Delhi.

The National Taw House, 45.

General
Tndore.

Near:  Indore
Library,

Charles Lambert & Co., 47,

101, Mahatma Gandhi
Road, Opp. Clock Tower;
Fort, Bombay. ‘

A, H. Wheeler & Co

Py Lid., 15, Elgin Raad; 49

Allzshabad-1.

MSR, Murthy & ' Co.,
Visakhapatnam.

33. The Loyal Book Depot’

Railway Road, Tullundur
City.

48,

50,

(1038) Private Lid., 3
Esplanade éast.:‘
Caleutta-t..

Hindustan Diary Pubﬁ»
shers,  Market = Street,
Secunderabad, :
Laxami Narain Agarwal,
Hospital Road, Agra.
Law Book Co., Sardar
Patel Marg, Allahabad.
D. B, Taraporevala &
Sons Co. Private . Lad.,
210, - Dr. Naoroji Road,
Bonibay-1. i :
Chanderkant - Chiman

Lal Vors, Gandhi Road,
Abhmedabad.

£. 8. Krishnaswamy & Clo,g

£.0. Teppakulam, Tiru-
chirapalli-z, (
Hyderabad Book Depot,
Abid Road, Gunfoundry,
Hyderabad.

1,
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CORRIGENDA

Bleventh Report of c¢he Public Accounts
Commlittee (Second Lok Sabha) Volume II-
, Appendices, -

Page(i)Appendix Wo. XIII, line 2, delete 'of! after

thandling!

Page(ii)Appendix No.XXXV, line 2, insert 'on' after

Page
Page

Page
Page

Page

Page
Page
page
Page
Page
Page
Page
Page

Page
Page

Page

v Savings!
1% line 34for '11-17-58' read '11=- ?~58* )
18, para 2, line 4, deletE fullstop at the end
e " of the 1line
35, para 2, line 1, for 'Schaduled’ read 'schedules!

40,
43,

44,
51,
54,
56,
58,
82,

86,
92,

98,

column 2, agalnst "1£56-57 (Estimated)A', for
*402 rw,;ﬁ ;4{'}!
line 5 from bottonm f@; "Dopopots! afte
"Workshop! read w@w ts!
Para 2, omit line ﬁ,
para 3, line 1 ,for 'send' read tsean!
para 2(1), 1ind 78, fﬁf *2? FE51 read '20.75°¢
line 6, for ’Eﬁiractuou read 'locatlon!
line 8 fcr fAunditors raad TAudit!
Anﬁexure I, line 12, for 'D & W' read 'L & W!
line 4, for %3 Para 12Ty read '8-Para 12(?}’
line 3’ from hal for TSHANKEZR PRASADA,!
read ‘SHaNKAR PRASADA,!
para 11, line 3 from bottom for 'of' read 'or!
Annexure, Column 4, against !'K*-Telegraph
Traffic' for '22,22' read '2,22'.
para 3, line 13, &mlysuii stop after 'earlier!
im@wru a Comma .
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: APPENDIX I
- (Reference Para 5 of the Report)

‘Note of D. G. P. & T. No. 16-38/58-B dated 17-9-58

A Note regarding the Maintenance of Liability Registers in the P.&T.
Department on which the P. A, C. desired to have information
at their sittings held on 30th and 31st July, 1958 in connection
with the examination of the Appropriation Accounts (P. & T))
1955-56 and Audit Report 1957—Part II.

‘PoinT 2. PaGEs 142-44—APPROPRIATION Accounts P. & T. 1955-56.
GranT No. 108. :

 “Is the P. & T. Department maintaining a liability register as
laid down in Ministry of F. (OM) No. F. 15(I)-E.G.1./55, dated
:3-8-55 and also complying with the instructions contained therein.”

On receipt of Ministry of Finance O.M:. No. F.15(1)-E.G.1./55,
dated 3rd- August, 1955 necessary instructions were issued to. all
Heads of Circles and other Controlling Officers of the P.&T. Depart-
-ment in this office Memo. No. B. 16-82|55 da‘ed 30th November, 1955
(Annexure 1) to maintain liability registers. The form of the
-register as prescribed by the Ministry of Finance was also adapted
with ‘slight modifications ‘with the concurrence of ‘that Minisiry.

2.- Enquiries which have  now been made indicate = that the
‘instructions communicated in this office  Memo. No. B 16-82/55,
dated 30th November, 1955 have been complied with by 16 of the
32 controlling units. Out of the rest, some of the units have not
maintained the register up to 1957-58 and have staried maintain-
ing it only from the current year while some others have been
maintaining the register only in respect of important items of ex-
wpenditure while yet some others have been maintaining the regis-
ter in a different form. Suitable instructions have again been
‘issued to all concerned in this office Memo. No. 16-38/58-B, dated
19th August, 1958 (Annexure III) to ensure that the instructions
.already issued are strictly followed without any exception or devia-
‘tion.

3. This note has been seen by Accountant General, Posts and
"Telegraphs, Simla.

C. V. CUNNINGHAM,
- for Director General of Posts & Telegraphs.

ANNEXURE I
INDIAN POSTS AND TELEGRAPHS DEPARTMENT
‘Office of the Director General of Posts and Telegraphs
Memo. No. B 16-82|55. ; 5
Dated at New Delhi the 30th November, 1955.
‘Sussect: —Control of expenditure—Maintenance of Liability Regis-
oters.

A reference is invited to the instructions contained in the D.G.s
‘General Circular No. 7 dated 22nd May, 1952, regarding the proce~




2

dure to be followed by Heads of Circles and other Controlling Offi--
cers of the P.&T. Department for controlling expenditure and re--
conciling departmental figures with audit figures. As no specific:
procedure has been prescribed in the abovementioned circular for-
recording particulars of “Undischarged liabilities”, i.e. commitments.
in respect of which payment will be required to be made durmgﬂ
the financial year and/or in the following year; it has been decided
that the Heads of Circles and Other Controlling Officers of thea
Department should in future follow the procedure mdlcated below .
for maintaining “Liability Registers” for this purpose

2. ‘All Controlling Officers should maintain a record showing the

particulars of liabilities in respect of which they have already made

specific commitments. Form EE (Annexure II) has been prescrib-
ed for this purpose. A register in this form should be maintained:

by all Controlling Officers. A suitable number of pages should be -

allotted to each head of account in the register. At the end of each
month, the last entry in column 10 of the Form EE will show the:
amount of liability, bills.in respect of which are awaited for accept--

ance or-payment. An-extract from the Register in Form EE should.
be submitted so as to reach the cn"cle office by the 5th of the an,

month following:

3. A similar register in form EE should be maintained in the:
Circle Office to show the amount. of commitments made by :the

Circle Office itself. . A suitable number .of pages.should be allotted
for each head of account in this register. The balance of commit-

ments for the Circle Office upto the end of the month will be avail--
able from Col. 10 of the register. At the end of the entries for a.
month in the Circle Office register, the progressive figures shown
in Col. 10 in the statements received from the various units will be:
incorporated for the purpose of consolidating the figures for the:-
circle as a whole. o ,

4. The position of unaccepted liabilities communicated every"

month by the subordinate authorities should be reviewed by . the: .
circle office from time to time, so as to ensure an effective control

over expenditure and correct preparation of budget estimates.
5. These orders will take effect immediately.

P, SRINIVASAN,
Director of Accounts..
To,
All Heads of Circles etc,
No. B16- 82/55 Dt. New Dell'n the 30th November, 1955.
Copy ‘forwarded to:

1) A G. P. & T, Simla.
(2) Al D. As. G. P& T
(3) All Sections of the Directorate.

P. SRINIVASAN,

Director of Accounts..



ANNEXURE 1I

Porm EE
Subsidiary Register showing progress of discharge of outstanding Kabilities in Diviston|Circle for the month of—Head of
Account -(Major, Minor, and Detailed Head).
SL  Nature of No, and date Agency on Estimated - Progressive. - Probable Initials of = Record -of ~ Balance or - Initials of Remarks.
No. Liability of indent or which indent  cost amount of - month in§ the officer. © Payment 01;'3 commit- - the'officer,
connected s placed or commitments, which the acceptance] - ments (Col. ,
letter, . demand is expenditure | of bill, 6- Col. 9).
made, will be
accounted for
in the
Depttl.
expenditure
statemerit.
1 2 3 4 5 6 7 8 9 10 11 12

Note «:—Entry in Column ¢ should be made as soon-as cash payment is made or .bill' accepted for -book adjustment,
The cash payment will automatically go in the monthly actuzls. The amount in respect of accepted bills shall be entered
simultaneously in Form ‘E’, s
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ANNEXURE III ; ,
INDIAN POSTS AND TELEGRAPHS DEPARTMENT
Office of the Director General of Posts and Telegraphs
To
All Heads of Circles and Administrative Units (By Name)
No. 16-38/58-B : ‘ ;
Dated at New Delhi the 19th August 1958.
Sussect: —Control of expenditure—Maintenance of liability Registers

Kindly refer to Directorate’s Memo No. B. 16-82{55 dated  30th
November, 1955 (Annexure I) on the above subject.

2. While examining the replies received to the query made by
this office regarding the maintenance of liability registers, it has
come to notice that the instructions contained in the above Memo.
have not been strictly followed by some Circles and ‘the following
types or irregularities have come to notice:

(1) Some Units have not maintained the Register,

(2) Some Units have maintained the Register only for cer-
tain important items of Expenditure.

(3) ‘Some Units have not maintained the Register in the
prescribed form.

3. In case any doubt was felt in implementing the orders - of
November, 1955 referred to above, clarification or further instruc-
tions should have been sought for from this Directorate. The above
irregularities, therefore, call for suitable notice by the Heads of
Circles etc. It should be ensured immediately that the orders con-
tained in this office Memo. No. B. 16-82|55 dated the 30th Novem-
ber, 1955 (Annexure I) are strictly followed by all concerned with-
out ‘any exception or deviation and compliance reported to this
office by the 1st September, 1958 positively.

P. SRINIVASAN,
Director of Accounts.




APPENDIX IT

(Reference Para 11 of the Report)
Note of D.G.P. & T. No. 20-12/58-FRD dated 23-9-58

Compensation for losses; 1955-56

In connection with the discussion on 30th July, 1958 on the
subject of Compensation for losses 1955-56, para 13. of Section I of
Audit Report 1957, the P.A.C. desired a note to be furnished to them
showing the actual percentage of cases of all defalcations or losses
(e.g. 8.B. CC. M.O. Insured losses etc.) for the year, where depart-
mental officials were involved along with the comparative figures for
the year 1956-57 and 1957-58. :

2. As the figures for 1957-58 have not yet been compiled the
comparative percentages for the years 1955-566 and 1956-57 are given
below:

Year Total No. of ‘cases Percentage of total number of cases for
of defalcations and which - Departmental employees' are
losses respousible

Including Extra- : Excluding Extra-
Departmental Agents . Departmental Agents

o

1 2 3 4
1955-56 787 5794 40°27
'1956-57 905 5591 40-11

3. The aforesaid percentages exclude cases for which. responsibi-
lity could not be fixed at the time of the compilation of the annual
figures.

4. This note has been seen by the A.GP. & T.

! ‘ C. V. CUNNINGHAM,
For Director General of Posts and Telegraphs.



APPENDIX II

(Reference Para 21 of the Report)
Note for D.G.P. & T. No. 78-PT-48/54/FRD dated 20-11-57.

A note for submission to the Public Accounts Committee with refer-
ence to their recommendations contained in para 32 of their
Twenty Second Report 1956-57.

In para 32 of their Twenty Second Report 1956-57, the P.A.C.
desired to know further progress of the case in so far as it related
to (a) the institution of departmental action and (b) the result of
appeal preferred by. the accused Postmaster in the High Court.

As regards (a) the Postmaster was dismissed from: service with
effect from:30th April 1956, Departmental action against other de-
linquents has not yet been finalised as photostat copies of the rele-
vant ‘records required in‘this connection were not kept by ‘the
Superintendent of Post Offices concerned, before filing of the docu-
ments in the Court, due to non-communication of the D.G.s instruc-
tions to him by the P.M.G. as the D.G.’s relevant circular letter
was misplaced in the Circle Office.

As the appeal preferred by the accused has since been dismissed,
efforts have been made to get the documents released. Departmen-~
tal action against the delinquent officials will be taken as soon as
the exhibiis are released.

As regards (b) the appeal has since been dismissed.

2. In regard to the suggestion of the Committee regarding the
evolution of a suitable procedure, the matter is still under exami-
nation.

3. This note has been seen by the Accountant-General, Posts and -
Telegraphs, Simla. '

? M. M. PHILIP,
Director General of Posts and Telegraphs.



APFENDIXAY. +.

 (Reference Para 21 of the Report) =
Note of D.G.P. & T. No. QB. 78-PT-48/54/FRD dated 11-7-58.

A Note for submission to the P.A.C. with reference to their recom--
mendations contained in para 32 of their Twenty-Second Report
1956-517.

A note on the above subject was submztted to the Commlttee

under Ministry of Transport & Communications Memo. No. QB. 78--

PT-48/54/FRD dated 20th November 1957 (Appendix III) wherein
it was indicated that departmental action against the delinquent
officials would be taken as soon as the exhibits were released.  The
exhibits have since been released on 6th September, 1957 by the
court and disciplinary action against the delinquents is in progress.

2. A suitable procedure has also been evolved in. consultation:
with the Ministry of Finance, whereby the non-payment of money
orders sent to the Excise and: Customs authorities ‘by’ the licencees

would be: reported to the S;P.Os. concerned by the Central Excise

Land: Custoras Collectorates for prompt investigation. ‘Copy of the
instructions 'issued to Heads of Circles (Appendix V) “has already
been supplied with Memo: No. 27-40/57-B dated 3rd June, 1958.

3. This note has been seen by the Accountant General, Posts and
Telegraphs

SHANKAR PRASADA,
Director General of Posts and Telegraphs..



APPENDIX V
(Reference S. No. 11 in Appendix I of Vol. I of the Report)

INDIAN POSTS AND TELEGRAPHS DEPARTMENT
Office of the Director General of Posts and Telegraphs
To ‘

All Heads of Circles, (By Name).
No. 13|15]57-CL
New Delhi, dated the 15th March, 1958
Phalguna 24, 1880 (Saka)

‘SuejyecT: —Recommendation of the Public ‘Accounts  ‘Committee on
complaigts regarding the wrong payment or non-payment
of .a M.O.

In one case, the amount.of certain money orders -tendered by
“Toddy Licensees” at the Post Office for remittance to the Superin-
tendent of Excise was misappropriated by a Postmaster.  From the
modus operandi adopted it was found that this was possible because
the payee was a Government Department, which did not make any
complaint regarding non-receipt of the money order.

2. In order to reduce possibility of recurrence of such cases, it
has been decided in consultation with the Ministry of Finance that
cases of non-payment of ‘money orders sent to the Excise and
Customs authorities by the licensees should be. reported periodically
to the Superintendent of Post Offices concerned by the Central
Excise Land Customs Collectorates. A copy of the instructions
issued by the Ministry of Finance to the subordinate authorities is
enclosed (Annexure I). The procedure should be brought to the
notice of the Divisional Superintendents who may be instructed to
deal with such cases of non-payment promptly and expeditiously.

3. Similar procedure for receipt of statements from the State
authorities in respect of State excise dues remitted by money orders
may be introduced in your circle in consultation with the State

Governments.
DIRECTOR POSTAL TECHNICAL.
Copy forwarded to:—

1. Ministry of Finance (Deptt. of Revenue) with reference to
their Memorandum No. 40/141/57-CXI dated 1-2-58.

2. Central Board of Revenue with reference to their Memoran-
dum No. 100/14/58-LCI dated 17-2-1958 (Annexure II).

R. P. MOHLA,
for Director Postal Technical.
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ANNEXURE I

Copy of letter No. 40/141/57-CXI dated 1-2-58 from the Government:

-~ of India, Ministry of Finance (Department of Revenue), New:
Delhi to the Collector of Central Excise, Allahabad/Bangalore/
Baroda|Bombay|Calcutta|Delhi|Hyderabad (Dn.)|Madras|.Nag--
pur/Patna/Dinapore Cantt.: (Bihar) /Shillong.

The Collector of Customs and Central Excise, Pondicherry.
Sir,
SuBJecT: —Central Excise—non-receipt of Special Revenue. Money
Orders .sent by assessees in respect of Central Excise:

duty—Submission of reports to the P.&T. Department
by the Departments of the Government of India.

I am directed to say that the P, & T. Depariment have brought.
to the notice of this Ministry that “in a case the amount of certain
money. orders itendered by ‘Toddy Licensees’ at the post office for:
remittance to the Superintendent of Excise was misappropriated by

a postmaster. From the modus operandi adopted it was found that.
this was possible because the payee was a Government Department.
which did not make any complaint regarding non-receipt of the
money orders. - The Public Accounts Committee  has, therefore,
recommended that the P.&T. Department should obtain, at regular-
intervals, a report of any non-payment of the amounts from the
Government Deptts. concerned.”

2. The suggestion of the P.A.C. has been considered  in . -this:
Ministry and in so far as the payment of Central Excise duty and
other dues by Special Revenue Money Order is concerned, it has.

been decided that a statement of cases of non-payment of money-
#orders, if any, should be sent by the Chief Accounts Officer in the-
Central Excise Collectorates to the Supdt. of post offices concerned.
with the office of issue. The statement should be sent quarterly and.
should have the following particulars.

(i) Date of issue of money order and No. of the receipt given.
to the remitter.
(ii) Post Office of issue.
(iii) Name of the remitter.
(iv) Amount and purpose for which sent.

3. Attention in this connection is invited to para 303 (c), (d) &
(e) of the Tobacco Excise Manual according to which it would be
possible for the Chief Accounts Officer who receives information
regarding remittance of duty by means of Special Money Order from.
two sources—The Treasury Officer and the Assessing Officer—io-
send such a report as desired by the P. & T. Department.

F. C. PATHAK,
For Under Secretary to the Govt. of India..
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ANNEXURE II

'éCopy of letter No. 100/14/58—LCI dated 1’71:11 February, 1958 from

~  the Under Secretary, Central Board of Revenue, New Delhi to

_the Collector of Land Customs, Calcutta/The Collector of Central
Excise, Shillong.

‘SusJsecT: —Land Customs Revenue-——Paymeni! of—by ‘special money
orde'rs —Submission of reports to the P. & T. Deptt.

Sir,

- I am directed fo refer to the Board’s letter No, 100 (44)-Cus,II1/
<49 dated .the 5th May, 1951, wherein it was laid down that Land
Customs duties ‘were to be remitfed by importers or  exporters by
“Special Money Orders’ to the Treasury Officers concerned. It has
now been decided in consultation with the D.G. P. & T. that a state-
ment of ‘cases of non-payment of ‘Special Money Orders’, if any,
‘should be sent by the Chief Accounts Officer in the Collectorates to
-the Sperintendent of Post Offices concerned with the office of issue.
“The statement should be sent quarterly and should have the following
~particulars:

1. Date of ‘issue of money order and No. of the recezpt g1ven
to the remitter.

2. Post Office of issue,
3. Name of the remitter.
" 4, Amount and purpose for which sent.




APPENDIX VI
(Reference Para 22 of the Report)

‘{Advance copy of the Memorandum from Ministry of Transport &
Communications (Deptt, ‘of Communications & Civil ‘Aviation)
No. 15-WF (12) /58, dated September, 1958].

OFFICE MEMORANDUM

SussecT: —Memorandum to the Public Accounts Committee regard-
ing the working and utilisation of the Jabalpur Foundry-—
Public  Accounts Committee—Appropriation - Accounts

(Posts & Telegraphs) 1955-56 and Audit Report 1957—
“Part. IL.

The Public Accounts Committee at its sittings held on the 30th
and 31st July, 1958, in connection with the examination of the
accounts mentioned above, desired to be furnished with a note
©stating the latest position with regard to the working and utilisation
—.of the Jabalpur Foundry together with any additional 1nformat10n

available on the subject.

2. The latest position with .regard to.disposal of the raw materials
and plant and machinery and the-utilisation of the floor space of
the Jabalpur Foundry is as follows:—

(i) "Raw Materials.—All raw materials originally procured for
Jabalpur Foundry and which had become surplus would
be -utilised by the P. & T. Workshops. The important
items requiring disposal are pig iron, steam coal and lime

stone. The latest position in regard to these items is
given below:—

(a) Pig Iron—There was a total stock of 1098 tons of pig
iron at Jabalpur on the 7th August, 1958, and it is
being sent gradually to the Alipore Workshops where
it will be consumed in about 3% months at the rate of
300 tons per month. About 650 tons of pig iron has
already been sent to the Alipore Workshops.

(b) Steam Coal.—The present stock at-Jabalpur is about 500
tons.  This will be utilised at Jabalpur for normal con-
sumption in the Workshops at Jabalpur and will be
consumed in about a year.

(¢) Lime Stone.—The disposal of lime stone is presenting
some difficulty as there is little prospect of local dis-
posal since Jabalpur is in lime stone area. It is pro-
posed to transfer the stock of lime stone to Calcutita
after working out the economics of the proposition.

(ii) Plant and Machinery.—(a) The following items of plant
and machinery which had become surplus as a result of
the abandonment of the Foundry project at Jabalpur, are

11
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i%i‘oposed to be utilised at the P, & T, Wdrkshops, Ali-

pore :—

No.
(1) M. S. Cupola (5 tons) . . . . . . . Two,
(2) - Rumbling Barrels . . . . . : . Two.
(3).. Moulding Boxes |, . . . : f . . One set.
(4)  Blowerset . One

(b) The followmg iterms of surplus plant and machinery
cannot, however: be utilised in the P. & T. Workshops,
and it is proposed that they should be  disposed of
through the D. G. S. & D.:—

No.
(1) " Cupolas (5tons) . . . R . . R . Two,
(2) Cupola (3 tons) . - . . . . . - One,
(3) . Soorkey Mill . . . : . . . . One,
(4) Goods Lift -, . . . . . . . . One,

The proposal for the disposal of the items has been approved
by the P. & T. Workshops Board. The necessary allo-
cation estimates in regard to the disposal of these items
have also been prepared. Necessary action for accord-
ing Government sanction for the disposal of these items
is - being taken ‘separately.

(iii) Floor Space—The floor space of the Foundry - Shed at
Jabalpur is being fully utilised to store M. S. Sheets,
Ammonium Chloride and other miscellaneous items of
stores of the P. & T. Workshops at Jabalpur.

Joint Secretary,
to the Govt. of India.



APPENDIX VII
[Reference S. No. 12(ii) in Appendix I of Volume I of the Report]

Memor.m}dum No. 19-WF (10)/57, dated 25th October, 1957 from the
Ministry of Transport and Communications (Department of
Communications).

Memorandum to the Public Accounts Committee regarding utilisation
of Foundry Shed in the Jabalpur Workshops and the reasons for
Postponement of operation of foundry there.

In para 37 of their 22nd Report, the Public Accounts Committee
‘wanted to be informed (i) of the final outcome of the Posts & Tele-
graphs Workshops Board’s examination regarding the utilisation of
the foundry shed at Jabalpur and (ii) of the circumstances in which
the Chief Engineer advised the General Manager to postpone the
operation of the foundry.

2. Information on these points is furnished below:—

(i) The Posts & Telegraphs Workshops Board are of the view
that the foundry shed could with advantage be used for
storage of raw materials and finished goods of the Jabal-
pur Workshops. Accordingly the shed is being used at
pre‘sient’for the storage of raw materials and finished
goods. ‘

(ii) At their fourth meeting held on the 25th November, 1954,
the Staff & Finance Committee of the Posts & Telegraphs
Workshops Board directed the General Manager, Posts &
Telegraphs Workshops to ensure that there was no delay
in starting the foundry at Jabalpur. The General
Manager, however, recommended concentrating foundry
work at the proposed Maithon Workshops on economic
and other considerations—proximity to raw materials,
facilities of transpori, etc. The General Manager also
pointed out that there was no urgency in opening of the
foundry at Jabalpur as the Depariment’s requirements
of foundry articles in connection with execution of
schemes included in the Five Year Plan could be met by
farming out order. The matter was thereaffer discussed
at high level and it was decided that the Chief Engineer
should issue instructions to the General Manager to delay
starting of a foundry at Jabalpur. Instructions were
accordingly issued by the Chief Engineer to the General
Manager to delay starting of the foundry at Jabalpur.

3. This Memorandum has been seen by the Accountant General,
Posts and Telegraphs.

D. C. DAS,
Joint Secretary to the Govt. of India.

13
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APPENDIX VIII
(Reference Para 24 of the Report)

Note No. QB. 81-9/55 of D. G. P. & T. dated 11-11-1957

A Note for submission to. the Public Accounts Committee with re~
ference to their recommendations contained in Para, 40 of their
22nd Report 1956-57.

In para 40 of their Twenty Second Report, 1956-57, the Public
Accounts Committee desired to know the Departmental action against

the delinguent Postal officials and the steps taken to make good the
loss caused by the fraudulent encashment of 12 years N.S.Cs.

Out of the seven officials of the Postal Department involved in
this case disciplinary proceedings against 6 officials have been con-

cluded ‘and ‘the final orders for recovery of Rs. 8108.50 nP from
them have been passed as detailed below:— ,

Amount ordered to berecovered

Rs.
1. ShriHira Lal Parh, Clerk, Midnapore . . . 1152/~
2/ ShriS. Bhattachar;cc, y. P. M., Midnapore . . . 2376/~
3. ShriB. Banerjee, S.P.M., Egra . . X . 2268/-
4 ShﬂA Pal,  Clerk, Mldnapore . Y S . 100/~
5. Shri A, N. Goswami, Clerk, Howrah . . . 1200/~
6. ShnR S. Sircar, Offg. T.L, Asansol H.O. . . . 101250
TortaL . . 8108-50 =

e e et St ot oy S it

No action could be taken against Shri J. N. Ghosh, Supervisor,
Burnpur S.0. in the absence of any corroborative evidence as the dis-
charged certificate could not be obtained from the Posts and Tele~

graphs branch Audit Office at Calcutta from where it was reported
to have been stolen.

This note has been seen by the Accountant-General, Posts &
Telegraphs

M. M. PHILIP,
Director-General, Posts and Telegraphs.
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APPENDIX IX
(Reference Para 24 of the Report) .

Note of D.G. P. & T. No. QB 81-6/55 dated 25-11-57

A Note for submission to the P.A.C. indicating action taken on Para.
43 gnd sub-para to Para 47 of the 22nd Report of the P.A.C. for
1956-57. : :

In their recommendation contained in ‘para 43 of their Twenty-
Second Report, 1956-57, the Public Accounts Committee - desired;
“ inter alia, to be apprised of the disciplinary proceedings instituted
against the officials at fault.

2. The following ten officials involved in the case were charge-
sheeted by the Postmaster, Meerut H.O. and the Senior Superinten-
dent of Post Offices, Meerut on the date noted against each, for con-
tributory negligence:—

1. Shri Shiv Shankar Sharma, Clerk, Meerut H.O, . . 21-4-1956.
2. 3 Har Pal Singh 5 PR . . . 23-4-1956.
3. 3 Raj Bahadur Singh Arora 3y . . . 7-4~1956.
4. s Ajay Singh s PP . . . 9-4-1956.
3, . R. C. Asthana as [N . . L 9-4-1956,
6. " T. N. Mittal - s . . . . 26-9-1956,
7. s Sangat Ditta 55 . . . . 29-9-1956.
8. -, . D.N.Dixit = S.P.M. Belvedere . . . 13-4-1956.
9. . K. M. Singhal, Clerk, Meerut Kutchery P. O. . 10-8-1956,
10. 3 R. C. Khanna, Supervisor, Meerut . . . 7-9-1958,

The defence of all the officials mentioned above has since been
received. Disciplinary proceedings have already been finalised against
the following officials on the dates and with the results noted against

each :
1. Shri Shiv Shankar Sharma . 30-7-56 Severely warned.

2. ss Raj Bahadur Singh Arora. 10-10-56 Censured.

3. 5 T.N., Mittal . . . 5-10-56 Severely warned,

4. »» Harpal Siagh . . . 30-7-56 Let off without any punishment,

5. »»  R.C. Khanna . . 11-2-57. Originally awarded punishment of
a recovery of Rs. 2280/-. Out of this

amount , a sum of Rs. 315/~ was ordered
to be recovered from the leave salary
of the official who is on L. P, R. and the
balance by reducing his pension. But,
on appeal, orders of recovery of Rs.
2280/~ were set aside and he was censured.

The departmental action against the remaining officials could not
be finalised as the S.5.P.0Os., Meerut considered that the punishments
awarded by the P.M. Meerut H.O. to the officials referred to at

15
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serials 1 to 3 above were very light. The S.5.P.Os., therefore, sug-
gested enhancement of the punishment already awarded to the said
officials at serials 1 to 3 and the matter was reviewed by the PM.G.
Lucknow who considered the punishments to be adequate.” He has

issued necessary instructions to the S.SP.0Os. and P.M. Meerut to
finalise the remaining cases.

3. ‘As regards the recommendations of the P.A.C. contained in

item 12 (ii) of Appendix XXVIIT of their 22nd Report, these are under
examination.

4. This note has been seen by Accountant-General, Posts and Tele-~
graphs, Simla. 5
M., M. PHILIP,
Director-General of Posts & Telegraphs.
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APPENDIX X

(Reference Para 24 of the Report)

Note of D.G. P. & T. No. QB 81-6/55 dated 11-17-58

A Note for submission to the P.A.C. indicating further action taken
on Para 43 and sub-para to Para 47 of the 22nd Report of P.A.C.
1956-57.

A note on the above point was submitted to the Committee under
Ministry of Transport and Communications (Department of Com-
munications and Civil Aviation) Memo. No, @B 81-6/55 dated 25-11-57
(Appendix IX). The disciplinary proceedings against the remaining
5 officials referred-to at items 4, 5, 7,8, and 8 of para 2 of the note
have since been finalised ‘and the punishment imposed on each of
them is indicated below:—

Name -of .official Designation Pinishment awarded
1. Shri Ajay Singh . . . . Clerk, Meerut HO. Censured.
2. ShriR. C. Asthana . . . Do. *Recovery of Rs,

1200/~ from the pay.
3. 'Shri Sangat Ditta . . . . Do. Exonerated.

4. ShriD.N.Dixit . . . . S.P.M,Belvedere. Recovery of Rs. 100/~
) from his pay.

5. Shri K. M. Singhal . . . Clerk, Meerut Ku~- Recovery of Rs.
chery P.O. 1296/~ from his pay.

*The official has appealed and his appeal is pending with the P.M.G. Lucknow,
2. As regards the other recommendations of the P.A.C. contained

in item 12 (ii) and 12 (iv) of Appendix XXVIII of their 22nd Report,
these are still under examination.

- 3. This note has been seen by the Accountant General of Posts and
Telegraphs.

(SHANKAR PRASADA),
Director-General of Posts & Telegraphs.
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APPENDIX XI
(Reference Para 24 of the Report)
Note of D.G. P. & T. No. 30-3/57 /CI dated 23-9-58

A note for submission to the P.A.C. with Teference to Item 12 (i) of
Appendix XXVIII to their Twenty-Second Report 1956-57.

While discussing para 9 (ii) of P. & T. Audit Report, 1956 Part I,
the P.A.C. in para 41-43 of their Twenty-Second Report desired inter
alia that the P. & T. Department should devise a method by which
recurrence of such National Savings Certificates frauds could be pre-
vented. The only suggestion calculated to prevent frauds in sub-
offices altogether was to withdraw the stocks of Postal Certificates
from single handed sub-offices. This was considered by the P; & T,
Small Savings Board. “As the proposal involved withdrawal of faci-
lities for the purchase of Postal Certificates on the same day on
which the amount is tendered from over 4,000 Post Offices and as
instances ‘of frauds committed at single handed sub-offices were very
few the Board did not consider it necessary to accept the proposal.
The Board, however, desired that the Department should consider
other methods of prevention of frauds.

2. In order totighten up the checks and counter-checks further, it
has been decided that all Head Offices should maintain for each of
their sub-offices a register of certificates supplied to and issued from
Sub-offices with a view fo keep a-check on the numbers of certificates.
in stock. The inspecting officers will be required to prepare, while
inspecting sub-offices, a list of unsold certificates lying in the office
and to get it vemﬁed by the H.O. Necessary instructions are under
issue.” This measure will only lead to earlier detection and serve as a
getegrent but will not be a positive proof against occurrence of such

rauds

3. This note has been seen by the AGP. & T.

C. V. CUNNIGHAM,
For Director-General of Posts & Telegraphs.
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APPENDIX XII .
(Reference S. No. 14 in Appendix I of Vol. I of the Report)
Note of D.G. P, & T. No. QB 72-RIN-6/54, dated 9-12-1957
A note for submission to the P.A.C. with reference to their recom-

mevgdatwns contained in paras 53 and 54 of their 22nd Repo'rt
195857

In paras 53 & 54 (item 14 of Appendix XXVIII) of their Twenty
Second Report, the P.A.C. desired that:

(i) adequate action should be taken against the inspecting
officers concerned for their failure in discovering the

fraud;

(ii) the result of the appeal preferred in the High Court as also
the action taken against other officials whose contributory
negligence resulted in - the misappropriation of Public
Money be intimated to them; and

(iii) “the P. & T. Department to examine the existing procedure
for handling of cash and postage stamps in Head and

~Branch Post Offices and tighten the checks and counter-
checks to be exercised by the local officers and the
inspecting staff. ;

2. As regards (i) above, Memos. of charges in respect of 2 Gazetted
Officers are under preparation and will be served on them shortly,
Memos. of charges against one LP.©. and one Complaints Inspector
were served: on 6-9-1957 and 8-7-1957 respectively. = The Memos. of .
charges against another ILP.O. were sent by the S.P.O. Gwalior to the
S.8P. Ajmer on 23-5-1957. but as the official was under orders of
transfer as I.P.O. Damoh, the same was returned by the S.5.P. Ajmer
to the S.P.Os. Gwalior on 26-6-1957. The S.P.Os. Gwalior sent the
same to the S.5.P. Jabalpore in July, 1957 for serving the same'on the

offieial.

3. As regards item (ii) of para 1 above, an appeal was preferred
in the High Court on 1-89-1956 against the decision of the Lower Court
acquitting the uccused official.  The High Court has admitted the
appeal but no date of hearing has been fixed so far. Disciplinary
proceedings against the officials whose contributory negligence result-
ed in the Imsappx opriation of Public Money have been instituted and
the position is as under: —

(a) Orders for recovery of Rs. 720 and Rs. 1 248 from 2 officials
have been passed on the 10-6-1957. Recoveries amou:ntmg
to Rs. 60 have been made up to September, 1957 in respect
of Rs. 720. As regards Rs. 1,248, no recovery has yet
been effected as the official has since retired.

' 19
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(b) Orders for recovery of Rs. 3,720 were passed against the
Postmaster, Lashkar (now retired) on 13-5-1957. - The
entire amount of recovery, i.e.;, Rs, 3,720 has been credited
on 14-8-1957 at Meerut H.O. by the official concerned.

{c) .Charge-sheets have been  issued on 6-7-1957, 6-9-1857,
24-5-1957, 3-5-1957 and 24-5-1957 to 5 officials ‘and to 4
other officials on 25-5-1957 who represented in June, 1957
that the charge-sheets issued to  them were mnot in
accordance with the revised rules of Clagsification,
Control ‘and "Appeal Rules.. Fresh charge-sheets have
been issued to 3 officials on 9-9-1957 and to the 4th
official, it will be issued shortly.

(d) As regards one official who retired long before the fraud
actually came to light. the guestion of imposing recovery

and reduction of Pension is under consideration of the
competent authority.

The present position of the action taken mgainst each official is
given below:— ‘ :

S1.  Name of officer and Present position of the case Remarks
No. designation
1 2 3 4
Gazetted - —

1. ~8Shri T, S. Chawla, The draft charge sheet has been
S. P. Os.. Gwalior sent to the Directorate for serving

Memos. of charges are:. .
(now 8.5.P. Meerut) on the officer. under preparation
i % and will be served
2, ShriV.B, Lal, | on them shortly.
(S. P. Os. Gwalior) The memo. of charges has been |

prepared and will be served on
the officer very shortly.
N on-Gazetted —

1. ~Shri S. N. Roy. The memo. of charges was served
= IP.0s, Gwalior on the official under 8. P. Jodhpur
(now L.P.Os. Jodhpur) No. B3 Roy dated 3-9-57 and
was delivered to him on 6-g-57.
The official has asked on 9-9-57
for certain records which have
been called for from the S,P.Os.
Gwalior. The offlical has been
asked to submit his defence by

25-9-57.

. Memo. of charges was served by
Complaints Inspector,  the S, P. Jodhpur under his No.

Gwalior. (now LP.QOs. B3—4/100 dated 3-7-57 on the

Sojat Road.) official and was delivered to
the official on 8~7-57. The official
on-8-7-57 addressed the S. P,
Jodhpur for certain records which
have - been called for from the
S.P.Os. Gwalior,

2. Shri J. P. Tiwari,
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I 2

g

3

3. 'Shri 'Shiam . Lal,
Postmaster, - Lashkar
(now Postmaster
Jodhpur).

4. Shri Kanwar  Sarup,
Postmaster. Lashkar
H.O. (now*I.P.Os. Gwa-
lior.)

5. Shri Aya Ram Dost-
master, Lashkar (now
retired).

&, Shri N. A. Sapkal. P.M.,

Lashkar. (now S.P.M
Bhind).

Memo. of charges was served on the
official by the 8. P. Jodhpur under
his No.B3-15/243 dated the 6-7-57
and ‘was - delivered -to. the official
on§-7-57. The official or 14-7-57
has'asked for certain records which
have been “called for from the
S.P.Os. Gwalior,

As there was a discrepancy in the total
amo-nt involved during his titne as
P. M. T.ashkar, the 8.P. Gwalior
cancelled the previous charge sheet
issued to the official on 14-1-57 and
issued a fresh charge sheet under
his memo No. F4~306/54-55 dated
6-9-1957. - The date of submission
of his defence has been fixed as
25-9-1957.

The 8.P. Os, Gwalior in his memo. No,
F4-306/54-55 dated 13-5-1957 has
decided the case and has ordered
arecovery of Rs. 3,720/-. Shri Aya
Ram credited the entire amount of
recovery, i.e., Rs. 3,720/- on 14-8-57

at Meerut H.O. where he isresiding
now,

The S.P.Os, Gwalior ip his memo.
No. F4-306/54-55 dated 10-6-57
has finally decided the case and has
ordered a recovery of Rs. 720/
Rs. 60/- has been recovered upto
1-g-57. The actual recovery start-
ed from salary for June paid in
July ’s57.

7. Shri 8. V., Parodkar, [re- TheS.P.Os. Gwalior in his memo. No.

asurer, Lashkar H.O
{(now Supervisor,Guna).

8. Shri P. S. Killedar,
Treasurer, Lashkar
H.O, (now 8. P. M, Mar-
war.,)

F4-306/54-55 dated 10-6-57 has
finally decided the case and has
ordered a_recovery of Rs. 1,248/,
As the official has since retired no
recovery could be effected from
him. The official has given a
declaration to the 8.P.0s. Cwalior
that he would credit the entire
amount out of the amount of T.C.R.
gratuity that he will get. The
D.A.G.2.& T, Nagpur has not yet
issued the C&R in his favour for the
amount of D.C.R. gratuity.

The memo, of charges was served on
the official by the 8.P.Os. Gwalior
under his No. F4-306/54-55 dated
18-5-57, and was delivered to him
on 24-5-57. The defence of the
official was received on 12-3-57
but as the records concerning this
period are with the S.P.O. Jodh-
pur, the same have been called for
from him by the S.P.Os. Gwalior
and on receipt of the same the case
will be decided very shortly.
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9, Shri ‘P.-'8, Tisgaoukar. “The memo. of charges was servcd;by
{now clerk Guna).

the 8.P.0s Gwalior on the official
under his No. F4-306/54-55  dated
3-5-57. - ™No defence of the official
was received and as such the
S.P.Os. Gwaliorunder his memo.
of even No. dated 24-6-57 decided
the.case ex parte and only censured
the official as he was not directly
concerned with the fraud.  He was
merely ordered by the then P.M.
Lashkar Shri Kanwarsurap to copy
and complete the register of = ex-
State stamps which was not filled
up by the treasurer concerned for
some period.

zo. Shri D. M, Kale (now. The memo. of charges was served on
clerk Lashkar City).

the official by the S.P.Os, Gwalior
under his No. F4~306/54-55 dated
18-5-57and was delivered to him
on-24-5-57..: The defence of the
official ‘was .received on 12-6-57
but is pending for final settlement
as the records concerning to that
period are lying with the S.P.Os,
Jodhpur which have been called for
by the S.£.0s. Gwalior.

21. Shri R. K. Dey, 1.P.Os., “The memo. of charges was sent by the
Gwalior (now 1.P.Os.

Damoh). N

g2, Shri Jhabuial, Trea-

surer, L.as
clerk Lashkar).

hkar (now

S.P.Os. Gwalior to the . 8.8.P.
Ajmer in May *57 but  as the official
was relieved from the appointment
of 1.P.Os. Udaipur and was trans-
ferred as 1.£.0s, Damoh, the same
was returned by the S.5.B, ‘Ajmer
to the S,P.0s. Gwalior in June *57.
The 8.P, Gwalior sent the same to
the 8.S.P, Jabalpur for serving on
the official in July ’s7.

The memo..of charges was served by
the 8.P.0s, Gwalior on'the official
under his No. F4-306/54~55 dated
18-5-57 -and ‘was delivered on
25-5-57 - but theé . official in
June . ’57. represented that
the charge  sheet should
have been 1ssued according to the
new procedare as laid down'in the
Revised ... Classification, .. Control
and Appeal Rules. As such 8.P.Os.
Gwalior under Rule 34 of theabove
rules willissuea fresh charge sheet
after obtaining the concerned re-
cords from the court which are lying
there in connection with the appeal
case,
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1 2 2 4

13. Shri Gulabkhan, Cash - The memo, of charges was served by
Overseer; Lashkar, the S.P.0s. Gwalior on the official
under his No, F4-306/54~55 dated
18-5-57 and delivered - on 25~5-57,
butthe official in June’s7 represent-
ed that charge sheet should have
been issued according to the re-
vised procedure as laid down in the
Classification, Control -and Appeal
Rules. “Assuch the S.P.Os. Gwa-
Horunder Rule 34 of the above rules
hasissued fresh charge sheet under
his aforesaid - memo. No. dated
6-9-57 and ‘it was delivered ‘on
9-9-37, The last date for receipt
of the defence has been fixed ‘as
25-9-57. when the case “will  be
finaily decided. )

14. Shri . Motilal, Sorting Do.
Postman,  Lashkar,
15; Shri Madanlal,‘ Head Do.

Postman, Lashkar,

16, Shri B, K. Dey, P. M., As the official retired long ago
Lashkar, retired - before the fraud actually came to
on 28-3-53, light the question. of imposing

recovery and reduction of pension
is under consideration of the ‘com-
petent authority.

4. As regards item (iii) of para 1 above, certain proposals are now
under examination in consultation with the Accountant-General, Posts
and Telegraphs.

5. This note has beén seen by the Accountant-General, Posts and
Telegraphs.

M. M. PHILIP,
Director-General of Posts & Telegraphs.



APPENDIX XIII
(Reference S. No. 14 in Appendix. I of Vol. I of the Report)
Note of D.G. P. & T. No. 29-1/57-Cl, dated 8-7-1958

A note on Para 54 [Item 14 (iii) of Appendix XXVIII] of the Twenty-
second Report of the P.A.C. 1956-57

In para 54 of their Twenty-second Report, 1956-57, the P.A.C,
inter alia, desired that the P. & T. Department should examine the
existing procedure for handling of cash and postage stamps in Head
and Branch post offices and tighten the checks and counter-checks to
be exercised by the local officers and the inspecting staff.

2. The matter was thoroughly examined in consultation with cer-
tain Heads of Circles. It was found that while the checks already
prescribed in the existing rules were, generelly speaking, adequate,
improvement in the result of these checks might be possible if the
frequency of inspection of the offices by the Inspecting Officers and
the period of inspection could be raised. These matters, along with
gertain suggestions for tightening the procedure of handling cash
and stamps, are under consideration, and final orders will be issued
in due course- In the meantime, orders have been issued infroducing
certain changes in the procedure in this office letter No. 29-1/57-CI,
dated 17-2-1958 (Annexure).

3. This note has been seen by A.G.P.&T.

SHANKAR PRASADA,
Director-General of Posts & Telegraphs.

ANNEXURE ’
INDIAN POSTS AND TELEGRAPHS DEPARTMENT
Office of the Director General of Posts and Telegraphs
To
All Heads of Circles.
No. 29-1/57-CL '
Dated at New Delhi, the 17-2-1958.

Susgect: —Cash and postage stamps-——~Handling in Head & Branch
Offices—exercise of checks & counter-checks by local and
inspecting offices—Recommendations by Public Accounts
Committee 1956-57.

There have been instances of misappropriation of Government
money by the postal officials of the treasury branches, by showing
inflated stamp balances. In order to check the recurrence of such
frauds and to tighten the existing procedure of handling the cash and
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postage stamps, various proposals are under consideration of . the
Directorate,  Decision on all such proposals may take time. In the
meantime, it has been decided to make the following changes in the
procedure to be enforced as early as possible.

1. Under Note 3 of rule 66 of the P.&T. Financial Hand Book, =

Volume II; stamp registers are at present maintained in offices where
the authorised stamp balance is Rs. 500. The stamp registers may
now also be maintained in offices where the authorised stamp balance
is above Rs. 200.

2. It is proposed to introduce a separate column in the S.0. Account
and the B.O. account for the value of stamps received. Till this “is
done, the value of stamps received daily by the sub and branch offices
during the month to which the account relates should be noted in the
‘Remarks’ column of the 8.0. account or/and B.O. abstract.

3. According to note below rule 30 (a) of the Financial Hand Book
Volume 11, in offices where a separate Assistant treasurer is sanction-
ed independent of the treasurer, he will be responsible for sale,
eustody etc. of stamps, saleable publications etc. . The Assistant
treasurer can also be exempted from any of these duties by the 1st
Class Postmaster or Superintendent. It has now been decided that
in case of 1st Class Head Offices having a number of officials working
in the treasury branch, it should be so arranged that the official or
officials handling stamps do not ordinarily handle cash.

4. *This refers to your rephes to Shri Singh’s D.O. No. 29-1/57-C],
dated 11-4-1957.

Sd/ -MADAN KISHORE,
Director of R.M.S.

Copy to the Accountant General, Posts & Telegraphs, Simla with
reference to his U.0. No. Rep. 1-1657/4(a)32, dated 18-1-1958.

- 8d/-MADAN KISHORE,
Director of R.M.S.

Copy to B(CR) section for taking necessary action to amend rules
in the Financial Hand Book.

Sd/-MADAN KISHORE,
Director of R.M.S.

*For PMG, CA, BY, MS, NP, LW, DPT-CK, JP only.



APPENDIX XIV
(Reference Para 27 of the Report)
~ Note of D.G. P. & T., No. QB 72-RIN-6/54, dated 13-8-1958

A Note for submission to P.A.C: with reference to paras 53 & 54
(Item 14 Appendix XXVIII) of 22nd Report 1956-57

In continuation of the note submitted to the P.A.C. under Ministry
of Transport and Communications Memo. No. QB 72-RJN-6/54, dated
9-12-1957 (Appendix XII) the progress of action taken against the (i)
accused officials, and (i) inspecting and other staff whose contri-

: butory neghﬂence resulted in the misappropriation of pubhc: money,
is. given below:—

(i). The accused official who was acquitted by the Additional City
Magistrate, Lashkar, has, on appeal by the State of Madhya Pradesh,
been sentenced to 3 years’ rigorous imprisonment and a fine of
Rs. 1,000 or in default further rigorous imprisonment for six months,
by the High Court under Section 409 1.P.C.

As regards the second charge against him under Section 467 I.P.C.,
he has  been ordered to be committed to.  the court  of Sessions,
inasmuch as he could not have been {ried by the Additional City
Magistrate who acquitted him.

(ii) Further developments in the disciplinary proceedings against
the officials, whose cases were not decided finally, are given below:—

Sl Name of Officers/ Further Developments
No. officials
GAZETTED . 1. Shri T. 8. Chawla . . The draft charge sheet is under
i : . submission for approval of the
Government.
2. Shri V.B.Lal - . The charge sheer was issued. on

3-6-58. His Defence is  awaited.

NON-GAZETTED 1. Shri S.N.Roy . . Recovery of Rs. 450/- has been
ordered on 11-3-58.  Recovery
commenced from 1-4-58.

2. Shri J. P. Tiwari . Recovery of Rs. 360/- has been
ordered on 10-3-58. Recovery
completed,

3. Shri Shyam Bihari Lal  Recovery of Rs. 1,500/~  ordered
on 28-11-57. Recovery com-
pleted.

4. Shri Kanwar Sarup . Case has been dropped for non-
availability of certain  records
which were destroyed under nor-
mal  rules.
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g S1,
No.

Names of officers/
officials

FurtheriDevelopments

5.

9.

10

11,
12;

13.

Shri P. S, Kiledar

Shri D. M. Kale

Shri R, K, Dey

Shri ‘Jhabulal .

».

»

»

Shri Gulab Khan, Cash

Overseer, -

Shri Moti Lal

Shri Madan Lal..

Shri B. K. Dey.
(Retired 'on 28-3-53)

Shri S. V. Parodhkar .

Recovery of Rs. 1,104/~ ordered im
October, 1957, Recovery] com-
menced {rom I-11-57.

Recovery of Rs. 1,104/~ ~ordered in
October, 1957, The - official
appealed . against. the recovery
orders. DLP. T, Jaipur, has passed:
orders for de novo trial.

Proceedings -are in Fprogress withe
the S:S.PB., Jabalpur;

Censured,

Recovery of Rs. 300/~ has & been
ordered on 7-6-58. He - retired
from 1-7-58. " Recovery. . to be
made from D.C.R. Gratuity,

Rezcovery of Rs. 3oo/--has - been
ordered .on - 7-6-58 and recovery
commenced - from - 1-7- 19 28

Do~

The official’s “defence ‘received o
9-7-1958 ‘and -is ‘under examina-
tion,

Recovery. ordered. - from D.CR.
Gratuity - has . been made on
4-3-58,

2. As regards tightening the checks and counter-checks to be
exercised by local officers and inspecting staff, a note has been sub-
mitted to the Committee under Ministry of Transport and Communi-
cations (Departments of Communication and Civil Aviation) Memo..
No. 29-1/57-CI, dated 8-7-1958 (Appendix XIII). '

3. This note has been seen by the Accountant General, Posts &

Telegraphs, Simla.

SHANKAR PRASADA,

Director-General of Posts & Telegraphs.



APPENDIX XV
(Reference Paras 31-33 of the Report)

Note of D.G. P. & T., No. 29-6/55 (PT), dated 30-12-57

A Note for submission to the Public Accounts Committee on - the
recommendation contained in Para 62 of their 22nd Report, 1956-
57.

In para 62 of the 22nd Report of the Public Accounts Committee
{1956-57), the Committee desired that (i) the P. & T. Department
should impress upon all the officers concerned the urgency and
‘importance of the expeditious disposal of discrepancy statements and
(ii) that the Committee should be informed about the progress of
-disciplinary action against officials responsible for submitting false
discrepancy statements without actually verifying the stores.

2. Suitable instructions (Annexure I) have been issued to all the
«Controllers of Telegraph Stores to ensure expeditious settlement of
discrepancy statements and to keep a careful watch over the progress
«of disposal in order to avoid the occurrence of delays in future.

3. As regards disciplinary action, it has been observed that in one
.of the Depots, nil discrepancy statements have been submitted in
regard to certain quarterly periods without indicating that no verifica-
‘tion ‘had been carried out. The stock holders responsible for this
have since been warned.

4. In view of the imprecticability of carrying out complete stock
-verification in the course of six months, it has been decided in consulta-
tion with A.G., P. & T,, Simla, that in future the verification will be
spread over a period of 12 months. Copy of the instructions issued in
$his regard is enclosed (Annexure II).

5. This note has been seen by A.G. P.&T.
M. M. PHILIP,
Director-General of Posts & Telegraphs.

ANNEXURE I

INDIAN POSTS AND TELEGRAPHS DEPARTMENT

Office of the Chief Controller of Telegraph Stores, 5, Council House
Street, Calcutta-1.

Our Reference: C-611/55-56/136 Dated, the Tth May, 1957.

To
(1) Shri 8. Rajan, Controller of Tele. Stores, Calcutta.
(2) Shri T. N. Pardasani, Controller of Tele. Stores, Jabalpur.
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(3) Shri M. P. Gopala Menon, Controller of Tele. Stores,
Bombay.
(4) Shri K. 8. Raghunathan, Controller of Tele, Stores, Madras,
(5) Shri K. J. Thomas, Controller of Tele-Stores, New Delhi.

BoesecT: Audit Para re. Delay in disposal of discrepancy statements,

In the iwenty-second report of the P.A.C. on the appropriation
accounts (P.&T.} 1953-54, the Committee desired that the urgency and

importance of the expedxtlous disposal of the discrepancy statements
should be impressed upon all concerned.

Instructions were issued to you from time to time to pay personal
attention in regard to the expeditious disposal of the discrepancy
statements. * In this connection a reference is invited to this" office

letter No. C. 611/14/55 dated 15th November, 1955 and C. 611/dated
3rd January, 1956,

It is reiterated that you will kindly take effective steps for chsposal
of all discrepancy statements as expeditiously as possible and keep a

careful watch over the progress of disposal so as to avoid a recurrence
of such delays in future.

- Please acknowledge receipt.

(8d.) P. SEN GUPTA,
For * Chief Controller of Tele. Stores.
CALCUTTA-IL.

Copy forwarded to the Director-General of Posts and Telegraphs,
New Delhi, for information with reference fo para 2 of his letter No.
NA 29-6/55 Pt. dated 23rd April, 1957,

ANNEXURE 1I
INDIAN POSTS AND TELEGRAPHS DEPARTMENT

Office of the Director-General of Posts and Telegraphs

No. NA 26-1/56 Dated at New Delhi the 27th September, 1957.
‘To
The Chief Controller of Telegraph Stores,

5-Council House Street,
Calcutta-1.

Sussect: Progressive stock-taking of stores in Store depots,

Arxticle 213 of 1.A.C. Vol. II (P.1.) provides inter alia for half yearly
progressive stock-taking of all the stores in stock. On account of the
‘huge increase in the varieties of items of stores and in the quantity

1380(B) LS.—3.
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of stores and also with a view: to avoiding conflict in the P.8.T. and:
1.5.V. required to be done under Article 215, ibid, the question of
making the P.8.T. yearly instead of half-yearly has been under the
consideration’ of this office for some time past. It has now  been
decided with the concurrence of Ministry of Finance and the
A.G. P.&T, Simla, that the Progressive stock-taking of stores in
Depots should henceforth be once in a year.

2. The time taken in each case would depend on the nature of the
stores to be verified, the number of iHems of stores in a Store Depot,.
the quantity of stock held, etc. You are requested kindly to fix as
early as possible on the basis of past experience, a separate time limit
for completion of Progressive stock-taking in Main, Branch and Divi-
sicnal Store Depots under intimation to this office. ¥ou  are also
requested to ensure that-the P.S.T. is positively completed within the
ceiling time limit preseribed.  In-case of non-completion of such veri-
fication within the scheduled period, the respective officer-in-charge
should furnish detailed reasons for the same. It is also emphasized
that the discrepancy statements should be settled as early as possible
and there should not be any abnormal delay in their ' settlement.
Necessary instructions on the subject should be issued to all concerned.

3. In addition to the Progressive Stock-taking once a year, an
Independent Stock Verification by the Staff of the C.A.Q., S. & W.,
Calcutta; as provided in Art. 215 of LA.C, Vol. II (P.1.), should con-
tinye to be done annually as before,

(5d)
ACE. (T).

Copy to: o
1. AG.,, P&T, Simla, w.r.t. his U.O. No. Engg. 194/S(23)45,
dated 17-5-57. He will kindly arrange to issue necessary
modification in the rule.
2. D.AG, P&T. S. and W., Calcutta.
3. All Cs.TS.
4. ‘NA’ Section.
(Sd.)
Asstt. Chief Engineer (T)..



APPENDIX XVI
{Reference Paras 31-33 of the Report)

Nete of D.G., P. & T., No. 29-6/55 (PT) NA, dated 16-8-58

Supplementary Note for submission to the Lok Sabha Secretariat,
New Delhi, in connection with the Twenty-second Report of the
P.A.C. 1956.57.

In para 3 of the note submitted along thh the Ministry of Trans-
port and Communications (Department of Communications and
Civil Aviation, P. & T.) Memo. No. 29-6/55(Pt)/NA dated 30th
December, 1957 (Appendix XV) it was stated that the stock holders
respon31b1e for the submission of Nil Discrepancy Statement without
indicating that no verification had been carried out, were warned.
The cases were reviewed further as a result of whlch the officials
concerned have been censured.

2.-The note has been seen by Accountant General; Posts and Tele-
graphs, Simla,

SHANKAR PRASADA,
Director-General of Posts and Telegraphs.
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APPENDIX XV
{Reference Paras 31-33 of the Report)
Mote of D.G.,, P. & T. No. NA 29-7/55, dated 8-12-57

A Note for submission to the P.A.C. with reference to their fecmﬁ;
mendations contained in para 66 of their 22nd Report, 1956-57 vide
item 18 of Appendix XXVIII, ibid.

Under the Ministry of Communications Memorandum No. NA.29-
7/55 dated 29th October, 1956, -a note was furnished to the P.AC
{Appendix III of 22nd Report) regarding the irregular auction sale
of stores related in para 8 of Audit Report (P.&T.), 1956, Part I. In
that note, the irregularities that led to the sale of the switchboard
and the officials responsible for these irregularities were indicated.
1t was also stated that as suggested by A.G., P.&T., the question of
assessment of the extent of responsibility of the Surplus Stores Com-
mittee and the adoption of suitable remedial measures for ensuring
against such lapses in future was under consideration in the Direc-
torate.

. 2. As regards the disciplinary action, it may be pointed out that
the Special Police Establishment who investigated the case thoroughly
did not observe any mala fide intentions on the part of any one. They
held it to be a case of carelessness and negligence on the part of
officials involved. In their opinion, the switchboard was removed
under a misconception.

3. The stock holder of concerned godown, and the Head Clerk of
the Returned Stores Godown have been warned for the lapses on their
part. One of the two Assistant Engineers found responsible for the
irregularities has been censured. The other Assistant Engineer was
on long leave on medical grounds. He resumed duty on the 21st
March, 1957 but has been absent again without permission from the
14th June, 1857 and has asked on the 21st June, 1957 for permission to
retire from service. The case is under examination in the P. & T.
Directorate.

4. As regards the further irregularities mentioned in para 6 of the
note under reference, a Sub-Storekeeper and a Stock Holder were
considered to be responsible for failure to check up the items of stores
received against a pending indent. The Sub Siore-keeper has since
retired from service. The Stock Holder has been warned. Regarding
the failure to tally items of stores against a corresponding entry in
the Stock Card during verification, the Stock Verifier concerned has
been warned.

5. The question of assessment of the extent of responsibility of the
Surplus Stores Committee has been examined further. The present
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practice does not.make it incumbent on the Surplus Stores Com-
mittee to make a physical or visual examination of the stores before
making any recommendation, Where the members are not familiar
with the type of stores proposed to be disposed of as surplus, they
generally obtain samples if these stores are in Store Depots cutside
Caleutta.: The main function of the Surplus Stores Committee is 1o
consider the alternative use of the stores treated as surplus, in order to
reduce the loss to the department by their disposal. In this parti-
cular case, as the members were alveady familiar with the switch-
board, they had not carried ouf a personal examination. For these
reasons, it has been held that no responsibility attaches to any of the
members of the Surplus Stores Committee.

6. As far as the disposal ‘procedure is concerned, it is observed
that had the existing procedure been strictly followed in the Tele-
graph Storeyard, the switchboard would not have been irregularly
sold. The irregularity has been the result of certain lapses on the
part of officials as indicated already. No revision of the Rules is;
therefore, considered necessary. In order, however, to ‘ensure
a more detailed review of the stores declared surplus, Technical
Survey Committees have been constituted at all main Depots. .

7. This note has been seen by AG, P. & T.

: M. M. PHILIP,
Dirvector-General of Posts and Telegraphs.



APPENDIX XVII
(Reference Paras 31-33 of the Report)
Note of D.G., P. & T., No. NA 29-7/55, dated 10-4-58

A Note for submission to the P.A.C. with reference to their recom-
mendations contained in para 66 of their 22nd Report, 1956-57,
vide item 18 of Appendix XXVIII, ibid.

. In para 3 of the note submitted under the Ministry of Transport
and Communications (Depariment of Communications and. Civil
Aviation) No, NA. 29/7/55 dated 9th December, 1957 (Appendxx
KVII) regarding the irregular auction sale of stores related in para
8 of Audit Report (P.&T.) 1956, Part I, it was stated that of the two
Assistant Engineers, found responsxble for irregularity, one hed
been censured while the case about the other was under examina-
tion in the P.&T. Directorate. The latter has been removed from
service with effect from 12th February, 1958. The irregularity in
this case was one of the charges pending against him.

2. The note has been seen by the A.G., P.&T., Simla.

SHANKAR PRASADA,
Director-General of Posts and Telegraphs:
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APPENDIX XIX
(Reference S. No. 19 in Appendix I.of Vol. I of the Report)

Note No. 19-WF(13)/57, dated 24-10-57 from the Ministry of
Transport & Communications (Deptt. of Communications)

‘SussECT: — Memorandum to the Public Accounts Committee regard-
ing ~disposal of surplus Workshops stores.

In their 22nd Report: (Serial 19/1I1 of the Summary of Recom-
mendations), the Public Accounts Committee desired to be informed -
-of the latest position in regard to the disposal of surplus stores in
the Workshops.

. 2. The General Manager, Workshops, -~ has forwarded. scheduled
of surplus stores in the Alipore, Jabalpur and Bombay Workshops
Hfor according necessary sanction for the write off involved in the
disposal. The wvalue of these stores which are considered as war-
time surpluses are as follows:

Telegraph Workshops, Alipore . . . “Rs. 3-61 lakhs
Telzgraph Workshops, Jabalpur . .+ Rs. 962 lakhs
Bombay Telephone Workshops, Bombay . RS, 1072 lakhs

ToTAL . o . . R$. 23-95 lakhs

3. In view of the stringent position regarding foreign exchange,
4t is also proposed to re-examine the various items included in these
-schedules the purchase of which will involve foreign exchange
with a view to see.-whether the retention of these stores for a long
period will be necessary. After the schedules have been re-examined
in this manner, necessary action for ganctioning the disposal will be
taken in consulfation with the Ministry of Finance., The physical
disposal of the stores will be entrusted to the Director General of
‘Supplies and Disposals.

o 4. In their 22nd Report (Serial No. 19/III of the summary of
recommendations), the Public Accounts Committee had desired
-that the present procedure of disposal of surplus stores should be
:examined in consultation with the Ministries of Finance and Works,
‘Housing and Supply with a view to making it more expeditious and
effective. In accordance with this suggestion, discussions were
held with the representatives of the concerned Ministries when the
present procedure was reviewed. Further steps for expediting the
disposal procedure are under examination.

This Memorandum had been seen by the Accountant General,
Posts and Telegraphs.

D. C. DAS,
Joint Secretary to the Government of India.
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- APPENDIX XX
{Reference Paras 36-38 of ‘the Report)
Note of D.G., P. & T\, No. NB 7-3/56, dated 14-8-57

Para 2 of the P.&T. Audit Report, 1957 (Part I)—Excess Payment:
of Labour Wages in Engineering Divisions.

“Has any action been taken to fix responsibility on the D1v1~
sional Engineers concerned for having allowed the increased rate of
daily wages in this case contrary to existing instructions and for not
having recorded the reasons therefor?”.

The P.M.G., U.P. Circle, in whose jurisdiction these two irregu-
larities have been noticed was asked to fix responsibility for the
jrregularities and take disciplinary action against them. Explana-
tions from the officers concerned are awaited, These explanations:
Wzﬂh'be examined to determine the disciplinary steps to be taken
further

2. Two more officers who were considered to be responsible for
i:he 1m‘egular1tles have retired from service on 3rd January,- 1956
and 17th November, 1956 respectively. Similarly, the Head Assistant
{Engineering) of the U.P. Circle office who was also considered to-
be responsible has also retired from service on-l1st August. 1955,

3. This note has been seen by Accountant-General, Posts and
Telegraphs.

R. C. VAISH,
for Director-General.
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APPENDIX XXi
(Reference Paras 36-38 of the Report)
Note of D.G., P. & T. No. NB 7-3/56, dated 9-7-58

A Note for submission to P.A.C. with reference to para 5 of First
Report of P.A.C. 1957-58 (Second Lok Sabha) (Para 2 of the
P. & T. Audit Report, 1957, Pt. I--Excess payment of Labour
Wages in Engineering Divisions.)

A note indicating the position of Departmental action taken
against the officials was submitted to the Committee under Ministry
of Transport and Communications Memo. No. NB 7-3/56 dated 14th
September, 1957 (Appendix XX). The progress of the case is indi-
cated below:—

2.°The P.M.G. UP. Circle was asked to investigate and fix res-
ponsibility for the irregularities. His report has been received and
on. the basis of the report explanations from one Director of Tele-
graphs, two Divisional Engineers, one Assistant Engineer and iweo
L.D. Clerks were called for. The explanations from three officials:
have been received while those from other three officials are awaited.
Further action will be taken on receipt of the-explanations.

3. This note has been seen by the Accountant General of Posts &
Telegraphs.

SHANKAR PRASADA,
Director-General of Posts and Telegraphs..
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APPENDIX XXT1
(Reference Paras 39-40 of the Report)
Note of D.G., P. & T. No, B. 27-24/54 Pt. II dated 9-9-57

. Statement showing action taken or proposed to be taken on  the
recommendations contained in the 22nd and earlier Reports of the
Public ‘Accounts. Committee

Trenvi No. (1) —REMUNERATIVENESS  OF ' THE CALCUTTA TELEPHONE .
AUTOMATIZATION PROJECT.

A note giving (i) the detailed break up of the Capital outlay,
working expenses, revenue receipts and the profits for the years
1952-53 to 1956-57 and the estimated figures under the corresponding
heads for five years after completion of the scheme, and (ii) compa-
rative statement showing the number of connections given during
these years (year-wise).

A statement showing the detailed break-up of the Capital outlay,
working expenses, revenue receipts and the profits for the years
1952-53 to 1957-58 (1957-58 being the year  of - completion) -and
estimated figures for 1958-59 10 1962-63; 1.e., for five years after com-
pletion of ‘the féct with comparative - statement showing the
~-number of connections given  during these years (year-wise). is
enclosed. {Annextre).

2. This note has been seen by the Accountant-General, Posts
-and Telegraphs.

R. C. VAISH,
for Director-General,

38



40

ANNE"

Stazemnent Showing the Details of Broakeup of Capital Outlay etc. in-

Note :

The letters ‘M’ ‘A’ & “T" stand for

{Rigures in Lakhs of Rs,

% 1, & W,—Lines and Wires,

s% A & P, ~—Apparatus and Plant

Yeur Details of the Break-up of Capital Outlay atthe end of each
year
Land Buildings Ellc.t_lnstab L, &W.ss Cables A &PS¥  Total 132
ation
x 2
IYEI~53 M 714 1251 40466 11783 110°22 288-36
A B5-56 140°95 126 93741 201+04 522422
T 9270 15346 126 4066 2¥L°24 31126 8ro-58
1655-54 M 7714 1346 4066 121-60 11659 299° 43
. A 8795 17673 2+05 oo+ 130728 33405 730+86
T 94°89  I90-19 208 4066 251-88 450°64  1030-31
168455 M 714 1385 40:66 Y2517 30712 316°94
A 8799 19467 604 190°02  457°71 936743
T 9513 208-52 604 40-66 31519 587-83 125337
IG35~50 A 7314 13 85 4066 126-60  145°65  333'90-
A 86+73 20657 6-52 247+ 08 57252 111942
T 9387 22042 652 40-66 373-68 71817 145332
1956-57 (Bstimated) . M 714 13+85 4066 126-60 14565 333'90
A 86-13 15241 6-52 40 278 88 646-66  1234:20
T 9387 22926 G52 40+ 66 40548 792:31  1568-10
1557-58 (Bstimated) . M 7 14 1425 41-23  126-60  x52°1r 34337
A 8674 20102 2268 I'10 273100 692-51 137705
T 9388 215°27 22+68 42°33 499+ 60 84462  1718+38
1958-59 (Bstimated) . M 7 ¥4 1425 20-93 126-60 1835 8727
A 8674 201702 2268 110 373°00 70751 1392+0%§
T 93+88 2¥5-27 2268 22°03 49960 725-86  1579-32
1959-60 (Betimated) . M 714 1425 2093  126°60 18-35 18727
A 86-74 201-02 12°68 I-10 37300 719:26 1403 80 -
T 93-88 215°27 2268 22°03 499°60 73761 159107
1060-61 (Hstimated) . M 7 A4 14725 2093 12660 1835 18727
A 86-74 201-°02 22468 110 373°00 719-26  1403-80
T 9388 21527 22-68 22403 499°60  737:61  1591-07
1961-52 } The same as for 1960-51.
1396263
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irespect of Caleutta Automatisation Project from ihe year 1952-53 to 1962-63

“Manual’ “Auto’ and *Total’ respectively

~Columns 210 5.)

Working No. of No, of ;
expenses Revenue new, connections Year Remarks
(Recurring . Receiptsi 1. Profit * ¥ Connections. at the end . ,
Expendi- given of “each
ture) 3 during year
the : year
3 4 5 6 7 8 )
21,830 AS on gr-3«52,
3-80 12641 4252 895 22,715 195253
Ti2-21I 138-04 25-83 849 {23,564 195354
“1¥6-78 14846 31-68 {3,041 {26,605 185455
5153757 17271 19714 4,623 31,228 1955~56
117684 20190 23506 4,772 36,000 1956-57
¥This_ includes  credit
of Rs, 15406 Iskhs for
stages - I to V. which ke
“183°94 23248 4854 4,800 40,800 1937-58 - expected during 1057-58
’ after . ool o of
the profect.
20057 26461 55704 6,000 46,800 1958-39
212 X5 286- 44 84-29 4,700 51,500 195960
21386 350°43 96° 37 1966-61

fsx.500




APPENDLX XXTH
(ReFERENCE S. No. 42 (i) 1v Appenpix I oF VoL. I or THE REPORT)
Note of D.G., P. & T. No. 27-34/57, B dated 13-11-57

Irem 6—para 9(1) oF P. & T. Avuprr Report, 1957  (parT I)—STORE:
ACCOUNTING

(i) (a) What are the reasons for Minus Balances having been
shown in the priced ledger cards?

(b) What steps are proposed to be taken to remedy this.
state of affairs?

(ii) A report stating the up-to-date progress in ' clearance of
diserepancies in the Store Accounts.

{i) (a) Minus Balances in priced ledger cards are one of the
features in store accounts envisaged in Article 408 of P. & T. Initial
Account Code Volume II- (Provisional Issue), which 1is reproduced
below:

“408: It is a fundamental prineiple that the balances in the
ledger accounts should always be efficient and should
represent the correct values of stores in stock.  The:
occurrence of a balance exhibiting any of the features
noted below should be regarded as an irregularity. to-
be investigated into and rectified with the least possi-
ble delay.

(i) Quantity without value or vice versa.
(i) Minus quantity with plus value or wice versa.
- (iii) Minus quantity with no value.
(iv) Minus quantity with minus value.

{v) Value balance which appreciably differs from the value of
the quantity in stock at the Rate List rate.”

The minus balances arise from one or other of the following
Feasons:—

(i) Under the existing system, rate revision is not carried out
concurrently except in a limited number of cases where
the rates of acquisition vary from the issue rates by
more than 10%. Since in a majority of instances, where
the variations are less than 10% rates are revised only
half-yearly or annually, the aggregate value of issues
sometimes exceeds the opening balance plus the aggre-
gate value of receipts on account of variation between
the acquisition rates and issue rates, giving rise to minus
balances.
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(ii) Instances do occur in which receipt transactions cannot

: be accounted for in the priced ledgers for want of com-
plete information or absence of relevant vouchers.
Issues, however, proceed uninterrupted in the mean-
while at the prescribed issue rates, thus resulting in
minus balances.  Suitable instructions have been issued
to Accounts Officers to return all Store vouchers which
do not contain information for correct accounting.

(iii) Balancing and other arrears due to omissions and com-
missions, ‘both = manual and " mechanical (under the
Hollerith system) also do occur in the processes of
valuation and posting: of ledger cards, resulting in minus.
balances.

The existing rules contained in Articles 409 and 410 of P. & T.
Initial ‘Account Code—Volume II (Provisional Issue) no doubt
prescribe a systematic review of the ledger cards three fimes a year
with a view to rectify irregular balances. " But the arrears in ledger-
postings and reconciliation- of quantity ‘balances which persisted $ill
recently was 'a factor which militated against this systematic
review.

(i) (b) The arrears in' reconciliation  of+ quantity balances:
referred to above having since been overtaken, action
is now-under way to see that the systematic = review
prescribed in ‘the rules is undertaken —systematically
and ‘carried out properly. ~A ‘copy of the instructions
issued in this connection by the Chief Accounts Officer-
Stores and Workshops, to his Regional Accounts Offices
is enclosed (Annexure I).

(ii) The reconciliation of discrepancies in quantity balances
in priced ledger cards referred to in para 6(a) of P. & T.
Audit Report, 1956 (Part I) and para 9(i) (a) of P. & T.
Audit Report, 1957 (Part I) has since been completed;.
thus, clearing all arrears in reconciliation of  .quantity
balances up to the end of 1955-56. g

The progress so far made and the approximate dates by which
value adjustments arising out of numercial reconciliation of stores
ga%ances upto 1955-56 are expected to be completed, are furnished.

elow:—

Approximate date by
Name of Depot which the work is
likely to be completed

Madras Main & Its Divisional Depots . . . . . already completed.
Bombay Main Depot . . . . . . . . already completed.
Bombay Divisional Depots . . . . . . . already completed.
Jabalpur Main Depot, Workshop Dpepots and Divisional Depots . 31-10-1957.
Delhi and its Divisional Depots . . 31-10-1957,
31-10-1957.
3I~12~1957.

Alipore Divisional Depots . . . .
Alipore Main Deport including the Workshops . .
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Postings of ledgers and reconmhauon of dlsclepancles in respect
-of transactions for the year 1956-57, accounts in respect of which have
Tecently been closed are in progress.

This note has been seen by Accountam-(}eneral Posts and Tele-
~graphs.

M. M. PHILIP,
Director General.

ANNEXURE I

“Copy of letter No. N-TA dated 19th Novémber 1956 from the C.A.O.
‘Tele: S&W., Calcutta addressed to A.O. Tele: Stores and W’shops,
Alipore) /JBL/BY ete.

’SUBJECT —Review of priced Ledger Cards and rectiﬁcation of
irregular bualances. ’

The occurrence of irregular balances (including ‘Minus Balances'),
‘in the priced Ledger Cards has been the subject of adverse comments
in the proposed draft Audit Para for ’57. Now that additional clerical
-staff and Accountant have been sanctioned for the purpose of acce-
lerating the progress of Ledger reconciliation and other itmes of
arrear work, C.A.O.,, desires that the review of all the Ledger Cards
.should be carried out systematically as laid down in Article 409 of
JAC. Vol II.(P.L). The work should be so arranged that all the
ledger cards are reviewed thrice a year and the number of cards fo be
yeviewed monthly should be so fixed that there is no lapse on the
saccount. A monthly progress ‘report (as per ‘proforma’ enclosed)
-{Annexure II) should be incorporated in the monthly state of work
report commencing with the progress report for November, 19586.

2. All priced ledger cards having value balances of Rs. 5,000 and
-pver should be reviewed personally by the Accountant entrusted
with the Ledger Reconciliation work and those below Rs. 5,000 by
‘Senior Clerks, of the Ledger Section. Separate statements should
“be prepared for “General Stores and Workshops Stores” respectively
for additional A.O., Alipore.

3. The proforma herein prescribed supersedes one previously in
~yogue at Alipore.

4. The receipt of this communication may please be acknowledged
“immediately.
5d;/-
For Chief Accounts Officer,
Tele: Stores & Workshops,




ANNEXURE II

Statement showing the progress of Review and Rectification of irregular Balances in the priced Ledger Cards for the

Part 1. month . of
No.of Ledger  No. of such  Progressive Ble, No, No, of cards Total amount Progressive No. of cards Remarks.
Cards having ledger cards  total No. of of LR.cards in respect: of of value adjusts’ total of such ‘with irregular

Name value balces. reviewed ledgercards  awaiting which value © made during . value adjusts.  blces. inres=

of of Rs. 5000/- during the reviewed review at the adjustments the month uptothe end ‘pect of which

Depot. & over awaiting month class- upto the end end of the for rectification  (Net debit of month for propesals for
reconciliation wise in the of this month month for the of irregular - ¢redit under - the I, IT or rate revision
and review at case of Head forthe I, II  I,II orIII = blces. have Aljc. head 36’y II1 Review.:  has been sent
the beginning  Depot, in or IIIreview review,(Col.  been prepared (figure for to C.A.O. during
of the month other cases, (previous 2—Col. 4). during the previous the Month.
(for posting consolidated  month figures month. month &
upto the end figures. & Col. 3) Col. 7).
of 1955-56).
(Class-wise in
the case of
Head Depot,
in other cases,
consolidated
figures).

1 2 3 4 5 6 7 8 9 10

Part. IT (Cards having value balances less than Rs. $000/-).

No. of Ledger
cards  having
value blces.
from Rs. 500/~
to Rs. 4999/« . Do, Do. Do, Do, Do, Do: Do. Do:

N.B. —{(1} The statement should be compiled separately for Genl. Stores & Workshops Stores respectively.
(2) The Statement should be an enclosure to the statement of work report.
(3) The Statement for *“Workshops Stores” may be compiled according. to the ‘Godowns’.

o ¥—S"1 0681




APPENDIX XXIV
(Reference S. No. 42 (ii) in Appendix I of Vol. I of the Report)

Memorandum No. 19-WF (5)/56 dated 8th January, 1958 from the
Ministry of Transport and Communications =~ (Department - of
Communications), :

Memorandum to the Public Accounts Committee regarding prepara-
tion of Labour and Material Schedules in Workshops and closure
of work orders.

In para 23 of their first Report—1957-58— the Public Accounts
Committee have desired that a report stating the progress made in
the closure of work orders and preparation of Labour and Material
Schedules in the Workshops be submitted to them.

2. The requisite information is furnished below:—

(i) The number of work orders issued upto 31st March, 1956
remaining unclosed as on 1st September, 1957 was 510
(Alipore 397, Jabalpur 97 and Bombay 16). All work
orders relating to the preparation period have been
closed.

(kii) The positioh regarding the preparation of Labour and
Material Schedules in respect of the three Workshops
at the end of September, 1957, was as under:—

Number Balance to
prepared be prepared

Alipore Workshops : . . . . . . . 2,787 30

Bombay Workshops . . . . R . . . 2,352 148
Jabalpur Workshops . . . . . . . . 1,079
Torar . . . 6,218 178

3. Early in 1957, the Board of Management for the Posts & Tele-
graphs Workshops had approved that the time-limit for closure of
work orders be revised to 6 months for line construction stores and
9 months for instrument items and these are being followed in res-
pect of work orders opened since then.

4. The Labour and Material Schedules which have been prepared
were based on past performance. They are, however, being review-
ed from time to time on the basis of the experience gained and

46



&1

revised, where necessary, after Time and Motion Study. The  Time
Study -of all items of production is expected to take considerable
time, However, the important production items comprising largest
money values have been taken up for Time and Motion Study under
the guidance of ‘a foreign Time and Motion Study Expert whose
services have been obtained for the purpose. The Schedules will be
suitably -revised accordingly. It ‘is-hoped {o cover a substantial
number of the principal items in the next two years. )

5. The Memorandum has been seen by the Accountant General,
Posts and Telegraphs.

(D. C. DAS),
Joint Secretary to the Government of India,



APPENDIX XXV

(Reference S. No. 2 in Appendix I of Vol. I of the Report)

'Office Memorandum No. 2-TF(28) /54 from the Ministry of Transport
& Communications (Deptt. of Communications and Civil Aviation)

dated 21-5-58.

SusJsecT: —Action taken on the recommendations contained in  the
Tenth Report of the Public Accounts Committee

The undersigned is directed to refer to S. No. 15 of the statement
enclosed to the Lok Sabha Secretariat Office Memorandum No. 30
(2)PAC/56, dated the 11th Ausgust, 1956, regarding the recommenda-
tion of the Public Accounts Committee in its Tenth Report about
the over-stocking of stores by the Indian Telephone Industries
(Private) Ltd., Bangalore. The Committee desired to know the
disciplinary action taken against the officials concerned for the
over-stocking of stores and this Ministry had informed the Commit-
tee that though the actual value of materials in over-stock after
taking into consideration the requirements of the 1.T.I. for one year
was only Rs. 38:86 lakhs and not Rs. 95 lakhs, as had been mentioned
by the Committee in its Report, the matter was being further
investigated in order to find out whether responsibility for over-
stocking can be fixed on any particular officer or officers. The
question has now been examined in detail and this Ministry have
come to the conclusion that the reasons for the over-stocking were
as follows.

2. During the Korean War there was an acute shortage of raw
materials reauired for production and there was a genuine appre-
hension that if the I.T.I. did not maintain adequate stocks of raw
materials for its vroduction, it may have to stop production, later
on. when the shortage of materials became very acute. The question
of purchase of raw materials was discussed at almost all the meetings
of the Board of Directors of LTI during that period. The
Managing Director was also deputed to go abroad with a view to
locating possible sources for the purchase of raw materials for the
Company. Had there been no stock-piling of essential materials
the increase in the cost of the basic materials during the subsequent
two or three years would have involved greater expenditure on
subsequent procurement. Procurement time in those days was
aiso substantiallv longer than in subsequent vyears. For building
stores it was considered desirable at that time to purchase the basic
raw materials in advance due to apprehensions of short supply.

Avart from this. there was no strict system of stock control in
the IT.L in the earlier years of the Company. This has since been
mtroduced. Orders for materials in certain instances were, therefore,
sometimes in excess of requirements for production and stock. The
technical staff who were responsible for the preparation of estimates
atc., of materials rquired, namely, the Works Manager, the Methods
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Engineer,  the Planning Engineer, etc.,, were all officers whose
services had = been obtained ~on secondment from the Automatic
Telephone & Eleciric Company Lid., London. They might have
- prepared the estimates on the basis  of the requirements of the
AT.E, in England, and this ‘wds on the high side, since AT.E, were
manufacturing. most of the components themselves while LT.1. at
shat  time was manufacturing only some of ithe components and
importing a majority from toe AJE,  All these factors appear to
nave contributed to a general over-stocking of materials.

3. It may, however, be mentioned that most of ‘the materials that
figured in 1954 statemenis have sinee been used by the LT.L(P) Ltd
ttself during the course of its normal manufacture, and certain others
nave also been disposed of in the open market. " Out of the over-stocks
of the value of about Rs. 35 lakhs in question, the I.T.1. had on hand
on 30th June, 1957 surplus stores over one year's requirements to
the value of Rs. 9,94,793/- if the receipis since the date of preparation
of 1954 statements are ignored. If, however, one year’s requirements
and order level requirements were taken into account, the corres-
ponding value oi the surplus stores on that date would be
Rs. 5,80,359/- ignoring receipis since the date of the previous state-
ments, : :

4; On-the whole this Ministry have come to the conclusion that it
18 not possible to fix responsioility for the over-stocking on any parti-
cular officer or officers.. This Ministry are also satisfied that there is
no evidence to prove any malae fide against any officer responsible for:
the ordering of materiais for production or construction. ‘

5. The undersigned is to request that the position as conveyed
above, may be placed before the Public Accounts Committee.

6. This has been seen by Audit (Deputy Director of Commercial
Audit, Bangalore). , :

(M. M. PHILIP)
Secretary to the Government of India.



APPENDIX XXVI
(Reference S. No. 7 in Appendix I of Vol. I of the Report)
Note of D.G.P. & T. No. QB 81-9/54FRD dated 14-8-58

A Note for submission to the P.A.C, with reference to.para 27 of first
report 1957-58 (Second Lok .Sabha) .on alleged fraudulent with-
drawals from Defence Savings Bank Accounts—para 10 of the
Twenty Second Report of P.A.C.

Enquiries made show that the official personally represented his
case for reinstatement to the P.M.GG, in the presence of the S.8.P.
His case was therefore re-examined by the S.8.P. in the light of
those discussions, It was found that the official would have re-
mained under suspension for a long time as the documents necessary
for the commencement of departmental proceedings were in the
Court. The department would have unnecessarily suffered a loss in
the shape of subsistence allowance and as there was no risk of the
official tampering with the evidence he was reinstated in conformity
with the instructions contained in Note 2 below Rule 21 of the P.. & T.
Manual Vol. II.- Though the official pleaded his reinstatement on
compassionate grounds and his plea led to the reconsideration of
his case the final reinstatement was not. as stated above, based merely
on those grounds.

2. Departmental proceedings against the official have since been
finalised and the official has been punished with reduction in pay by
two stages for one year.

3. This note has been seen by the Accountant General, Posts and
Telegraphs.

(SHANKAR PRASADA)
Director General of Posts and Telegraphs.

ExtrACTS FROM Posts anD TreLEGRAPHS ManvuaL, VoLrume II

(Chapter I1I—Discipline)
E3

& e #

Note 1. Where documentary and oral evidence has already been
collected and the risk of an official tampering with evidence
(documentary or oral) no longer exists, the order of suspen-
sion should be cancelled. Where, however, there is still such
a risk, he should be transferred.
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APPENDIX XXVII ‘
[Reference S. No. 13 (iit) in Appendix I of Vol. I of the Report]
Note of D.G. P. & T. No. QB 81-5/55 dated 16-9-57.
A Note for submission to the Public Accounts Comimittee with refer-

ence to their recommendations contained in peras 44-47 of their
22nd Report, 1956-57.

In the first sub-paragraph of paragraph 47 of the Twenty Second
Report 1956-57, the Public Accounts Committee desired that action -
against the remaining two officials should also be expedited and a
note submitied to the Committee in due course.

2. After departmental proceedings, one official has been exonefat~
ed and orders for recovery of Rs. 860-2-0 from the pay of the second
official have been passed.

3.- This Memo. has been send by the Accountant-General Posts
and Telegraphs.

C. V. CUNNINGHAM,

for Director General.



APPENDIX XXVII
(Reference S. Nos. 8 and 46 in Appendix I of Vol. I of Report)

Note of D. G. P. & T. No. 43/3/58-Disc. dated 9-7-58.

A Note for submission to the P.A.C. with reference to their recom-
“‘mendations contained in para 28 of their lst-Report 1957-58 (2nd
Lol Sabha). :

LOSS DUE TO DELAY IN TAKING ACTION AGAINST THE
EXTRA DEPARTMENTAL BRANCH POSTMASTER

The Committee have desirel to be informed of the action faken
against the Officers concerned in this case. An examination of the
relevant  papers in the Divisional ' Office, : Circle Office - and the
the Directorate has shown that most of the Officers, who dealt with
the case in the Divisional and Circle Offices had retired from service,
before these lapses on their part were examined. As regards the
other Officers, who are still in service, their explanations have been
called for by the Directorate and the matter is under consideration:
The names of officers who have already retired from service together
with the date of retirement are given below:—

1. Shri K. K. Chatrerji Supdt, of P. Os, . . . . . . 2I-3~ 49
‘2. Shri Y. R.N. Rao do . . . . . . 18~ 1-53
3, Shri N, Doval APMG. . . . . . . . 4-10-52
4. Shri N. Chandra DPS . . . . . . . . 30-12-5I
5. ShriP. K. 8. Chari P.M.G. . . . . . . . 25-G-57
6. Shri 8. C.Dutt the then D.P.S. . . . . . . 1-9-57

This note has been seen by the Accountant General of Posts &
Telegraphs.

(SHANKAR PRASADA)
Director General of Posts and Telegraphs.
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APPENDIX XXIX
[Reference S. No. 8(ii) of Appendix I of Vol. I of the Report]

D.O. No. 9/15/57-0 & M daied 31-3-58 issued by the OM.
Division of the Cabinet Secretariat to O and M officers of the
M}ni_stries including D.G. P. & T., U.P.8.C. and Planning Com-
mission. : : ,

Svrsect—Twenty second Report of the Public Accounts Commit-
© “tee—Reluctance on the part of the officers to take decisions and
exercise responsibility where necessary.

My dear ‘

In my D.O. letter No. 8/15/57-0.& M dated the 20th July, 1957, 1
had occasion to write to you about one of the recommendations
made by the Public Accounts Committee in their twenty-second
Report regarding loss of Government files. Paragraph 15 of the same
report contains certail. observations of the Commitiee emphasising
the need for - all subordinate officers to exercise ' the powers and
responsibilities vested in them and suggesting that serious notice
should ‘be taken where responsibility is shirked by senior officers. 1
had not drawn your special attention to it due to the fact that since
its very inception, the O & M Division has been repeatedly stressing
the need for every officer to refrain from submitting cases to higher
levels or making unnecessary references to other offices/sections, and
a further repetition was hardly necessary in respect of offices where
the O & M drive had been initiated.

2. However, you will agree that it is not enough that unnecessary
vertical and horizontal references are eliminated in the Departments
of the Government of India only. It is equally necessary that
effective steps are taken to prevent references from subordinate
organisations to higher formations when the heads of such organisa-
tions are fully competent to dispose of the matters under their own
powers. This fendency can be cured to a large extent if instead of
accepting or dealing with such needless or responsibility-shirking
references, the receiving Department returns them to the referring
authority with a suitable admonition. I suggest, therefore, that you
might, with the approval of your Secretary, issue instructions
accordingly. ,

3. 1 shall be grateful to have a copy of whatever instructions are
issued by you in this matter.

Yours sincerely,
(S. B. BAPAT)

~ Director, O & M.
COPY TO SECRETARIES.
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APPENDIX XXX
(Reference S. No. 9 in Appendix I of Vol. I of the Report)

Office - Memorandum No. 2-TF/8-57 dated 8-10-57 from  the
Ministry of Transport and Cemmunications  (Department of
Communications). ,

SusJEcT: —Twenty-second Report of the Public Accounts Committee
1956-57 on the Appropriation Accounts (Posts and Tele-
graphs) 1953-54 and Audit Report 19556—Parts I and II
and Audit Report 1956—Part [ etc.

In para 27 of their Twenty-second Report 1956-57, the Public
Accounts Committee desired to know the result of-— ,
(i) The review of the provisional pricing of equipment sup-
plied by Indian Telephone Industries to the Posts &
‘Telegraphs Department stated to have been undertaken
by the Cost Check Unit, and

(ii). The application of the Rate List issued by the Indian
Telephone Industries for the new items of equipment
to be supplied to the Posts & Telegraphs Department.

2. The information is furnished below, seriatim:—

(i) Review of provisional pricing.—The review of provisional
pricing by the Cost Check Unit in respect of claims
preferred ~by the Indian Telephone Industries upto
31st March, 1956 has been completed, which has - dis-
closed that a sum of Rs. 60 lakhs was due fo Posts &
Telegraphs as having been claimed in excess of the
terms  stipulated in the contract executed in Novem-
ber, 1955. A sum of 20:75 lakhs has already been re-
covered from the Indian Telephone Industries in fhis

connection.

{ii) A schedule of rates relating to a major number of items
of supply, based on cost of production thereof during
1955-56, has been issued by the Indian Telephone In-
dustries on the 30th May, 1957. Supplementary sched-
ules for the residual number of items are expected to
ve issued progressively and made available by 3ist
March, 1958 Arrangements have been made
t0 check the rates indicated in the Indian Telephone.
industries’ rate lists by a Posts & Telegraphs Cost
Check Unit installed in the Indian Telephone Indus-
tries.

3. This has been seen by the Accountant General, Posts & Tele-

graphs.

e

(B. N. JHA),
Secretary to the Government of India.
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APPENDIX XXXJ]
(Reference S. No. 20 in Appendix I of Vol. 1 of the Report)
Note of D.G. P. & T. No. 3-39/52-M dated 31-8-57.

A Note for submission to the P.A.C: with reference to paras 79-82 of
- the Twenty Second ‘Report of the Public Accounts Committee—
“Provision of separate Press for the P. & T. Department. -

In para 82 of their Twenty Second Report 1956-57, the Public
Accounts Committee desired to be apprised of the developments to
be effected in the matter of adequate ' supply of forms to  the
P. & T.'Department, as a result of the Report by the Committee
set up by the  Ministry of Works, Housing and Supply to examine
the supply, printing and distribution of forms and stationery.

2.-The setting up of a Committee to examine the question of
printing, distribution, consumption and accounting of P. & T. forms
and stationery has been sanctioned by the Government on 2-7-1957.
The Committee are to submit their recommendations within 3
months of their formation (vide Ministry of Transport and Com-
munications Memo. No. 3-15/51, dated 2-7-1957).

3. As regards the provision of a small job Press for each Circle,
it was reiterated by the Chief Controller of Printing and Stationery
that the provision of job presses  would be a-hasty step and that
this matter might be held over till the expansion schemes of the
Printing and Stationery Department materialise fully. Later on. in
a meeting held on 1-10-1956 between the representatives of the
P. & T. and the Printing and Stationery Departments it was decided
that instead of small printing units being attached {o each Post
Master General, the question of providing a Rota Print for such of
the Circle where the volume and nature of work would permit
of this being done, might be considered. One Rota Print machine
has been installed in the office of the Post Master General, West
Bengel Circle, Calcutta on 25-5-56, as an exeprimental measure for
printing of forms etc. in times of emergencies. Provision of such
machines in other Circles, will be considered in consultation with
the Chief Controller of Printing and Stationery in case the machine
installed in the West Bengal Circle proves useful.

4. This Memo. has been seen by the Accountant-General, Posts
and Telegraphs. :

(C. V. CUNNINGHAM)
for Director-General Posts & Telegraphs.
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APPENDIX XXXUI
(Reference S. Nos. 21 & 49-in Appendix I of Vol. I of the Report)
Note of D.G. P. & T. No. 38-4/57-N.B. dated 26-7-58.

A Note for submission to the Public Accounts Committee Para 87

- of - 22nd Report—Infructuous Expenditure for -Leasing = Rented

Accommodation for Infructuous of  Offices-Squatters. in 71/C,
Part Street Building, Calcutta.

In para 31 {(item: 26 of Appendix No, VIII) of the First Report of
the Public Accounts Committee 1957-58 (Second Lok Sabha), the
P.A.C. observed that despite protracted correspondence between
the Governments. of India and West Bengal, no tangible results
hod been-achieved in getting the premises wvacated.

.- 2. The building has since been got vacated and vacant possession
of the building has been given to the landlord  in April; 1958, In
accepting the possession of the property, the landlord has stated as

below:~—

“As it appears that the lessee does not intend to carry out
the work of repairs and restoration, I am accepting
possession of the property with a view to its protection
and earrying out the work of repairs and restoration,
strietly without prejudice to any of my contentions as
contained ‘in. my previous letters on the subject and in
particular without prejudice to my right to claim the
costs of such repairs and restoration from the lessee
by way of damages and also demmages by way of loss
of rent during the period necessary for carrying out
such work ef restoration and repairs,”

3. This note has been seen by the Accountani-General, Posts
and Telegraphs. , ,
SHANKAR PRASADA,
Director-General of Posts & Telegraphs.



: APPENDIX XXXIII
(Reference S. No. 24 in Appendix I of Vol. I of the Report)

Instructions issued by Director of Complaints, No. 81-36/57 F.R.D,
dated 12th October, 1957 to all Heads of Circles and all Adminis-
trative Offices.

sUBJEC'I; —Recommendations of the Public Accounts  Committee in
-connection with the disciplinary proceedings against the
delinquent officials involved in cases of losses, frauds
ete.

An extract. of the recommendations of the First - Report-of the
Public Accourits Committee on Appropriation Accounts (P, & T.)
1954-55 and Audit Report, 1956 Part II and Audit Report 1957 Part 1
is reproduced below -for information.

“The Committee observe that disciplinary proceedings against the
delinquent officials involved in cases of losses, frauds etc, have
been delayed. While they appreciate the difficulties expressed by
the Posts & Telegraphs Department in this respect, the Committee
feel that such difficulties are not insurmountable, They trust next
year’s accounts will show improvement in this respect.”

In view of the observations made by the P.A.C. Heads of Circles
etc., are reguested kindly to take immediate steps to complete dis-
ciplinary proceedings against the delinquent officials involved in the
pending cases of losses and frauds as early as possible so that the
number of disciplinary cases pending in the current year is reduced
to the minimum.

Sd- H. C. MAHINDROO,
Director of Complaints.
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APPENDIX XXXI1V
(Reference S. No, 26 (i) in Appendix I of Vol. I of the Report)

Instructions issued from the office of D.G. P. & T. No. 27-42/57-B
dated 1st May, 1958 to all Heads of Circles and Administrative
Units. :

SusJgect: —First ‘Report of the P.A.C. on the Appropriatéovn Accounts
(P, & T, 1954-55 and "Audit Report, 1956-Part II and
Auditor-Report (P. & T.) 1957 Part-1.

A copy of Ministry of Transport and Communications (Deptts.
of  Communications' and ' Civil ~ Aviation) “Memo.  No. 9-CD (26) /58
dated 14th April, 1958 (Annexure) ‘is forwarded  herewith = for
guidance. The contents of the recommendation of the P.A.C. may
please be taken special note of -and also brought to the ' notice of
all concerned.

P. SRINIVASAN,
Director of Accounts.

Copy forwarded to:
(i) TP Section (5 copies).
{ii) Postal Planning.
(ii}) MI Section.
{iv) M-II Section.
{v) NA Section.
{vi} NB Section.

M. K. DAS GUPTA,
Accounts Officer (Budget).

ANNEXURE

Copy of letter No. 9-CD(26) /58 dated 14th April, 1958 from the
Ministrv of Transport and Communications addressed to DG P&T
ND etc. ete.

SusJecT: —First Report of the Public Accounts Committee on the
Appropriation  Accounts (P&T) 1954-55 and Audit
Report. 1956 Part II and Audit Report (P. & T.), 1957.
Part L )

Sir.

I am directed to say that the Public Accounts Committee in
Paragraph 3 of its First Report on the Appropriation Accounts
(Posts and Telegraphs), 1954-55 and Audit Report. 1956 Part II and
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Audit Report. (Posts and Telegraphs), 1957 Part I has recommended
as follows:

“The Committee are not satisfied with the explanations given
ior savings under grant No. 111. In their opinion the
zendency to provide funds in the Budget Estimates on
the basis of the plan targets without a realistic apprais-
al of spending capacity ' would only hamper the pro-
gress of ‘the Plan by locking up funds which could be
profitably -utilised elsewhere.” This tendency is notice-
able in other Ministries also. A more accurate estima-
tion of the spending capacity. is very necessary especial-
ly in the context of the present financial siringency and
it is hoped all Ministries will take due note of . the
observations of the Committee in this regard.

Ii is requested that the contents of the above recommendations
may kindly be brought to the notice of all concerned in your office
for guidance.

The receipt of this letter may kindly be acknowledged.
Sd/- D, S. NIM,

14-4-1958.



APPENDIX XXXV
(Reference S. No. 26 (ii) of Appendix I of Vol. I of Report)
Note of D.G. P. & T. No. 10-11/57 P. (BC) dated 23-12-1957.

"ParA 5 OF THE AUDIT Reporrt, P. & T., 1956— (SAviNGgs oN Vorep GRANT
No. 111)

{i) A statement showing the break-up of the amount provided
for under this Capital Grant and the actual expenditure during the
year 1954-55 in respect of the various Circles and Divisions under
the following heads: —

(a) ‘Land Acquisition, and
“(b) Construction of buildings.

{ii) The reasons why the unspent amount could not be surrénd-
ered at the time of the Revised Estimate may please be stated.

(i) There was no separate Account head for accommodating
exvenditure on “Acquisition of Land” during the year 1954-55 and,
-as-such separate figures for ‘Land’ and ‘Buildings’ Circle-wise and
Division-wise are not available. The Division are empowered to
execute Building Works only up to Rs. 5000 and all Works exceed-
ing this limit are executed by the CP.W.D. and Budget provisions
in respect of such works are made by Circles and actual expenditure
eonirolled by them. Accordingly, a statement showing the break-
up- of the amount provided for under the Capital Grant for both
iand and buildings taken together and the actual expenditure incur-
red during the year 1954-55 Circle-wise is given in Annexure I. The
break-up of the amounts follows the arrangements in the Detailed
Appropriation Accounts for 1954-55.

{ii) The sanctioned grant under Grant No. 111 Capital outlay
on P&T (not met from Revenue) for the year 1954-55 was Rs. 16,34
lakhs against which the Revised Estimate was put at Rs. 15,91 lakhs,
thus, anticipating a saving of 43 lakhs as detailed in Annexure II,
A further saving of Rs. 247 lakhs could be anticipated only in the
finally modified Grant which was put at Rs. 13.44 lakhs against the
Revised Estimate of Rs. 1591 lakhs. The actuals turned out to be
Rs. 12,87 lakhs which was less than the finally modified grant by
Rs. 57 lakhs. The entire saving of Rs. 290 lakhs which could be
anticipated in the finally—modified grant was surrendered in March,
1955. The further saving of Rs. 57 lakhs which occurred in the
actuals in comparison to the finally modified grant could not be
surrendered, as it was not foreseen. The saving of Rs. 43 lakhs in
the Revised Estimate as compared to the sanctioned grant was not
formally surrendered at the time of the Revised Estimates, but was
duly indicated in the Ways and Means Estimates submitted to the
Ministry of Finance, although it was formally surrendered to them
along with the further savings that occurred, as already stated, in
due course in March, 1955. The following tabular statement illus-
trates in detail the position stated above.
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Capital Qutlay on P. Co’ T, ‘(not met from Revenue) -

GRranT No. 111

(In lakhs of Rupees).

: Sanctioned “Revised Finally - Actuals Variationsk Variations, Surrendered
Head - Grant - Estimate - modified compared - compared -in - March
: grant to sanc- - to finally 1955
tioned modified
Grant Grant
69-A 12,75 11,25 10,75 984 (2,91 ()91 i (—)2500
9-B 1,00 1,00 1,00 98 (—)2 (—) 2 B
69-C . 1 I (—)1 (=1
Store
Suspense 2,09 3,08 1,11 1,47 (=62 (+)36 (—)98
Manufac-
ture 49 57 58 58 (+)9 (+)9
Suspense :
Total 16,34 15,91 13,44 12,87 (—)3.47 =57 (290
~ This note has been seen by the A.G., P&T, Simla.
M. M. PHILIP,
Director-General.

Circlewise statement showing' Budget Provision and actuals during 1954-55 in respect

ANNEXURE I

Building Works.

of

() All Ma;or works (Other than Calcutta Auto, Bombay Expansion) spemﬁcally
shown in the Appropriation Accounts.

Aétuals =

Name of Circle Budget Provision
¢9) (2 3

Andhra . . . 3,46,000 421,477
Assam . 4,48;000 19,420
Bihar 15,31,600 87,637
Bombay 20,55,800 21,16,376
Central 16,05,500 ©6,55,729 "
Madras 22,60,600 5:97,582
Orissa 3,83,000 9,088
Punjab 21,85,900 3,53,888
Rajasthan 7:09:900 1,59,349
UP 843,500 93,985
West Bengal ~ 7,68,800 42,198
Bombay District 13,39,200 o “396
Calcutta District 1,12,700 21,506
Delhi District . T . 39;48,000 T UE3,64.810
Madras District 0 o000 1,435,500 L 31,952
C.C.T.S. . S ! 4,500,000 LU43i544 00
P. &T Workshops - 3,25,200 50,621

TOTAL(z} . 1,90,07,200 60,69,651

1390 LS—5,

Rt s ———_ R————_ J—— o o o, Jooonct
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(1) All other major works shown collectively

in the Appropriation Accounts . . 92,48,300 17,59,253

{#i) Minor works . . 13,710,400 15,64,397

{iv) ETP Bstt. Frexght and 1nd1rect chargcs . 33,472,300 11,08,033
Granp TOTAL . . 0 2,20,38,200 - 1,05401,304

Deduct probable savings . . . . . 52,44,200

Net total 69A (Excluding By. Expn. CA Auto & TDF). 2,76,94,000 1,05,01,304

Bombay Expn. Project (including overheads) . . 8,100 26,036

Calcutta Auto Project (including overheads) . 30,70,000 16,62,944

Telephone Development Fund (including overhcads) 3,28,300 (—) 68,469

GRAND TOTAL 69A . . 3,11,00,400 1,20,91,8%1 5

69-B . 6,05,400 743,157

Granp TOTAL 69-A & 69B . 3,17,05,800 1,28,34,972

ANNEXURE IT

(Figures in lakhs of Rupees.)

Variations

in R.E. as

69-A-Capital Qutlay on New Assets B.E. R.E. com;]asaréd

to B.E.

Saving(—)

Excess(+)

Buildings . N 2,77 1,21 (—) 1,56
D.& W . . . . . . . . 4,21 Eg,m (—) 1,11
A &P.. . . . . . 2,93 3,57 (+) 64
Bombay Bxpansxon Pm)ect : . . . . 50 42 (—) 8
Calcutta Auto. . . . . . . 1,59 2,20 (+) ‘61
Other Projects . . . . . . . 75 75 .
Torar . . . . . 12,75 11,25 (=) ,50

The variation against each component detailed above was accoun—
ted for either by less works than anticipated or more works than
anticipated in the revised works programme.

69-Store Suspense Aecount.

Indig . . . ... 2,04 303 () 99
Engand . . . . .l s 5
TomL . .. 90 30H 99

The excess of 99 was due to larger purchases than ant1c1pated
(70), larger receipt of manufactured articles than anticipated (19)
and Tess issue of stores (to Capital and Renewal Works) (10) than
a.nhcxpated. Cy 8 el

Manufacture Suspense Account . ' 49 57 () 8

The excess of 8 is due to large deblts (27) partly offset by larger
issues of manufactured articles than anticipated (19).

ToraL . . . 1533 1490 (—) 43




APPENDIX XXXV1
(Reference -S. No. 30 in Appendix I of Vol. I of Report).
Note of D.G. P. & T. No. NB.31-45/48 dated 16th July, 1958

A Note on paras 8-8 of First Report of the P.A.C. Building occupied
by refugee (Balgharia) (Para 5 of P& T Audit Report, 1957—
Part I).  Infructuous expenditure on renting of a building
%ccupieid by refugees in Calcutta (Balgharia East Repeater

entre).

In para 9 of their First Report, the Public Accounts Committee
stressed the urgency of finding a sclution to save the Exchequer from
the recurring liability and desired final solution of this tangle. With
a view to minimising the recurring liability, the following decisions
have been taken in consultation with the Ministry of Defence and
associated Finance:—

(a) P.&T. Department will pay full rent of Rs. 1,062 per
month upto the end of July, 1951;

{b) P.&T. Department will pay a lump sum of Rs. 20,000 for
the repeater station building. The building will there-
after be the property of the P&T Department.

{¢) the P.&T. will pay interest at the rate of 3 per cent from
1-8-1951 to the date of actual payment of the sum of
Rs. 20,000; and

{(d) the P.&T. will continue to pay ground rent of Rs. 350 per
month for the land till the property is de-requisitioned
or lhand’ed over to the Defence Ministry whichever is
earlier.

Regarding (a) above, the Postmaster-General has been asked to
intimate the total amount to be paid to the Ministry of Defence upto
31st July 1951, for the issue of the requisite financial sanction.

Regarding (b) & (¢) above, the Postmaster—General, Calcutta,
has paid Rs. 20,000 as cost of transfer of the building and Rs 3,950
as interest upto 28-2-1958. .

. Thus, the recurring expenditure of the P.&T., in this connection,
has been reduced to the barest minimum of Rs. 350 per month being
the ground rent of the premises. The Postmaster-General, Calcutta,
has been asked to contact the West Bengal Government authorities
for assistance in getting the un-authorised occupants moved out of
the building (13, Nimta Road, Balgharia) as they did in the case of
77/C, Park Street. Instructions have also been issued to the Post-
master-General, Calcutta, to make over vacant possession of the pre-
mises to the Army authorities as soon as the building is vacated by
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the refugees so that the P.&T. is absolved from any further liability in
respect of this building. As the repeater station building will be
the property of the Department,  this will be disposed. of or made
over to the landlord of the premises on terms most favourable to
the Department. :

This note has been seen by ‘the Accountant-General, Posts and
Telegraphs.

; SHANKAR PRASADA,
Director. General, Posts and Telegraphs.



APPENDIX XXXVIH ‘
(Reference S. No. 31 in Appendix I of Vol. I of the Report)

Memoranduin issued by the Office of D.G. P, & T. No. M. 22-9/54/
NA dated 13th December, 1957.

To give heat treatment at different temperatures to the seals at
Postal Seals Workshops, Aligarh, two electric furnaces were pur-
chased in March -1949, One of the furnaces only could be installed
while the other could not be installed for want of accommodation
ete. The case regarding inadequacy of Planning featured in -audit
para for submission to the P.A.C. The facts of the case were explain-
ed to the P.A.C. who have made certain observations in their first
Report 1957-58, an extract of which is reproduced below:—

10. Para 6—Inadequate Planning in a Postal Seal Workshop.

In a Postal Workskop set up for manufacturing impressing
stamps and seals two furnaces were purchased by the
Department in March, 1949, at a cost of Rs. 9,318 in
order to improve the quality of seals by proper temper-
ing. One of these though installed in 1950, was not put
to use on account of non-availability of electric power
and the other was not installed for want of accommoda-
tion. It was later found that no scheme or proper lay-
out for installation of the furnaces was prepared before
acquiring them.” One of the furnaces was sold to an
Industrial Co-operative Society and- the disposal of the
other was under consideration of the Department.

It was stated in evidence that prior to March, 1949 the seals
were manufactured by private contractors. Since that
arrangement was not satisfactory, the Department had
decided to set up a small workshop. But while the pro-
posal was still in the process of planning, an officer of
the Department purchased the two furnaces which he
found lying in a Military Transportation Department.
Eventually, in view of the difficulties about staff,
sccommodation and power supply, the proposal was
dropped and it was decided to entrust the work to an
industrial co-operative workers’ society consisting of the
same contractors and their employees who were original-
ly doing the work.

The Committee disapprove the manner in which the equip-
ment was purchased in this case without proper planning
and investigation regarding its usability. The Com-
mittee trust that in future the Posts and Telegraphs
Department would not embark on the purchase of plant
and machinery without a definite plan for using them.
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The remarks of the P.A.C. may kindly be noted carefully for
future guidance.

To
All Heads of Circles.
The General Manager, Telephones, Bombay/Calcutta.
The District Manager, Telephones, New Delhi/Madras.
The Chief Controller, Telephone Stores, Calcutta-i,

A, K. MULLICK,
Asstt, Chief Engineer (T).

Copy for information to General Manager, P.&T. Workshops,
Calcutta,

Copy for information and guidance to all Officers in- the
Directorate.

Copy for information and guidance to B/TP/MI/MII/PP/G/NM/
NB/M & D. Section of the Directorate.

Asstt. Chief Engineer (T).



APPENDIX XXXVIII
(Reference S. No. 32 in Appendix I of Vol. I of the Report)
Note of D.G. P. & T. No. P. (BC) 10-2/56 dated 30th August, 1958.

Note on the points raised by the Public Accounts Committee having
Reference to Audit Report (P&T) 1957 (Part I) Para 7.

(i) While making provision in the budget did the Ministry
of Finance enquire from the P&T Department at any stage before
February, 1954

(a) Whether expenditure which was being provided for in the
Budget estimates was in accordance with the sanctioned
scheme or whether any revision had been made in the
scope of the original scheme since April, 1850,

(b) Whether all the preliminaries such as the preparation of
the detailed estimates, issue of the technical and adminis-
trative sanction had been completed by the P.&T.
Department: before they decided to incur expenditure on
this scheme.

No provision for this project was made in the budget estimates
for 50-51. At the time of making budget provision in the subsequent
years the work was shown as an ex-state work-in-progress and the
pudget  provision appears to have been made on the basis of this
statement, No specific enquiry was, however, made by the Finance
Ministry on the lines indicated in the P.A.C. Report:

(ii) What is the amount of expenditure incurred by the P.&T.
Department in respect of:—

(a) Cables, equipment, etc. which had been ordered by the
Ex-Mysore Government. .

(b) Equipments cables ete. ordered by the P.&T. Department
prior to’ sanction by the Departmental Finance Com-
mittee.

(a) The amounts of Ex-State commitments and expenditure
corresponding thereto incurred upto 1-3-54, the date of sanction of
the Departmental (Now Expenditure) Finance Committee, are
indicated below. As the figures  of ex-State commitments do not
include overhead charges, in comparing these with actual expendi-
ture” only cost under cash and stores (where stores items were
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substituted for those acquired under cash purchases), excluding
overhead ‘charges, has been taken into account.

(Figures in hundred)

Expenditure upto

1354 including

Item Ex-~State Commit~ pre-integration’  ex~
ments (Sanctioned) penditure & value. of

surplus stores being

utilised *on .other

works

SRR : 2 ity

. ~ ! Rs, Rs.
Cables . 3 o . : 31,36,5 33;65,6
Equipment including Air conditioning . 26,59,;:} 24,69,4
Building ™ - . .0 o 05,5453 55044
:I‘QTAL . . . . . . . 63,50,1 63,394

(b) Expenditure upto 1-3-54 other than that against the Ex-State
Commitments was Rs. 36,946 (excluding overheads) on account of
Electric Installations in the Building. ‘

Nors:—The figures of expenditure given above differ from the audit
office figures and this difference is under reconciliation.

(iii)) When was it decided by the P.&T. Department to revise the
scope of the original scheme? What were the financial implications?
Were the Ministry of Finance consulted at that time?

. ‘There is .no-information to show as to when and how the scope
of the scheme was ordered to be widened and whether the Ministry
of - Finance - (Communications) was consulted -then. However;
necessity for revising the scheme became apparent early in 1951-52
for reasons explained in para 2 (Annexure) of the D.F.C. Memo.
submitted to Government in February, 1954. = After completing
planning and collecting necessary data, Ministry of Finance (Com-
munications) were consulted early in 1953-54. Revised cost of the
scheme was Rs. 87,29,800 including overheads. (or ‘Rs. 73,74,000
excluding overheads). The financial implications are included in the
D.F.C. Memo. The additional costs were due primarily to inclusion
of .cash .expenditure for installation of exchange, laying of cables
and fitting of subscribers offices and the modifications made as
mentioned in para 4 of the D.F.C. Memo. (Annexure). These were
not included in Ex-State sanctions.

" (iv) Commencement of work without the sanction of project and
its detailed estimates:— :

What are the (i) No. of cases which occurred after the issue
of orders by the D.G.P.&T. in September, 52 in which
works:were started without the detailed estimates relat-
ing thereto having been sanctioned; (ii) amount involv-
ed; and (iii) action taken by the D.G.P.&T. against the
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~ Divisional Engineers, Directors of Telephones and Post-
-masters-General concerned in whose jurisdiction such
lapses took place?  This is under examination by the
Department. S '

R. C. VAISH,
For Director-General, Posts and Telegraphs.

ANNEXURE
ExtrACTS TROM D.F.C. MEMO

L. Concise statement of the proposal and reasons thereof.

The Bangalore City Telephone system consisting of 1600  lines
was taken over by the P.&T. Department on 1-4-50. At the time of
taking over, the Mysore State Government had already sanctioned a
scheme for the expansion of this system to 3,160 lines. They had
sanctioned .a sum of Rs. 63.5 lakhs for the buildings, cables and
equipment. The expenditure required for installations etc., “had
still to be sanctioned. Orders were placed on foreign firms for
underground cables and accessories worth about Rs. 31-4 lakhs but
only ‘a few minor items of the value of approximately Rs. 4.1 lakhs
had ‘been received by the time of taking over. The bulk of the
equipment and cables arrived after the integration of the telephone
system with the P, & T.

2. After integration it was considered desirable to amalgamate the
Bangalore City and the Cantt. Exchanges. Bangalore Cantt, had
only a manual exchange of 500 lines belonging to the Department
and when a new auto-exchange was being installed in the vicinity,
there was no point in continuing a separate manual exchange for
the Cantt. Taking into account the needs of Bangalore City as well
as Bangalore Cantt. it was considered necessary to expand the
telephone system to 3,560 lines. While amalgamating the two
exchanges it was decided to utilise the equipment already ordered
by the Mysore State Government for 3,160 lines and to salvage
equipment or 400 lines from amongst the 1,600 lines of the Bangalore
City Telephone system.

3. After the integration, the State Government refused to hand
over the site which was originally earmarked for the new telephone
exchange and allotted in its place another site. This necessitated
redesigning of the building plan. The P. & T. Department had thus
to start the entire plan all over again.

4. In the revised Scheme, a large proportion of cables obtained
under ‘Cash’ on the Ex-State foreign order could not be made use
of and so these were transferred to other works and the required
type of cables had to be indented for separately. The original ex-
State Scheme had thus to be modified to provide for the following:

(i) Expansion of the cable net-work, according to P. & T.
Standards, to cover the Civil Station and City areas.



(i1) Increasing the capacity of the new exchange from 3,160
to 3,560 lines (utilising 400 lines from existing
exchange).

(iii) Expansion of the trunk exchange.

At present there are about 2,100 telephone connections at
Bangalore City and Cantt. and there is a waiting list of about 1,000
applicants. The fotal No. of connections on the completion of the
project will thus come to about 3,100 leaving a capacity of approxi-
mately 450 lines which will be absorbed. in the next two or three

years.

5, The buildihg is ready. The electric installation‘wdi'k and the
installation of the auto equipment have just been commenced.



APPENDIX XXXIX
(Reference S. No. 34 in Appendi:)c I of Vol. I of Report)
Note of D.G. P. & T. No. QB 81-5/56 FRD dated 11th July, 1958.

A Note for submission to the P.A.C. with reference to their recom-
mendations contained in Para 15 of their First Report 1957-58
(Second. Lok Sabha)~—Alleged Frauds in the Establishment Pay
Bill of ¢ H.O. (Pare 10 of Audit Report 1957-Part 1.).

The appeal preferred by the accused, Shri S. S. Krishnan, in
the High Court was dismissed on 28-10-1957 and the judgment of
the lower Court confirmed except that the fine under Sec. 471 1.R.C.
was. set. aside, -

2. On 18-3-1958 the Inspector-General of Police, S.P.E., inform-
ed the DG, P. & T. that he had no objection to departmental action
~ being taken against the 25 subsidiary offenders and the P.MG.
Madras was requested on 31-3-1958 to arrange to finalise depart-
mental action: against the 25 delinquent officials without delay. A
report in respeet of action taken against these officials is, however,
still awaited from the P.M.G. Madras.

3. This Note has been seen by the Accountant-General, Posts and
Telegraphs.

SHANKAR PRASADA,
Director General, Posts & Telegraphs.
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APPENDIX XL
! (Reference S. No. 36 of Appendix I of Vol. I of Report)
Note of D.G. P. & T. No. QB 81-4/56 Pt. dated 31st August, 1957

3. Para 12(1) or tHE P. & T. Avupir Report, 1957—PaART I-FRAUDS IN
THE SavinGgs Bank BrancH

(1) What measures -do the P.-& T. Department propose to take
to prevent the recurrence of the type of frauds committed in this
case?

1. The. possibility of evolving -a suitable -procedure 1o eliminate
such’ frauds will be examined in consultation  with - A:G, P.. & T.
Simla and the result will be reported to the Committee in- due

course,
2. This:note has been ‘shown to the Accountant-General, * Posts

and Telegraphs, Simla. :
8d./- C. V. CUNNINGHAM,
For Director-General,

2



‘APPENDIX XIL.I
(Reference S. Nos. 36 & 37(i) in Appendix I of Vol:I of the Report)

Note of D.G. P. & T. No. QB 81.4/56 dated 29th August, 1958,

A Note for submission to the P.A.C. with reference to their recom-
mendatzons contained in Para 17 and Sub Para 2 of Para 18 of First
Report 1957-68 (Second Lok *Sabha)

1. In paras 17 & 18 of their First Report 1957-58 the P.A.C.
while examining cases of mis-appropriation of public money from
Savings bank accounts at post offices, desired that the revision cf
the savings bank procedure in Post Offices should be considered
in consultation with audit, with a view to safeguarding the inter-
ests of the States and at the same time effecting sxmphﬁcaﬁom in
the procedure in the interests of depositors.

The Post Office Savings Bank pass book is the final record which
shows the liability of Government tn each individual depositor. In
single-handed sub offices if the Sub Postmaster accents the amount
of “deposit, makes an entry in the. pass book and mis-appropriates
tha ameint of denosit. there is no check with the Department. In
other offices the entries in the pass book are incorporated in the
various account records of the post office and checked by a suver-
vising official before the pass book is returned .to the depositor. This
check in offices other than single handed sub offices, though a safe-
guard. against mis-appropriation of the amount of deposit by the
counter-clerk operates as an impediment to the expeditions dis-
posal of work at the counter. As a solution to both these difficul-
ties. a suggestion was made to do away with the pass book as an
evidence of final record of the liability of the Government to each
individual depositor and introduce the system of grant of a receipt
for the deposits from a serially numbered receipt-book. The mat-
ter, after careful consideration in the Directorate, was referred to
the P. & T. Small Savings Board consisting of the Director-General
Posts and Telegraphs, the Deputv Director-General, (Savings
Bank), Accountant General, Posts & Telegravhs, Joint Secretary.
Ministry of Finance (NS Branch). Joint Secretary. Ministry of
Finance (Expenditure Division Comamunications), the National
Savmgs Commissioner and the Chief Officer. Denartmer\t of Bank-
ing Development, Reserve Bank of India. The views of the Board
are recorded below:—

“The Accountant General pointed out that the proposal tn
introduce numbered receipts for deposits will not
serve anv useful purpose as far as most of the’ Post.
Offices are concerned as they are single-handed, »iz.,
there is only one clerk who attends to all post office

" work—savines bank, money order. registration, ordi-
nary dak, etc. It was also stated by the Accoun’cant ;;
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General that while examining fraud cases, it is invari-
ably examined whether the fraud has been facilitated
by any defect in the existing rules or procedure, and
the defect, if any; is dily pointed out. The Board felt
that a certain element of risk was inherent in the run-
ning of ‘the Post Offices Savings Bank work through the
widespread organisation of the Post Offices and agreed
that the number and amount of frauds did not justify
the proposal in ouestion. It was also felt that in pre-
sent. conditions the importance of the pass book as an
evidence of the amount due to the depositor cannot be
dispensed with. The abolition of the system of passing
a receipt in the pass book was likely to be very un-
popular amongst the general public who will find it
difficult to preserve the receipts granted to them.”

In view of the above ovpinion of the P. & T. Small Savings Board
the proposal has been dropped.

II. The Second-type of modus operandi followed was that of
fraudulent withdrawals from savings bank accounts by forging the
signatures in the application for withdrawal with the help of the
specimen signatures in the custody of counter clerk when he hap-
pened to get possession of the pass book and sometimes even with-
out it. These apolication forms for withdrawals are available
loose in anv number. The Department, therefore, proposed to the
Board infroduction of the serially numbered security printed with-
drawal Forms instead of the present loose forms., The views of
the Board on this subject are reproduced below:—

“As regards the introduction of a serially numbered Security
printed withdrawal form instead of the present locose
form of withdrawal, the Accountant General pointed
out that the printing, storing, supply and maintenance
of records of numbered withdrawal forms would jn-
velve tremendous work in Post Offices and was also
likely to prove irksome to the depositors, particularly
in raral areas. The members felt that the amount of
frauds of this category did not justify the acceptance
of the proposal as the cost of the proposal may be more
than the amount of frauds, The Chairman pointed nut
that the remedy suggested was much more expensive
and cumbersome than the disease itself. After refer-
ring to a statement of frauds of this nature committed

- during the last four vears, the Board decided that the
proposal be dropped.”

III. The third form of modus operandi was manipulation of
balances in the savings bank pass books and ledgers.  Accounts
are opened in fictitious names for small amounts, Balances in the
pass book as well as in the ledger are then inflated and withdrawal
made subsequently by a postal official. Before such manipulations
fre detected in Audit considerable period lapses and it is then too
ate, :
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To provide a safeguard against such frauds certain proposals
to set up a more effective internal check in Head Office in place of
the present system will be considered in consultation with the
Accountant General.

Certain steps are being considered by the Department with a
view to secure expeditious disposal of business at the counter in
Head and large Sub: Offices by provision of a separate counter for
deposits and withdrawals, introduction of token system, and separa-
tion of Head Office and Sub Office ledgers.

2. The P.A.C. also desired to know the further developments
in the case referred to in Para 12(i) of P. & T. Audit Report 1957
Part 1. It may be stated that disciplinary action could not be taken
against any official for want of evidence,

3. This Note has been seen by the Accountant General, Posts =
and Telegraphs.
C. V. CUNNINGHAM,
For Director General of Posts and Telegraphs.



APPENDIX XLII
‘(Reference S. No. 37(i) in Appendix I of Vol. I of the Report)
Note of D.G. P. & T. No. QB 81-7/56 dated 21st July, 1958,

A Note for submission to the P.A.C. with reference to sub-para 1

of Para 18 of their First Report, 1957-58 (Second Lok Sabha)—

Alleged frauds in the S.B. Branch (Para 12(iii) of P. & T. Audit
, Report, 1957-Pt. 1) :

‘In sub-para 1 of Para 18 of their First Report, 1957-58 (Second
Lok Sabha) the P.A.C. desired to know the outcome of the Court
case. e ‘

The case was heard on the 6th and 7th June, 1958, when proée*
cution witnesses were examined. It was adjourned to the 30th
June, 1958, for further examination of prosecution witnesses,

In sub para 2 of para 18 of the same Report, the Committee -also
desired that the entire Savings Bank procedure in post offices should
be examined with a view to better safeguarding the interests of the
State, while, at the same time, effecting simplifications in the pro-
cedure in the interests of the depositors. A note on this subject
is being submitted to the Committee separately in connection with
another case (Appendix XLI).

This note has been seen by the Accountant General, Posts and
Telegraphs.
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, - APPENDIX XLIII
(Reference S. No. 37(i1) in Appendix I of Vol. I of the Report)
Note of D.G. P. & T. No. QB 81-8/56 dated 30th Auvgust, 1957,

Para 12(11) oF THE P. & T. Auprr Report 1957 (Part I)—FRAUDS N
THE Savines BaNg BraNce

What action has been taken against the Post Office staff who are
involved in this case?

It may be stated that no other official excepting the Sub-Post-
master, since convicted in a Court of Law, is involved in this case.
The Sub-master pleaded - guilty in the Court of Law and was
thereupon convicted and sentenced to R.I. for nine months and a
fine of Rs, 100/- only in each case on two counts, both the sentences
running concurrently. The amount of fine, if recovered, has been
ordered to be paid to the P, & T. Department, The fine has not
as yet been paid by the accused.

The Sub-Postmaster has been dismissed from service with eﬂ’ect
from 2-1-1957.

2. This note has been seen by the Accountant—General; Posts
and Telegraphs.

C. V. CUNNINGHAM,
For Director-General,

1390(B) LS.—86.



APPENDIX XLIV

(Reference S. No. 38 of Appendix I of Vol. I 6f the Réport)
Note of D. G. P. & T. No. 75-UP-2/54-FRD dated 21st July, 1958.

A note for submission to the P.A.C. with reference to Para 19 of
their 1st Report 1957-58 (Second Lok Sabha)—Alleged substitution
of contents of insured letters—Para 13 of Audit Report, 1957-Part 1.

The Director-General appointed a Committee under the Chair-
manship of the Deputy Director-General, P. & T. with Directors of
Postal Services, Patna and Lucknow as ‘members to determine the
place of abstraction of the contents of the insured letters. The
Committee after due -consideration has come to the conclusion that
abstraction of the contents of three insured. letters amounting to:
Rs. 10,400 took place at Agra Head Post Office while abstraction
in respect of the other two sarticles of the value of Rs. 9,000 was
committed at Patna R.M.S. The Postmasters-General  are initiat-
ing disciplinary proceedmgs against officials responsible.

2. This note has been seen by the Accountant-General Pasts &
Telegraphs N
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APPENDIX XLV
(Reference S. No. 40 in Appendix I of Vol. I of the Report)

Instructions issued to all Heads of Circles and Heads of Adminis-
trative Units No. 27-56/57-B dated 19th October, 1957.

Para 21 of the First Report of the Public Accounts Committee
of the Second Lok Sabha in which the Committee have expressed
concern at the delays in furnishing replies to Audit objections and
Audit Inspection Reports is reproduced below for information:

“21. Paras 15 and 16: Disposal of outstanding Audit objections
and Inspection Reports.

The total number of objections and the money value thereof
outstanding in the books of Branch Audit Office at the
closure of September 1956 accounts were 47,453 and
Rs. 10,64 lakhs respectively. The total number -of
inspection reports issued upto 31st March, 1955 and
the items of irregularities outstanding in the books of
the Audit Offices at the end of September, 1956 were
926 and 7,835 respectively.

The Committee were concerned that delays in furnishing
replies to Audit still continued. The Committee would
reiferate their previous recommendations made in
paras 38 and 84 of their First Report (1951-52) and
Seventh Report respectively, and desired the P. & T.
Department to impress upon all the officers the import-
ance of prompt attention to Audit observations. They
trust that the position in this respect will show an
improvement when they examine the next year’s
accounts.

2. Instructions have been issued from time to time impressing
the need and importance of prompt attention to Audit observations.
The large number of items which are outstanding and also the
long periods for which many of them are pending would indicate
that the matter is not dealt with due importance but is allowed to
drift and linger. Attention is specially drawn to the fact that for
some time past in the half-yearly list of pending items sent by
the Branch Audit Offices there are separate columns in which the
Branch Audit Office is required to (1) specify the nature of action
that is required to be taken to satisfy the Audit objection and (2)
cite references to previous correspondence. These items of infor-
mation appearing in the list of old items should facilitate taking
effective action and quick liquidation of such items. The D.G. feels
that the existence of a large number of old objections in a Circle
can be only an indication of in-action. It is once again impressed
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that it is of utmost importance that most prompt attention should
be bestowed on the Audit objections and their clearance effected
within as short a period as possible. D.G. would like the head of
the Circle to periodically personally review the progress in the
clearance of Audit objections and satisfy himself that the liaison
officers entrusted with the clearance ot audit objections bring to
bear on this work the necessary amount of energy, enthusiasm
with tangible results. ,

Sd./- C. V. CUNNINGHAM,

Senior Deputy Director General.



APPENDIX XLVI
(Reference S. No., 44 in Appendir I of Vol. I of the Report)
Note of D. G. P. & T. No. B. 26-27/55 dated 11th September, 1957

A Note relating to Item No. 36-Bombdy Telephone Expansion Pro-
ject in Bombay Telephone District, outstanding in the 13th Report
of the P.A.C. for submission to P.A.C.

A Note stating the present position of the reconstruction of the
accounts of the project.

The reconstruction of the accounts referred to arose on account
of certain wrong booking of ‘expenditure in the accounts of certain
estimates forming part of the Bombay Telephone Expansion Pro-
ject II The accounts of all the old. estimates forming part of this
project have been reviewed and it is reported by the G.M.T. Bom-
bay that the transactions in the accounts of about 15 estimates now
remain to. be rectified, where necessary. The exact position in this
respect ‘will be known when completion reports in  respect of all
the component works are prepared and verified by Audit. It is
expected that this work would be completed before the end of the
current financial year.-

2. The position with regard to the progress of the closure of
accounts of the various estimates forming part of the Project is as
indicated below:—

Item. As on 30-6-1957.
Mumber of works completed . : . . . . . 497
No, of completion reports verified by audit, . . . . 408
No, of corhpletion reports submitted to audit and not yet accepred 30
Completion reports to be sent to audit. . . . . . 50

3. This note has been seen by Accountant-General, Posts. and
Telegraphs. , )

R. C. VAISH,
For Director-General.
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APPENDIX XLVII
(Reference S. No. 44 in Appendwc I of Vol. I of the Report)
: Note of D G P. & T No B. 26-27/55 P (BC) dated 19th July, 1958.

A Note on para 26 of the Public Accounts Committee’s First Report
1957-58 (Second "Lok Sabha)-.——Eacecutzon of Telephone Evcpanswn
Project at Bombay ;

In pursuance of item (2) of the list of points accompanying Lok
Sabha Secretariat O.M. No. 43-PAC/57 dated 15th July, 1957, a note
indicating the position of the reconstruction of accounts of the pro-
ject.-was-submitted to the Committee - (Appendix -XLVI) .under
Ministry .of Transport and Commumcatmns Memo No B 26—2'7/55

dated 11-9-1957:

‘The present position is that the reconstruction of the accounts
is almost complete except that completion reports in respect of two
Detailed Estimates relating to the years 1950-51 and 1951-52 are yet
to be sent to Audit. Action has been taken by the G.M.T., Bom-
bay, in consultatlon w1th DAG P, & T Nagpur, to ﬁnahse ’chese

fwo cases.

2. The position with regard fo the progress of the closure of
accounts of various est1mates formmg part of the pro;]ect is mdmat«

ed below

Sl Trem As on 1~5-58,
No.
1. No. of works completed. . . . . . . 548
2. No, of Completion Reports verified by Audit . . . 487
3. No. of Completion Reporte aubmxttcd 0 Aucht and not
yet accepted. . . . 8
4. Completion Reports to be sent to Audit. . v . 53

This note has been seen by Accountant-General Posts and

Telegraphs.” ' :
SHANKER PRASADA,

Director-General, Posts and Telegraphs.
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APPENDIX XLVIII
(Reference S. No. 47 in Appendix I of Vol. I of the Report)
Note of D.G. P. & T. No. NB. 27-6/51 datq-d 6th December, 1957

A mnote on item No. 9 (Acquisition of two plots) in the list of points

on which the Sub-Commaittee of the Public ~Accounts Committee

desired: to be furnished with further information = stating  what

action—disciplinary or otherwise—the D.G. P. & T., " proposes to

take against the Section Officer ‘concerned and also fix responsibility

on the other officers who had ‘contributed to the delay of 9 years
© i reaching oo decision in’ the case. :

This case which featured in para 4 of the P. & T. Audit Report
of 1955 relates to the loss incurred by.the Department due fo delay
in reaching a decision regarding the acquisition of certain lands in
Madras.. A brief history of the.case is given below to facilitate an
appreciation of the disciplinary aspect involved and the action:
taken by the Directorate.

2. On 1-4-43, the management: of the Madras Telephone system
‘was taken over by the P, & T. Department from the Madras Tele~
phone Co. As a result of this, plots of land bearing survey num-
bers No. RS-11378/17 and RS-11378/20 came into the possession of
the Department. These plots were originally alienated or assigned
10 the Madras Telephone Co. subject to payment of annual ground
rent of Rs. 1446/4 and Rs. 196/4 respectively, The Company had
-constructed on these plots buildings to house the Central Exchange
and general offices. Ground rent was paid to the State Government
by the Company upto 30-3-43. ‘ :

3. When the management of the Telephone System was taken
over by the Department, payment of ground-rent was suspended-as
the liability of the P. & T. Department -as a Government Department
to pay ground rent was held in some-doubt. The State Government
intimated in October, 1944 that the Department was liable to pay
-ground ‘rent and ‘suggested that the plots may be formally relin-
quished by the P. & T. Department, resumed by the State Govern-
ment and then transferred to the P. & T. Department on payment of
half the free-hold wvalue which amounted to Rs. 47,403/2.

4, The proposal of the State Government was, in the first ins-
tance, referred to the Legislative Department for advice whether
any ground rent.in respect of departmental lands was due to a
State Government and whether the proposal to relinquish the lands
and getting them conveyed back to the Government of India was
in order.” ‘Before any final advice could be given, it was necessary
10 ascertain from the Madras Telephone District whether the pro-
perty ‘was free-hold or lease-hold and whether any ground rent{ was
paid prior fo 1937, The District was also asked to furnish the co-
venant and conditions of lease. The Telephone District, in turn, had
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tc obtain this information from the Registration and Revenue De-
partments of the Government of Madras and it was only in July,
1945, that the necessary information and the documents were receiv-
ed from the Telephone District. After an examination of these
documents, the Legislative Department advised that the payment
of ground rent arose out of contractual liability and had to be
paid.. . The case was thereupon submitfed to the Government for
approving the proposal made by the Madras Government for relin-
quishing -and reconveying the property.: In doing so, this office had
arrived at the figure of Rs. 23,5600/~ as the amount to be paid to the
State Government for the purchase of the property in question.
The proposal: was. approved by the Secretary to the (Government
in September 1945. The Finance. Department, - Communications
Branch also. agreed . with the proposal in principle, and held the
views of .the Directorate in regard to the valuation as reasonable.
The Madras Government was thereupon informed on 22-11-45 that
as one of the plots (RS-11378/17) vested in the Centre, its market
value was not payable again to the State"Government and that the
same will-have 10 be deducted from the total free-hold value of
Rs. 94,806/4 as intimated by -the State Government earlier.. The
reply to this letter was received from the State Government only
in July, 1947, In this reply, the State Government clarified that
plot No. RS-11378/17 did not wctually vest in the Central Govern-
ment as the full market value had not been recovered from the old
Madras Telephone Co,  That Company had paid only RBs. 55/12 for
the occupancy right and thereafter was regularly paying the ground
rent., The State Government offered to reduce the free-hold value
by Rs. 55/12/-, the amount already paid by the Telephone Co.
and to transfer ‘the property to the P. & T. at a slightly
lower figure of Rs. 47.347/6.. This ' Department,  however, - held
the view that although only a small amount had been paid for one of
plots, the full marketf value should be treated as having been paid by
the Ex-Company. On this assumption the amount to be paid to the
State Government was only Rs. 23,742 being half of Es. 94,806-4-0, the
free-hold ‘value of the two plots minus Bs. 47,322-5-0 being the pro-
portionate market value of plot No.- RS-11378/17. = The question at
the time was whether according to the title deed, the Department
was not the unfettered owner of plot No. RS-11378/17,

5. To clarify this issue, the case was referred to the Ministry of
Law through the Ministry of Finance in January, 1948. Ministry of
Finance held this issue as a disputed and legal one. Before giving
a final decision in the matter, the Ministry of Law on 14-2-48, desired
to see any papers explaining the circumstances under which the
P. & T. was not paying ground rent in a number of other cases else-
where. The information required had to be obtained from various
Circles and it was only in May, 1950, that the Law Ministry’s conclu-
sive decision in the matter was obtained.

6. On receipt of this decision from the Ministry of Law, it “was
finally decided that the two plots of land be formally relinquished to
the State Government and transferred back on payment of half the
free-hold value of Rs. 47,347/6. At this stage, the project Section of
the Directorate stated that there were no funds available for allot-
ment and that the position may be reviewed on receipt of the
supplementary grant. The Group Officer concerned, in this note
dated 24-7-1950, ordered that the payment be deferred to the next
year,



85

7. So far, there had been a delay of nearly five years in arriving
at a final decision on the proposal of the State Government. The deci-
sion could not, however, be immediately implemented for want of
funds. It may be worthwhile to review the position at this stage o
see (i) whether the delay could have been:avoided and (ii) whether
any infructuous liability had accrued so far. As far as (i) is concern-
ed, the delay perhaps, could have been cut down if the office had not
attempted to satisfy itself on the legal implications involved: The
delay was not a result of any carelessness or indifference on the part
of any official. - The action of the Branch Officer in referring the case
to Ministry. of Law was backed by a strong conviction that in a
majority of cases, the P. & T. Department had not been paying any
ground rent. - In the first place, the Ministry of Law had to clarify
that the payment was not by way ‘of a tax or impost but was.in accor-
dance with an accepted liability in the. lease deed. Secondly, ' the
office had held a genuine doubt about the status of plot No. RS-11378/
17 which was taken over by the Ex-Company on payment of partial
market value.  Though the State Government have clarified that this
payment was for the occupancy right, they have, nevertheless, not
denied that it was partial market value. There was, on the part of the
office a genuine desire to cut down to the minimum the amount that
the Department would be called upon to pay by way of acquisition of
these two plots. In persuance of this, the case had been examined in
great detail at all stages. Further, the period of five years would have
been considerably reduced but for the State Government taking
nearly two years (from 22-11-45 to 17-7-47) to reply to certain queries
regarding the freehold value of the plots. There was also a certain
inevitable delay in obtaining information as required by the Ministry
of Law from various Circles regarding instances where no ground
rent had been paid. ‘

8. Ag far as any infructuous liability is concerned, there has been
little or no such infruectuous element as the ground rent payable was
almost equal to the interest on the capital outlay involved in ‘the
acquisition. .

9. In 1958, the case tock a rather unexpected turn.  About the
same time as when the Group Officer had ordered that the payment
for the lands be deferred to the next year for want of funds, the State
Government informed the Madras Telephone District that the ground
rent for the two plots had been revised and refixed at Rs. 8,344|-
per annum from 1-7-50 as against the rate of Rs. 1,642/8]- per annum
that was prevailing till then. Since the State Government had -all
along been insisting on the payment of half the free-hold value and
since this free-hold value was itself linked with the market value of
the plot, the office apprehended that the amount to be paid to the
State Government for acquiring the two plots would also be corres-
pondingly increased. The District Manager, Telephones, was, there-
fore ~addressed: on 2-11-50 by the Branch Officer of ' this office
to ‘ascertain from the State Government whether the free-hold
value would also be revised accordingly. - There was considerable
delay in obtaining a reply from the State Government. Repeated re-
minders were issued and the Manager of the Telephone District was
asked ‘to contact the concerned officer in the State Government to
expedite a decision. This decision was finally conveyed in the State
Government Revenue Department letter dated 19-6-52, ie. after a
delay of nearly 1} years which stated that the State Government
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had decided to transfer the lands for Rs. 47,347/6 as already agreed to
by them earlier and to collect the ground rent according to rules till
this amount-had been paid. ' R S T

10. Sanction for the payment of the amount was issued on 6-8-1852
.and the District Manager, Telephones addressed the State Govern-
ment on 20-8-52 réquesting them to raise the necessary debit for the
transfer-of the plots in question through the A.G., Madras. The State
‘Government, however, wanted orders from the Government of India
Aformally relinquishing the lands. These were issued on 21-11-52. The
debit against the P. & T. Department was raised by A. G. Madras, in
the exchange accounts of February, 1953, and adjusted in the final
.accounts of D.A.G., Madras, in March, 1953, the actual sum being
credited to the State Government on 13-4-53. Though the lands were
finally resumed on29-6-53; the State Government has collected . the
ground rent only upto the date on which the amount of half the free-
hold:value was credited: to them,:ie. 13-4-1953.  Here again,.if the
‘Department had resorted to cash payment to the State Government
instead of adjustment through the exchange accounts,” the liability
towards the ground rent: could have been-reduced by -about : four
-months; - "The District-Manager, had, however, chosen the .procedure
normally adopted in'making these payments without evidently anti-
cipating “the delays that would occur.

11, The infructuous expenditure has cropped up as a result of the
revised ground rent as applicable from 1-6-50 and the period of three
vears taken thereafter to acquire the plots. This delay was an out-
.come of the enquiry made with the State Government whether the
revision in-the ground rent also-affected the free-hold value of the
_property. This brings to focus the propriety of the action taken by
the  Branch Officer in making such an enquiry. The Branch Officer
had three alternatives before him. The first one was to abide by the
Government sanction already available and with the full knowledge
.of the revised rate of ground rent proceed with the purchase of the
property at the valuation earlier intimated by the State Government.
1t may be appreciated that such a course involved the likelihood = of
acute embarrassment if the State Government had come up later
for-payment of the balance -amount on the basis of the revised
valuation of the property.  The second alternative before the Branch
“Officer was to approach the Finance Department again and seek their
advice on the further action to be taken in the light of the inordi-
nate increase in the ground rent. It is doubtful if the Fin-
:ance Department would have been in a position to give any final
‘decision without knowing the exact financial commitments. The
‘Branch Officer had apparently chosen the third alternative of ascer-
taining from the State Government if the earlier valuation held. This
-action in referring the case back to the State Government was taken
in good faith. If anything, it has shown a lack of experience and an
-error of judgment. Considering the complicated nature of the issues
involved in the case, the fact that the Madras Government had taken
nearly two years to intimate whether the revised ground rent would
affect the free-hold value of the property and also keeping in view
that the Branch Officer had shown no indifference, carelessness of
malafides, it is proposed not to take any disciplinary -proceedings
:against-him, - - e
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12. Due note of the comments of the Public Accounts Cormmittee
on this case has been taken and suitable instructions have been
issued to the Heads of Circles and other ‘Administrative Offices of
the Department (Annexure). It is hoped that a recurrence -of such
«delays will not occur in. future

(M. M. Philip)
Director-General,
Posts and Telegraphs.

ANNEXURE
INDIAN POSTS AND TELEGRAPHS DEPARTMENT
Office of the Director-General of Posts & Telegraphs
‘No. NB. 27-6/51 Dated at New Delhi the 24th May, 1957.

"I‘b
All Heads of Circles and
all other Administrative Oﬁices

SusyEcT: —Payment of ground rent for plots of land held on lease-
rent basis.

A case has recently come to notice in which the P.&T. Depart-
ment had to pay ground rent amounting to Rs. 35,000{- to a State
Government for certain plots of lands held on lease-rent basis “which
were ultimately acquired by the Department. The facts of the case
‘have revealed that officers of the Department did not exercise suffi-
cient fore thought and prudence in the matter. The Director-General
desires that at the time of taking a plot of land on lease-rent basis,
the officers concerned “ should consider whether the plot/plots in
question ‘ig/are likely to be required for the permanent use of the
Department: In-all cases in which the need for retaining the plots
permanently prima-facie exists, the right course should be to acquire
the ploton outright purchase basis. ~In other cases in which “the
plots are likely to be required for a number of years and the ground
rent for the same is likely to be more or less equal to the purchase
price, the question of acquiring the plot should be considered instead

of leasing it.

It may be emphasised that all future cases in which the officers
of the department are found fo have entered into unprofitable com-
mitments of the nature referred to will be seriously viewed.

Kindly acknowledge receipt of this letter.

| (Sd.) I K. GUPTA,
Deputy Chief Engineer (T).



APPENDIX XLIX
(Reference S-'No. 50 in Appendix I of Vol. I of the Report)
Note of D.G. P. & T. No, 8-2/57-B, dated 27th December, 1957,
Puge 12 of the Appropriation Accounts P.&T., 1954-55, Annexure II

to. D.G/’s. Financigl Review-Statement showing the Profit and
Loss in the Working of the P.&T. Department by branches.

(i) What are the reasons for the continuous losses in the Tele-
graph Department from the year 1953-54 onwards and
the disproportionate increase -in expenditure-as. com-
pared with the increase in revenue?

(ii) “What are the ‘reasons for the continuous losses  in the
working of post offices from the year 1948-49 onwards?

(i) The Telegraph Branch had been working at a profit for a long
period from 1940-41 to 1952-53 and for the first time, it commenced
to show a loss in 1953-54. The results of working of this  branch
since 1952-53 are given below:-—

TABLE 1
. (Figures in lakhs of rupees)
Profit {+Y
Year Revenue  Expendi- or

ture Loss (—)

1952-53 0 » . : : . ETEE 6,24 5595 ()29
195354+ » : . . ¢ . . 6,01 6,40 (—39
1954~55 . . . . . . . 6,16 6,71 ()55
1955-56 - . . . . . - . 6,70 7532 (-—)62
1956-57 (RE) - ; . . - - : 7,27 767 ()40

Telegraph revenue is collected partly by means of postage stamps
affixed to messages and partly in cash.  No separate stamps exist
for the purpose of realising Telegraph : revenue and the stamps
which are used for postal purposes are also used for telegraph pur-
poses. The revenue derived by the sale of stamps is pooled under
a ‘Joint head’ and subsequently apportioned by the B AG. P&T.
among the branches, The stamp revenue thus apportioned to Tele-
graph Branch and the amount realised in cash since 1952-53 are
indicated below:—

TABLE 2
(Figures in lakhs of rupees)
Stamp Telegraph
revenue Revenue
Year apportioned realised
- . to Tele-  in cash,

graph

Branch,
1952-53 . . . . . . . . . . 3,66 2,90
1953~54 - . . . . . . . . . 3,28 2,85
1954-52 . . . . . . . . . . 3,25 3,16
1955-56 - . . - . . . . . . 3,54 3,47
1956-57 (R.E.) . . - . . . - - 3,70 3,70
1957-58 (B. E.). . . - . . . - . 3,70 3,95
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The table below shows the percentage which the telegraph share
of sale of stamps bears to the total sale of stamps from the year

1952-53:—
TABLE 3 ;

Total Telegraphs Percentage
Year sale of share. - of col.

Stamps 3ocol.z
(1) &) €)) €3]
1952-53 - 22,15 3,66 7%
1953~54 - 23,50 3,28 14 %
1954-55 -+ 24,41 3,25 13%
1955-56 . - 26,03 3,54 14%
1956-57 (R. E) 28,64 3,70 13%
1957-58 (B.E.) 30,45 3,70 12%

The number of Telegraph Offices (including combined offices)
and telegraph traffic figures, both inland and foreign, since 1952—53

are given below:—

TABLE 4 |
TELEGRAPH TRAFFIC
(Figures in millions)
No. of
Telegraph ’
Year flices Inland  Foreign Total
(including
combined
offices)
1952-53 - 3,847 244 46 29
1953-54. 4,064 252 41 29°3
195455 4,386 262 43 305
1955-56 - 5,142 29-1 44 335

The growth in capital of the telegraph branch and the consequen-
tial increased expenditure under maintenance,
interest charges from year to year since  1952-53 are  indicated

depreciation and

below:—
TABLE 5 -
(Figures in lakhs of rupees)
Interest
bearing  Expendi~ Provision Interestom
Vear capitalat  tureon for Depre- Capital
charge Mice. ciation
1952-53 - 35,13 63 27 64
1953-54 - 32,32 61 34 69
1954-55. - 34,15 57 47 75
1955-56 - 35,62 63 47 85
1956-57 (R. E) 38,09 69 30 95
1957-58 (B.E.) - 40,43 73 60 108
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The growth in expenditure of the Telegraph Branch from year to
year since 1952-53 is due to increased expenditure on establishment
and other charges of telegraph offices, Engineering Divisions, Direc-
tion, Audit, Pensions etc. coupled with growth in the capital at
charge with consequential increases in maintenance, . depreciation
and interest charges. - The loss in the working of this branch would,
therefore, seem to be mainly attributable to the revenue not keeping
pace with all-round increase in the expenditure, vide Annexure.
The increase in revenue is not commensurate with the growth in
traffic even though there was a revision in rates since 1952-53:—

Date of Rate y Class . of Number Additional charge per
Revision Telegram  of words Basic charge word
April, 1956 > Ordinary 8 Raised from annas 12 One anna per word as:
to annas 13, already existing.
P Express s Raijsed from Rs. 1-8  Two annas per word:
1o Rs. 1-10 as already existing

The declining trend in the telegraph share of sale of stamps given
in Table 3 above attracted the attention of the P.&T. Directorate in
February, 1954, when the loss in the working of this Branch was for
the first time envisaged in the Revised Estimate for the year 1953-
54, The matter was brought to the notice of A.G., who indicated
~ that there was a gradual and steady decline in the average cost of
telegram paid for .in stamps.

It may be mentioned that the revenue of the Telegraph Branch
includes rental of Telegraph lines and wires leased to Railways
and Canals. The rates of rental, in so far as they relate to Railways,
have been reviewed and the increased rates which will have effect
from 1st April, 1956 have been communicated to the Railways for:
acceptance. = These increased rates have been taken into account in’
the Budget Estimates for the current year (1957-58). It is proposed
to adopt these increased rates in the Revised Estimates for = the
current year for inter-branch adjustment also between Telegraphs
and Telephones in respect of rent of trunk telephone ‘wires owned
by theTelegraph Branch. It is estimated that this will reduce the
loss:of the telegraph branch by over Rs. 40 lakhs. The question of
revising the rates of rental of telegraph lines and wires leased to
Canal Administrations is wlso under active consideration. These
measures coupled with the following revisions in rates are expected
to result in the telegraph Branch showing a surplus with effect
from the current year (1957-58):— '

INLAND TELEGRAMS
From 1st April, 1957 With effect from 10th

June, 1957
Basic Charges Basic C’harges

Express Ordinary  Express  Ordinary
First 8 werds or Iess including address. - 160 N.P. 80 N.P. 160N.P. 80 N.P.
(Reduction (Reduction
ef2:5N.P.) of1-25 N.P.)

Each additional word after the first 8 words 14 N.P. 7N.P. 16 N.P. 8 N.P.
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(i) The continuous losses in the working of post offices from
the year 1948-49 onwards are mainly due to the phenomenal expan-

sion in postal facilities 'since Independence. The policy adopted in
opening new post offices wags as follows:—

(a) Post Offices were to be opened in groups of villages with
a . minimum. population of 2,000 within a distance of 2
miles. provided no new post office was to be opened
within three miles from an existing post office, unless
it.was self-supporting; and provided further that the
loss on each post office did not exceed Rs. 750|- per
annum. . Priorities were to be given to villages situated
at the Headquarters of . Community Project areas or
National Extension Service Blocks.

(b) Areas which are not developed on account of difficult
terrain, sparse population, or lack of literacy were -
declared as backward and in those cases post offices
could be opened under an increased limit of loss of
Rs. 1000]- per post office per year.

The number of post offices opened during each year since 1948~
48 is given below:—

No. of post
Year offices

opened

1948—49 . . . . . . . . . . . . . 3204
1949-50 . . . . . P . - . . . 2963
1950~51 . . . . . . . . . . . 4162
1951-52 - . . « . . . . . . . . 5218
1952-53 - . . . . . . . . R . ‘ “1933:
1953-54 - . ? . ; . . . . . . L 3223
1954-55 - . . . . . . . . . . . 4304+
1955-56 . B . . . . . . . . . . 3795.
1956-57 . . . . . . . . . : B 3687

A part of the loss in the Postal Branch is also attributable to the
cost of many of the Postal services being more than the rates fixed
for them. The results of working of this branch since 1948-49 .are

indicated in the following table.
(Figures in lakhs of rupees)

Proﬁt(~+'}
Year Revenue Expendi- c.or
ture loss ()

1948-49 . . . . . . . . 16,73 18,46  (—)173
1949-50 . . . . . . . 20,07 20,36 ()79
1950-51 . . . . . . . . 21,22 21,72 (—)50¢
1951-52 . . . . . . . . 23,24 23,83 (—)s59
1952-53 . . . . . . . . 24,16 26,10 {(—)194.
1953-54 - ‘ . . . - . . 26,52 26,57 (—Js
1954-35 - . - . . . . . 27,93 28,16 (—)23.
1955-56 - . . . . . . 29,43 29,42 (1
1956-57 (R. E) < . : 32,82 35,69 (4)113

1957-58 (B.E.) . . . . . . . 35,57. - 35,72 ()15
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For the first time after 1948-49 the post offices showed a small
profit of one lakh in 1955-56 and according to the revised estimate
for 1956-57, the . profit for that year is estimated to be a sum of
Rs. 113 lakhs. This profit, however, is more apparent than real, as
it does not take into account the increased haulage charges payable
to ‘Railways w.ef. 1st April 1956 in accordance with the revised
increased rates. After allowing for an exira payment of Rs. 110
lakhs' on this account, the real profit can be deemed to be only a
small sum of Rs. 3 lakhs.  Similarly, after s=liminating this arrear
payment of Rs. 110 lakhs included in the budget for the current
year, the Postal Branch may be deemed to be working at a profit
during the current year. It ~would, thus,  appear that the Postal
Branch has become remunerative since 1955-56.

This has been seen by the Accountant-General, Posts and Tele-
-graphs.

M. M. PHILIP,
Director-General.
ANNEXURE

Statement showing Expenditure in the Telegraph Branch
(In lakhs of ‘rupees)

Abstract 1952-53  1953-54  1954-55 1955-56 - 1956-57
) (RE)
1 2 3 4 5 6
fo--General Administration . 58 59 58 69 82
De-—Account and Audit . . 22 24 24 26 29
E—~Control Circle Offices . i5 15 16 17 17
‘F-~Engineering Expenses . 1,06 1,12 1,18 1,29 1,33
«G--Pensionary charges . . 31 33 ; 37 41 43
H-~Stamps Postcards, Ptg. & Sty. 25 25 25 19 21
I—=Maintenance of Assets . 63 61 57 63 69
J-~Postal Expenses . .. L .. .. “
K"Telegraph Traffic . . 1,98 2,12 22,22 2,35 2,45
I-~Radio Expenses . . . .. .. ..
M-—Telephone Expenses . - .. . .. .
"N-Contribution to R.R.Fund 27 34 47 47 30
* "NN-~Contribution to T.D. Fund .. . .. - s
20~-Interest on Debt . . 64 69 75 85 95
Inter-branch adjustments . +59 +72 +63 +72 +76
: TOTAL . 6,68 7,16 7542 8,03 8,45
Q-—Deduct Credits to Work-

ing Expenses . . 73 76 71 71 78

Net Working Expenses 5,95 6,40 6,71 732 7,67

Revenue . . 6,24 6,01 6,16 6,70 7237




APPENDIX L
(Reference S. No. 35 in Appendix I of Vol. I of the Report)
Note of D.G. P. & T. No. 43-1/58 Disc. dated 25th October, 1958 '

A Note for submission to the P.A.C. with refeé'ence to stheir recoms-

mendations contained in para 16 of their First Report 1957-58
(Second Lok Sabha). - "

16. ALLEGED THEFT AT A P.O. TREASURY

In this case it was explained to the Committee that departmental
proceedings could not be initiated before the Police Inquiry as
any delay in handing over the cases to the Police would have hinder-
ed the chances of the recovery of money from the Postmaster. The
Committee suggested that it would be conducive to better discipline
if departmental proceedings are also started simultaneously.

The instructions already issued by the Ministry of Home Affairs
in June, 1955 on this subject, which were circulated by the Director
General of Posts and Telegraphs to all its subordinate .offices and
which were further clarified in subsequent letters (Annexure I to
V) provide that normally in cases of criminal misconduct, depart-
mental proceedings should be completed first -and - thereafter the
question of starting prosecution examined. In the instructionsissued
to the subordinate offices, it has been emphasised that it is necessary
to maintain a close liaison with the Police authorities . :so--that
departmental proceedings could be initiated as soon as. sufficient
evidence is available for this purpose whether on the basis of. de-
partmental inguiries or.as a result of investigation carried out. by
the. police authorities. It is recognized that in certain cases, it is
not possible to initiate departmental proceedings because such. action
would weaken the prosecution. In such cases, where prosecution
seems clearlv indicated and can be launched with reasonable chance
of success, it may be desirable to do so before initiating depart-
mental proceedings. In order to ensure that the instructions issued
are followed to the maximum extent possible and the cases where
completion of departmental action before prosecution is not possible
are scrutinized properly, specific instructions have been issued to the
Heads of Circles, requiring them to examine _each case where
departmental action is not possible and to bring the matter to the
notice of the Director General so that where necessary - the case
could be taken up with the Ministry of Home Affairs. A watch is
being kept on the cases of this tvpe and any drawbacks noticed, will
be ‘pointed out to the Heads of Circles for avoiding recurrence.

This Note has been seen by A.G., P. & T., and the Ministry of
Home Affairs. ‘ ; ‘

- V. SHANKAR,
Director General of Posts & Telegraphs.

: 93
1390 L.S.—T
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ANNEXURE 1
INDIAN POSTS AND TELEGRAPHS DEPARTMENT

Office of the Director General, Posts and Telegraphs
No. SEA.6-13/53

Dated New Delhi, the 28th April, 1953.

All Heads ‘of Circles and
Administrative Offices.

SursrcT: —Keeping of Photostat copies of important documents
before filing them in Court to avoid delay in disciplinary
p'roceedmgs

In a case that came up before the Public Accounts Committee
recently; it was explained that departmental proceedings could not
be initiated promptly as the documents relating to that case had
been filed in a Court of Law. The Public Accounts Committee have
therefore recommended that, in future, steps should be taken fto
have copies taken of such documents having an.important bearing
on a disciplinary case before filing them in Court and that the plea
of want of these documents as the cause of ' delay in  initiating
departmental proceedings should not be accepted.

2. The officers under your control may please be instructed first
to satisfy themselves whether any of the documents to be filed in
Court will be required simultaneously in connection with a pending
disciplinary case. ' If ‘so, they should make immediate arrangements
to -have them copied and attested by a gazetted officer before being
filed in Court. If it is further felt that it would be imperative to
produce the document in original in a disciplinary case, or where
the handwriting ‘as such has to be reproduced, photostat copies
should be taken of those documents. All cases where the expendi-
ture is likely to be considerable may be referred by the subordinate
officers to you for advice. But the only  criterion that should
govern such a procedure is whether by the lack of photostat copies
the ‘disciplinary case is likely to be indefinitely prolonged.

3. The receipt of th1s letter may kindly be acknowledged.

Sd|- R. C. VASISH,
Dy. D. G. (S. & E)

To

, ANNEXURE II
INDIAN POSTS AND TELEGRAPHS DEPARTMENT

~ Office of the Director General, Posts and Telegraphs
No. ,SEA.6-7/75 S
T Dated the 6th December, 1956.
To
Al Heads of Circles etc.
SU’BJECT —-—Government servants involved in criminal mzsconduct—-»
: - -Departmental proceedings and prosecution.
. Kindly refer to this office letter No. SEA . 6-7/55, dated the 12th

October 1955, with which a copy of the Government of India, Minis-
try of Home Affairs’ Office Memorandum No. 39/30/54~Estt., dated
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the 7th June 1955 on the above subject was forwarded to you
Certain points and doubts relating to the revised procedure have
been expressed and, therefore, the clarification issued in this letter
may please be brought to the notice of all concerned. 1t is of utmost
importance that the revised procedure should be understood clearly.

2. (i) The revised instructions apply only fo cases where prose-
cution has not yet commenced. In other cases which are already
under trial in courts, departmental action on. the charges which are
the subject matter of prosecution will have to be kept pending till
the prosecution is over. ‘But in such cases also, so far as subsidiary
offenders are concerned, it is not necessary to hold up departmen-
tal action ‘against them -and the instructions forwarded with this
office letter No. SEA.6-24/53, dated the 20th October, 1953 should be

followed. :

(ii) -Under note 1 below dule 130 of P. & T. Manual, Volume 1J;
prior approval of the Head of the Circle is necessary in cases where
it is proposed to walve prosecution and take departmental action
instead. Since under the revised procedure, departmental action is
to precede in all cases, approval of the Head of the Circle for
departmental action is not necessary. The question of. = suitably
amending rule 130 of P. & T. Manual, Vol. II, is under consideration.

(iii) 'It is to be understood clearly that departmental action is
not to ‘be confined  strictly to:the evidence coming to light in the
course of departmental enquiries.  Action should be taken .depart-
mentally as soon as sufficient evidence is available for this purpose
irrespective of whether such evidence become available in the en-
quiries conducted by the department or by the police (including the
SPE).: ‘1t is, therefore, essential that a close contact should:be main-
taﬁiined by the departmental authorities with the police investigating
officer. ‘

(iv) It is clear from what has been stated above that it is not
the intention that departmental proceedings should be concluded
first and only thereafter a report of cognizable offence lodged with
the police. "It is desirable that a report should be lodged with the
police as soon as it is found that there is a prima facie case against
an official as has been the practice hitherto.

(v) It has been contended that once a report of a.cognizable
offence has been made to the police, further action is controlled by
them and the department has no locus standi in the matter. The
Ministry of Home Affairs have already addressed the State Govern-
ments suggesting that the revised procedure laid down  in their
Office. Memorandum - No. 39/30/54-Ests., dated the Tth June, 1955
should be followed by the State Governments in respect of their
employees also and the police authorities should make the relevant
records ‘and date available to the departmental authorities - for
departmental action. The Sub-divisional and divisional officers in
the Department in charge of the case should, therefore, keep in
close contact with the police authorities and  any difficulties
experienced by them should be reported to the Circle office where
the Head of the Circle should arrange to discuss any points of dis.
agreement with-the Inspector General, Police, or the other State
authorities concerned. If there is still a difference of opinion and



%

.prior prosecution of the accused official is considered necessary by
‘the police, the matter:should be reported to this office.
- If in the course of departmental or police enquiries the opinion
‘of the ‘handwriting ~expert is- considered necessary or the accused
official wants-to-cross-examine any of the witnesses whose evidence
is used in the departmental proceedings, it should be possible to
arrange it with the co-operation of the police authorities and any
difficulties " encountered in this respect should be brought to the
notice of the Circle office and discussed with the State authorities.
(vi) -1t ‘has been enquired whether the services of temporary
Government servants involved in fraud cases should be terminated
tnder rule 5 of the CCS(TS) Rules, 194Y. No hard and fast rule
«can be laid down in this respect and each case should be considered
on merits. Attention is invited in this connection to this. office
letter No. SPB.29-1,56, dated the 8th September 13856 on this point.

“oo(vil) It 'is not the intention that the departmental proceedings
‘should be confined only to the violation of departmental rules and
should not c¢over the charges relating to criminal misconduct for
Swhich prosecution ‘may- subsequently be launched against. the Gov-
‘ernment servant., The departmental proceedings should cover all
charges .for which evidence is available irrespective of the fact
‘whether any of the charges will subsequently form the subject
anatter of prosecutioni. The action to be taken in the event .of the
accused being acquitted in-the criminal case subsequently launched
.against him, has been laid down in para 3 of Ministry of Home
JAffairs’ Office- Memorandum No. 39/30/54-Estt., dated the 7th June
1955, - 1f .on review by the punishing or any higher authority it is
felt - that the original/appellate orders ‘passed in the departmental
proceedings need revision in the light of the court's findings the
wease should be referred to the Director-General with all the relevant
documents for obtaining Government orders. It should be under-
stood that after the punishment/appellate orders have been passed
tindthe departmental proceedings only Government can modify these
orders. | : ‘
- oo (viii) In all-cases where departmental action is taken, it is open
to the punishing authority to impose any of the statutory penalties,
including recovery from pay, as considered justified. If the police
consider that departmental proceedings in the first instance are like-
1y to weaken the prosecution, the case should be referred to the
Head of Circle who would, if necessary, discuss the matter with the
Inspector-General, Police, or other State authority. In the event of a
difference of opinion or where it is considered that departmental
proceedings should be held up and the court proceedings should be
comple';ed first, the matter should be referred to the - Director-
General. - R . '

(ix) It has been suggested that the delinquent official may refuse

. to submit his defence ‘on the plea that any statement given by him
may be used against him in the couri. - All such dilatory tactics have
10 be dealt with firmly and the accused officer should be clearly told
that in the event of his failure to submit his defence in time, orders
are liable to be passed ex-parze. S :

Sd/- R. V. MARATHE,
Deputy Director-General (Staff).
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ANNEXURE III

D.O. No. 6/13/57-Disc,

OFFICE OF THE. DIRECTOR GENERAL, POSTS AND
TELEGRAPHS

New .Delhi-2, the 10th January, 1958
My dear,

Please recall the discussions, which took place during the Con-
ference:of Heads of Circles held in New Delhi from the 28th October
16 2nd November,; 1957.  One of the recommendations made was that
the Heads of Circles should report concrete cases where they have
experienced difficulties in the implementation ‘of Home Ministry’s
orders requiring departmental action in cases which are simulfa-
neously reported to the Police so that the Directorate might examine
whether any modification in these orders is necessary. So far as the
cases -which have already gone to the Courts, no action is possible
against -the principal offenders in respect of the charges which are
under inquiry in the Court. - Action can, however, be taken against
the subsidiary offenders and also against the principal accused in
respect of the charges which do not form the subject matter of in-
quiry in the Law Court. Departmental action can also be taken
against the officials in cases where the inguiries have been entrusted
to the Police as soon as the evidence is sufficient for the purpose.
It was pointed out in this office letter No. SEA.6-13/53 - dated the
28th April, 1953 that where the documents are to be filed in ihe
Court; steps should be taken {o have copies taken of such documents
having an important bearing on a disciplinary case before filing them
in Court and in cases where it is imperative to produce the docu-
ments in original, where the handwriting -as such has to be re-
produced photostat copies should be taken of these documents, In
other cases, where it has not been possible to take copies or photo-
stat copies, the assistance of the Government Pleader may be sought
in “consulting the records filed in the Court. In cases where the
Police object to departmental action being taken before the criminal
proceedings are launched, it has already been pointed out in this
office letter No. SEA.6-7/55 dated the 6th December, 1956 that the
matter should be discussed by the Head of the Circle with the Ins-
pector General of Police or the other State Authority concerned and
if there is still a difference of opinion and prior prosecution of the
accused official is considered necessary by the Police, the matter
should be reported to this office.

I am desired by the Director General to request you kindly to let
me know at regular intervals any cases where it has not been possi-
ble to initiate departmental action and resort has been taken to pro-
secution. Your first report covering the cases of the last three
months may please be sent to me by the end of this month. There-
after reports may be submitted regularly at the end of each month.
In the absence of any such report, it will be assumed that during
the period, there has bgen no case where prosecution has been ini-
tiated without first completing departmental action.

Receipt of this letter may please be acknowledged.
’ Yours sincerely,

Sd/- R. V. MARATHE.
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ANNEXURE IV

D.O. No. 6/13/57-Disc.

OFFICE OF THE DIRECTOR GENERAL OF POSTS AND
TELEGRAPHS

New Delhi, Dated the 3rd April, 1958

My dear, ,

In my D.O. No: 6/9/57-Disc. dated the 11th April, 1957, you were
requested to review the cases of criminal misconduct on the part of
P. & T. officials under your jurisdiction .and to ensure that the ins-
tructions issued by the Ministry of Home Affairs in their O.M. No. 39/
39/54-Ests., dated the:7th June, 1955 (circulated with this = office
letter No. SEA.6-7/55, dated the 12th October, 1955), as subsequently
clarified in this office letter No. SEA6-7/55 dated the 6th December,
1956 (Annexure 1I); were being observed properly by all the subor-
dinate disciplinary. authorities under your jurisdiction. The results
of the review carried out by the ‘Heads of Circles as intimated in
their reports gave an impression that the position was quite satis-
factory and the instructions about the revised procedure of depart-
mental action preceding criminal ‘prosecution were generally being

followed.

2. Subsequently the statistical information received in reply to
this office letter No.-43/2/57-Disc,, dated ‘the 14th June, 1957, showed
that quite a substantial number of such cases, which occurred during
the period from:1st April, 1856 to 31st March, 1957, had gone'to the
Law Courts without departmental proceedings having been initiated
or completed. “The reasons for such cases having gone fo the Courts

were not quite clear, :

3. In my D.O. letter No. 6/13/57-Disc., dated the 10th January,
1958 (Annexure III), you were requested to let me have particulars
of cases, where it is not possible. to initiate departmental action and
resort has been taken to prosecution. Information for the quarfer
ending 31st December, 1957 was required to be sent by  the 3lst
January, 1958. It was stated in my D.O. that in the absence of any
such report, it would be assumed that during the period, there has
been no case where prosecution was initiated without first complet-
ing departmental action. Reporis have not been received so far
from several Circles namely, Orissa, West -Bengal, Rajasthan
Bombay and Bihar and having regard to the information received
from these Circles earlier. I cannot say that they have had no case

during this period.

4. 1 wish to bring it to your notice that the Public Accounts
Committee and the Government attach a very great importance to
this subject. The P.A.C. has particularly called for a report show-
ing the result of the instructions issued by this office for adoption
of revised procedure. 1t is, therefore, necéssary to give them the
necessary information and I shall be obliged if the cases = which
occurred during the period from 1st April, 1957 to 31st March, 1958
are reported. in.the proforma, attached with this letter. I would,
particularly, like to draw your attention to the instructions issued
in this . office letter No..SEA. 6-7/55, dated the 6th December, 1956
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(Annexure II), in which it was stated that if in any case, depart-
mental proceedings cannot precede. criminal proceedings, the facts
of the case should be reported to the Head of the Circle, who in his
turn should bring the matter fo the notice of the Director General.
Although there should be gquite a number of such cases, the number
of references received “in the Directorate is verys insignificant. 1
shall, therefore, like to emphasize again that it is absolutely neces- -
sary that such cases should be brought to the notice of the Direc-
torate in' good time so that where necessary, the case should be
taken up with the Ministry of Home Affairs. It has also  been
noticed that in some cases prosecution was launched by the Police
because. the departmental Authorities, on the spot, had not kept
a close liaison with the ‘police Authorities and had made no request
for withholding of prosecution until finalisation of the departmental
proceedings. ~Apparently this is very necessary and clear instruc-
tions on this point should be issued to all the subordinate authori-
ties under your jurisdiction. In the statement to be submitted in
the attached - proforma (Annexure V), full particulars of all -cases,
which have gone to the Law Courts, before completing the prosecu-
tion should be given and the reasons.for not taking departmental
action before prosecution should be indicated. If the case was not
reported to the Directorate, the reasons therefor should also be
clearly stated.

Your report may be submitted so as to reach me not later than
the 15th May, 1958, :

Kindly acknowledge receipt.

Yours sincerely,

Sd/- R. V. MARATHE.,

To
All Heads of Circles and i
Telephone- Districts (By name).



ANNEXURE V
Statement showing the particulars of cases of criminal misconduct, which occurred between 1-4-1957 and

31-3-1958
S Date of occurrence of fraud, mis- Date of completion of Nature of offence or cri- Date on'whichreport - Date of institution of
No. appropriation or any other kind of preliminary inquiries minal misconduct was made to the departmental pro-
criminal misconduct Police ceedings against the
officials” involved
1 2 3 4 5 : 6
Date of completion of depart- Punishment Whether Police took up the prose- Result of action taken by the Whether c¢ase . -re-
mental proceedings inflicted cution before departmental action  Police and reasons for launch- ported to-the Direc+
was completed and if so, date of ing prosecution before com- torate
filing the papers in the Court pleting departmental action
7 8 9 10 C1X

001
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ZIST OF AUTHORISED AGENTS FOR THE SALE OF PARLIA-

MENTARY PUBLICATIONS LOK SABHA SECRETARIAT’

Agen- Nome and address of

¢y No. the Agent
1. Jain  Book  Agency,
Connaught lace,
New Delhi.

2. Kitabiétan, 17-A; Kamla
Mehru Road,  Allahabad

3. British  Book  Depoy,
: Hazaratganj,

4. Imperial  Book - Depot,
266, - Main - Street,
Poona Camp,

5, The = Popular Boogk
Depot (Regd.), Lamin<
gton Road, Bombay-7.

6. H. Venkataramish &
Sons, Vidyanidhi Book

Depot, - New ' Statue
Circle, Mysore,
7, Intermational ' ‘Book
House, © Main Road,
Trivandram.

8. The  Presidency FBook
Supplies, &-C, Pycroft’s
Road, Triplicane,
Madrag-g, :

g. Atma Ram & = Song,
Kashmere Gate, Delhi-6,

10. Book  Centre, Opp.
Patna College, Parng.

1. 1. M. laina & Brothers,
Mﬂri Giate, Delhi-6,

12. The Cuttack Law Times
Office,  Cuttack-2,

3. The New Book Depot,
Connaught Place,
Mew Delhi.

14. The New Book Depot,
79, The ~Mall, Simls.

15. The Central News
Agency, 2306, Connge
ught Circus, New Dethi,

16. Lok Milap,  District
Court Road, Bhavnagar.

17. Reeves: & Co., 20, Park
Street, Calcutta-16.

18. The  MNew Book Depot,
Modi No, 3, Nagpur.

New Delhi-1.

Agerén WName and address of
¢y No. the Agent

19, The Kashmir Book Shop,
Residency Road,
Srinagar,  Kashmir.

20, The English Book Store,
7-L; Connaught Circus,
New Delhi, ‘

21. Rama Krishna & Sons,
16-B; Cenpaught Place,
New Delhi.

2z, International Book House
Private Lad,; g, - Ash
Lane; Bombay.

2%. LaksgimiMBmk Store,
LML M. Queenswa:
o Dot 2 %

24. The Kalpana Poblishers,
Trichinopoly-3.

25. 8. K. Brothers, 15A/65,
W.E.A., Karol Bagh,
Delhi-6. .

26, The Internations] Book
Service, Deccan
CGymkhana, Poong-4.

27. Bahei  Brothers, 188,
Lajpat  Rai . Market,
Drelhi-6,

238, City Bonk: Sellers,
Bohanganj Street; Dethi,

zg, The  National  Law
House, Indore General
Near - Library, Indore,

30, Charles Lambert & Co., ’

101, Mahatma Gandhi
Road, . Opp.  Clock
Fort, Tower, Bombay.,

31. A H. Wheeler & Co. (P)
(L), 15, Blgin. Road,
Allahabad.

3z. MLSR Murthy & Co.,

Visakhapatnam, .

33. The Leoyal Book Depot,
Chhipi  Tank. Meerut,

34. The Goods Companion,

Baroda,

35. University - Publishers,
Railway Road, Jullundur
City.

36. Students Stores,
Raghunarh Bazar,

I ammu-Tawi,

Agen- Name and address of

¢y No. the Agent

37. Amar - Kitab - Ghar,
Diagonal Road,
Jamshedpur~1.

38. Allied Traders, Motia
Park, Bhopal. :

36. B, M. . Gopalkrishna
Kone, - (Shri - Gopal
Mahal) North  Chitrai
Street, Madurs,

40.. Friends ~Book  House;
MU, Aligarh.

41, Modern . Book  House,
286, Jawashar = Ganj,
Jabalpore,

42. M. €. Sarkar &  Sons
F) Ltd, 14, Bankim
Chatterji Street,
Caleurta-12.

43, People’s Book  House,

B-z-829/1, Nizam Shahi
Road, Hyderabad Da,

R, Newman & Co. Ltd
3, Ol Court House
Street; Calcutta.

45. Thacker Spink & Ce.:
{1938) . Private  Lid.,
3 Hsplanade East,
Calcurta-1,

46. Hindustan Disry Publi~
shers, Market  Street;
Secunderabad.

Laxami Nagain Agarwal,
Hospital = Road, = Agra.

Law Book Co.,
Sardar Patel = Marg,
Allshabad.

D. B. Téraporevals &
Song Co., Private Lid.;
210; Dr, Naoroji  Roead,

47.

48.

4.

Bombay-1.
50. Chanderkant . Chiman
Lal Vera, Gandhi

Road, Ahmedabad,

S. Krishnaswamy & Co,
P .. Teppakulam,
Tiruchirapalli-z.,

Hyderabad Book Denot,
Abid - Road (Gun
Foundry), Hyderabad,

51,

§2.
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